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LOK SABHA DEBATE*

(Part I—Questions ?nd Answers)

i2?327

LOK SABHA 
Monday, 2*th March., 1957

T/ie Lok Sabha met at Eleven of the 
Clock

•  [Mr. Speaker in the Chair}

ORAL ANSWERS TO QUESTIONS 

Khaftdwa-Hlngoll Rail Link 

, / Shri Krlshnacbarya Joshi:
1 Shrl T. B. Vlttat Rao:

Will the Minister of Ra'lways  be 
pieased to refer to tĥ reply given to 
Starred Question No. 8̂ .on ttjjj 6th 
December, 1956 and state:

f  (a) whether the first phase of the 
construction of Khandwa-Hingoli Rail 
Link has been completed; and

(yi) if so, the total amount incurred 
thereon?  . M,

'The Deputy Minister ot  Railways 
and  Transport  (Shri  Shahnawai 
Khan): (a) The Klrst phase- of  the 
Khanctwa-Ffingoli  construction  has 
been completed only partially.

(b)  Th§ total arnpijnt Incurred so 
far is Rs; J27 lakhs jorihe first phase.

Shri Krtshnacharya Joshi:  Mery-’ I 
know when the final construction of 
this line will be completed?

Shri Shaiuuiwaz Khan: It depends 
pn the availability  of  rolling stock 
that we might have to import. Subjept 
to the availability  of materials,  we 
hope that the line would be completed 
in tlje.year 1959-60.

Shri Krishnacharya Joshi:  May  I
Jtnow whether thsrê is a ̂proposal to 
increase the speed on the new con
structed metre gauge line?

Shri ghabnawu BhHK»Wc have to 
contract tlmt line first and then con
sider the speed.

Shri T. B. Vittai Kao; It was said
during the last session that a section 
of this rail link would be opened for 
traffic'■ during 1957.  May  I  know 
which section will  tie  opened  for 
traffic?  '  '  '

Shri Sbahnawaz Khan: We are s.t
present working on two sections from 
both ends.  The first section is from 
Khandwa to Gudikeda; up till Piplod 
we have more or less completed and 
we hope that by next month those 18 
mil«s nearly d’OUid be open to traffic. 
We have also started from Hingoli up 
to Kunhargaon and that too would be 
open to traCfic in the next two or three 
months. ,  .

Shri T. B. Vittai Rao: May I know 
whether the construction of the major 
bridges across the two rivers will be 
taken up immediately or  only after 
the submission of the report of the 
experts committee which is going into 
the bridges?

. Shri Shahnawaz Khan: I cannot give 
the exact time when that work will 
be taken up. The work on the whole 
line is going on in various stages.

r
Import of Food grains

*117. Shri Bishwa Nath Roy: Will 
the Minister of Food and Ajriculttij-e
bfe pleased to state whether Govern
ment propose to import more food- 
grains  than  previously  estimated 
to provide  against  eventualities  in 
view of the experience of last year 
regarding droughts and floods?

The-Deputy Minister of Food (Shri 
M.  V.  Krishnappa);  Government’s 
policy is to import enough toodgrains 
to meet the demands and also to build 
up  reserves  against  unforeseen 
demands due to droughts and  floods. 
The adequacy  of  the  import  pro
gramme is therefore under  constant 
review.  If at any time it is  con-



sidered necessary to increase the im
port programme steps will be takun 
accord ingly.

Shri Bishwa Nath Roy: May I know 
the quantity which will 'h&1 iniperted 
this year?

Shri M. V. Krishnappa: The Plan
ning Commission had advised -us  to 
Juive 6 million tons of foodgrains in 
the next live years and  we  lytve 
entered into agreements with America 
and Burma, according to !tw,J»ich this 
year we intend to import  nearly  7 
lakh tons of i ice and about 2-8 million 
tons ol wheat, if the programme goes 
all right. '■  '«•

Shri BUiwa Nath Roy: May I know 
whether the Govcrnpient have .taken 
into consideration the destruction of 
cio.):; in many parts of the country in 
deciding .the quantity to be impprted?

Shri M. V. Krishnttppa: It is \jnly
after taking into account the entire 
crop position in the country and after 
deducting the- damages- by droughts 
and floods that we  hav.e made-  this 
estimate.

Shri B. D. Pa'nOeVMa'y' t know the 
condition of the present crops?  Will 
they be able to cover up tfie. deficit?

The Minister of Food and Agricul
ture <Shri A. P. Jain): The  position 
of the crops at present foas been very 
good, but the recent hailstorm  has 
adversely affected the crops in some 
parts, though the damage is not ex
tensive.

Shrhnati Ila Palohoudhury: Is  the
Government aWare’ that-  after  the 
reMat floods in-West Bengal, practi
cally -a* stale df emergency exists in 
the -district of Nadiad and have- any 
steps b€6n' taken by the Government?

Shri A. P. Jain: All passible steps 
are being taken to remove the dis
tress of the people.  We have large 
quantities of rice for distribution in 
tiio Hood-affected areas. *

JShri  Wodeyar:  Has  the  Govern
ment given •eny,aid to the areas where 
the crops were'damaged due to heavy 
Wins to prevent  arjy  eventuality,
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particularly in Malnad, and it so what 
aid has been given?

Jhrl A. p. Jain: Where the crop Is 
injured, there are regular ftetJviaions 
f<wtTfiving' aid.  I do not know what
particular aid has been given in the' 
Malnad area; but, 1 do trust thatfihe 
State must have given the normaJfei 
that is required.

aft »r?5rr  ft  wwra

%.

sft wo fro iffr : zf$  *r?T?r

% 1 srpr stt** f. *rft: »T<% apf,3ft jpRTFT 

?TcTT t.  2̂̂ ’PT  t I

Shri B. S. Murthyf-  May I know
whether the' Minister* tS aware thmt 
in spite o£ all the imporW made, the 
price of rice has not gone down still 
and is bevond the reach of the com
mon man? 1

Shri A. P. Jain:  It seems to  be
true that the price Of rice is ruling 
high, but I do trust that we have befen 
able to arrest the -upward movement 
to an extent.  We are taking evary 
possible step \<> arrest the risiiy'_of 
tli.> price, and we want  to pxing_ it 
down.

Shri Veeraswamy: _May I l̂now 
whether it is not possible to augmgpt 
the cultivation by bringing under the- 
plough waste landf throughout - the 
country and produce more grains, so 
that our country may become  self- 
sufficient, and if not, how long will it 
take for the country to bec*me-rfolly 
self-srtflficfent without depending upon 
other courftries for foodjprains?

Shri A. P. Jain: That is orne paft-ef 
our plan, namely", to bring the wState 
lands under cultivation, as  also  to 
increase the production in the 
already, under cultivation, . So far as 
the question of self-sufficiency is ctjn- 
cerned, the progress may not be' ■very 
fast, /particularly on account of  the 
rise in ̂ pulaJtion  cut «BBWHdrot

Oral Answers 23033 MARC If J95T
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ttye better quality of food arid more of 
food which the peopfle are taking. But 
we are trying to increase our produc
tion on, the one hand in order to meet 
the'demand; but, it is rather difficult 
to cay when the demand,and the sup
ply will be equated.

Ĝodavari Flood-protection Project

•118. Dr. Rama Bao: Will the Min
ister of Irrigation  and  Power  be
pleased to state:

(a) the amount sanctioned for flood- 
protection work  on Godavari  from 
1953 to 1958;

(b) the amount spent for the pur
pose; and

(c) the  present  flood-protection 
schemes on Godavari?

The Deputy Minister of Irrigation 
and Power (Shri Hat 1U): (a) to (c). 
A statement is laid on the  Table of 
Lok Sabha.  [See Aopcndix II,  an- 
nexure No. 34.

Dr. Rama Rao: The statement says 
that  after  the  serious  floods  in
Godavari in 1953, only Rs. 2-4 lakhs 
wore $;:n'.-tioned at that lime and only 
Rs. 18,000 were spent till the end of 
December, 1956.  May I  know  the
reasons for this severe neglect?

Shri Ilathl: As the House  is  per
haps aware, the flood control  mea
sures started on a country-wide basis
from 1954 only.  Before  that works
were taken up by the States concerned 
and not on an all-India  basis.  The 
Andhra State established  the  Flood 
Control Board in 1955; schemes have 
been received and  sanctions  made 
from 1956 or so.

Dr. Rama Rao: The statement shows 
a number of small schemes put up 
here and there.  Is the  Government 
confident that these small schemes will 
control the huge floods which come 
once in a way, or does the Govern
ment have some bigger project  in 
view to control the floods permanent
ly?

Shri Hathl:  In  addition  to  the
“nailer schemes, the Andhra Govern

ment have also under consideration 
bigger schemes costing about Ra. 3820. 
lakhs; but the plans  and  estimates 
have not yet been received for theae 
bigger schemes.  They are considering 
it.

Shri T. B. Vittal Rao: May I know 
when  the  second  phase  of  the 
Godavari project will be taken  up7 
Will it be taken up during the second 
Five Year Plan period?

Siiri Halhi: This question refers to 
the flood protection  measures  only; 
not the multi-purpose project.

Shri B. S. Murthy:  May  I know
whether it is a fact that in spite of 
the Andhra Government’s  request, 
the Centre has not  given sufficient 
money for attending to the flood pro
tection measures  in  the  Godavari 
bunds?

Shri Hathi: It is not true; the total 
cost of the schemes recommended by 
the Andhra State is Rs. 21 lakhs, out 
of which  Rs. 2 lakhs  have  been 
already spent and Rs. 19 lakhs are 
also  being  provided.  There  is  no 
schemo pending  with  the  Central 
'̂'v‘'rrr''”'t for ‘sanction.

Shri Raghava'ah: May i know whe
ther the Cenl.al Government  does 
not consider it to be necessary and 
proper to spend all the amount that 
has been sanctioned for flood control 
schemes and for the Godavari project, 
instead of spending double the amount 
on the relief measures after the peo
ple are attacked by the floods?

Shri Hathi: The idea  is that  the
amount should be spent as speedily 
as possible so that the benefits may 
accrue soon.  These schemes  were 
sanctioned in  March.  Therefore  it 
takes time to spend money.

Shri Raghavaiah:  How long  the
Government propose to take to spend 
all this amount for tjiese flood con
trol measures?

Shri  nathi: These schemes will be 
completed in a year or two.

Shri B. S. Mnrtby: It is not a ques
tion of the schemes being approved by
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the Centre.  The question is whether 
sufficient amounts ftave  been  made 
available to the Andhra  State  to 
attend to the schemes already sanc
tioned.

Shri Hath!: As I  said,  schemes 
costing Rs. 21 lakhs have been pro
posed.  This amount is being provided.

Passenger Traffic to and from Kerala

•119. Shri Matthen: Will  the Min
ister of Railways be pleased to state:

(a) the extra cost by way of fare 
the passengers from Kerala have  to 
incur by the diversion  of  Express, 
Mail and other trains going up  and 
down from Kerala to  Madras  and 
other  places  through  Coimbatore 
Station instead  of running  straight 
through Podanur; and

(b) the approximate total amount 
the Kerala passengers are losing an
nually on account of this diversion?

The Deputy Minister of  Railways 
and  Transport  (Shri  Shahnawaz 
Khan): (a) The  extra fare  varies 
from 3 to 5 annas for III class, 5 to 9 
annas for II class and 8 annas to Re. 1 
lor I class.

(b) Approximately Rs. 1,11,000 per 
annum. ..

Shri Matthen: May I know if this 
unnecessary cost to the average pas
senger cannot be saved if the trains 
run straight from  Podanur  without 
diversion to Coimbatore? There  are 
other trains to Madras, such as  the 
M:\UuppaHyam Mail going  through 
Coimbatore.  What  justification  is 
there for running these trains via 
Coimbatore when most  of  the pas
sengers do not care to go there?

Shri Shahnawaz Khan: These trains 
were diverted rio Coimbatore only at 
the request of the public of that area. 
This was done only in deference to 
the wishes of the people of that area.

Shri Matthen:  This is the request
by the public now, not to divert. Will
the hon. Minister consider that?

Shri Shahnawaz Khan:  Certainly,
we will consider  every  reasonable 
request.

Shri Namhhir: May I know whether 
the local passenger trains which run 
between Erode  and  Shoranur  will 
not be affected by the changes that 
may come in after the request now 
made?

Mr. Speaker: Both arj hypothetical
questions. Next question.

EX'Saurashtra Railway Corruption 
Cum

*120. Shri T. B. Vittal Rao:  Will
the Minister of Railways be pleased
to refer to the reply given to Starred 
Question No. 70 on the 15th  Novem
ber, 1956 and state:'

(a)  whether the Railway Board have 
since received any advice from  the 
Union Public Service Commission re
garding the action to be taken against 
the  three  officers of ex-Saurashtra 
Railway involved in the embezzlement 
of Rs. 13 lakhs; and

(b) if so, further action  proposed 
to be taken by the Railway Board in 
the matter?

The Deputy Minister of  Railways 
and  Transport  (Shri  Shahnawas 
Khan): (a) No; but the  Commission 
have reci_.;tly advised the Board that 
they are endeavouring to make avail
able their advice as early as possible.

(b) Does not arise.

Train Accident

*121. Shri Barman:  Will the Min
ister of Railways be pleased to state:

(a) whether a train accident occur
red between Hasimara and Madarihat 
of North Eastern Railway towards the 
end of December, 1956; and

(b) if so, the cause of the accident 
and the extent of loss involved?

The Deputy Minister  of Railways 
and  Transport  (Shri  Shahnawas 
Khan): (a) At about 02-35 hours  on 
25-12-1956, while No. 304 Down Link 
Express train was running  between 
Hasimara and Madarihat stations on 
the Alipur Duar-Siliguri  Section  of 
the North Eastern Railway, the tender
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of (he engine and six vehicles behirio 
it derailed, at mile 77]8.

(b) The provisional finding of  the 
Government Inspector is that the de
railment was caused by the tampering 
of the track by some person or per
sons unknown.  The approximate cost 
of damage to rolling stock and per 
manent way was Rs. 17,100.

Shri Barman: Is there any truth in 
the rumour that this tampering was 
done by personnel who were serving 
in the Railway and who were dis
missed?

Shri Shahnawaz Khan:  We  have
reported the matter to the local police 
and the police have not so far sub
mitted their report.

Railway Zones

*123. Shri  Krishnacharya  Joshi:
Will the Minister of  Railways  be 
pleased to state:

>  (a) whether Government propose to
increase the number of Railway zones 
for administrative convenience; and

(b) if so, how many?

The Reputy Minister  of  Railways 
and  Transport  (Shri  Shahnawaz 
Khan): (a) No, Sir.

(b) Does not arise.

Shri Krishnacharya Joshi: May  I
know whether the existing zones are 
functioning successfully?

Shri Shahnawaz Khan: Yes;  very 
successfully.

Shri C. D. Pande: Does the Govern
ment realise that some of the regions 
are geographically not compact  and 
administratively  inconvenient?  For 
example, the N.E.R. extending  from 
Agra to Assam; it is not possible for 
the General Manager at Gorakhpur to 
look after Agra or Assam.

Me. Speaker: All these matters were 
discussed in long debates.

The Minister of Railways and Trans- 
Jfcrt (Shri JacJlvan Ram): Yes, Sir. 
It i* not possible to  have railways

exclusively for geographically  com
pact areas.  Because,  that  would 
create more difficulties. '

Shri Nambiar: May I know whether 
the Government have seen the 19th 
.report of the Estimates  Committee 
where it has been made very specific 
that a unit of the Railway should not 
be more than 3000 or 3500 miles. May 
I know whether the Government had 
given careful consideration to this and 
if so, what has been done?

Shri Jagjivan Ram: Even before the
recommendations of  the  Estimates 
Committee, while the question of re
grouping was considered,  ell  these 
questions were taken into considera
tion and the matter was decided.

Shri Krishnacharya Joshi:  May  I
know whether there is a proposal to 
create more divisions in the zones and 
give more powers to the Managers?

Shri Shahnawaz Khan: These  are
matters which have to be considered 
in day to day working. Wherever we 
find that the work load has increased 
or in order to make efficiency higher, 
we will take necessary steps.

Shri Raghavaiah: What exactly is 
the consideration  of the Government 
that made them take such a decision 
in the formation of these zones when 
there was the recommendation of the 
Estimates Committee which has been 
pointed out by my hon. friend just 
now?

Shri Jagjivan Rant: I will refer the 
hon. Member to the proceedings of 
the House when these questions  of 
zones and regrouping were discussed 
in great detail.

Mr. Speaker: Whatever policy  has 
been approved during  the  Budget 
debates ought not to be brought  in 
during the Question Hour for change 
of policy.  This policy was adopted. 
There was a long debate when Shri 
Gopalaswami Ayyangar was in charge 
of the administration.

Shri Nambiar: I referred to the 19th 
report of the Estimates Committee.
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Mr. Speaker: That -has  also  been 
taken into consideration; it has  been 
answered.

Shri KsuUvtl:  Under the metre
gauge system, there "are two zones, 
the Western Railway and the Northern 
Railway. May I know  whether the 
Government have received any repre
sentation to the effect that there is 
difficulty in the working of these two 
systems'?

Shi‘1 Jagjivan Ram:  At the same
time, it ij not possible to have all the 
;notre gaage in the same zone.

Cochin Express

■*124. Shri Matthen-. Will the Min
ister of Railways be pleased to state

ly whether Government are aware 
that the Cochin  Express  leaving 
Cochin  in the  afternoon  reaches 
Madras only after 10-30 a.m. invari
ably running late, thereby  causing 
great inconvenience to passengers; and

(b)  whether it is possible to ad
vance the time of arrival at Madras 
by at least three hours?

The Deputy Minister of  Railways 
and  Transport  (Shri  Shahnawaz 
Khan): (a) It is not a fact that Cochin 
Express scI-.-iuled to arrive at Madras 
Central at 10.30 hours invariably runs 
late,  Its punctuality has substantially 
improved since 15th February  when 
its Time Table was changed.

(bl No. However, the arrival  at 
Madras will be advanced by about 2 
hours with effect from 1-4-1957.

Shri Matthen: I would like to  en
lighten the hon. Minister. I put  the 
question from my own experience. It 
has been coming late  on the  two 
occasions when I ti avolled by that 
recently. Apart from that, it  takes 
2-l|2 hours from Arkonam to cover 
40 miles, because a number of  local 
trains are running. Is it not possible 
to make the train Cochin  Express 
leave a little earlier from Cochin so 
that it may come to Madras earlier? 
Comm? to Madras at 1]  or  11-30

means that practically the whole: day 
is lost.  I suggest the advancing ■■ of 
the time of departure at dochin ab 
that it may come to Arkonam at 
about 7 -o’clock and then run straight 
to Madras like the Malabar Kxpr«*«.

Shri Shahnawaz Khan: Yes, Sir. A* 
I just now stated in my reply, from 
1st of April, the train will start from 
Cochin at 1-15 in the afternoon and 
reach Madras at 8.35 in the morning. 
I hope that would be convenient.

Mr. Speaker: May I suggest to hon. 
Members, with respect to details ot 
timings, they are mostly in the hands 
of the General Managers  and the 
Committees which advise them. Why 
hould not general  instructions  be 
issued by the Railway Minister  to 
the General Managers that such re
presen'ations, particularly from  hop. 
Members of Parliament ouf?ht to  be 
attended to? If they are not attended
lo locally, we can take up the  time 
of the House.  How is it possible for 
any hon. Minister here by way of a 
supplementary question to  remember 
every little detail?

The  Minister  of  Railways  and 
Transport (Shri Jagjivan Ram):  As
a matter of fact, there are zonal con
sultative committees in which  these 
time-tables and all these matters ar* 
decided.  And  any  communication* 
from the Members of this House are 
given proper and due weight by the 
General Managers  and  subordinate 
officers.  But, as you, Sir, have  re
marked, it is not possible for a Minis
ter  to  carry  all  these  kinds  of 
information with him.

Mr. Speaker: Did the hon. Member 
write to the General  Manager and 
then not get any reply?

Shri Matthen: I just want to know 
whether the Minister has realised that 
Malabar is no longer a part of Madras 
but a part of Kerala___

Mr. Sneaker: I was on a difTerest 
point.  Adjustments in timings,  pas
senger versus goods trains or  mail 
trains etc. are all matters of  local



interest which can be better attended 
to by the General Manager in charge 
of each railway.

I would, therefore, suggest to all 
lion. Members to first of all write to 
the General Manager and then  get 
redress through the consultative com
mittee; or independently also, Memb
ers of Parliament can do so.  If they 
do not get any redress, if they are not 
satisfied with the reply, then  they 
may write to the Minister,  and if 
they are not satisfied even then, then 
the House as the last resort may • be 
addressed on the matter.  Otherwise, 
we shall be taking away the  time 
of the House.

Pandit  Thakur  Das  Bhargava:
Even the General Managers  consult 
the Members of this  House.  They 
send circulars to us and ask" us what 
changes of timings we would  re
quire.  This is done even now.

Shri Feroxe Gandhi: I would sug
gest that today being the last day of 
the session, you may relax the rules 
a little in favour of Shri Matthen,

An Hon. Member: He is a retiring 
Member.

Shri Matthen: Malabar is no longer 
a part of Madras State but a part of 
the Kerala State.  The capital of the 
Kerala  State ’ is  Trivandrum.  The 
people from Malabar who are going 
towards that side are given priority. 
But preference should be given to the 
people from Kottayam and  Quilon. 
Therefore, I would suggest to  the 
hon. Minister the question of having 
the arrival of the Cochin  Express 
ea&ier than the Malabar Express.

Shri Jagjivan Ram: That will  be 
brought to the notice of the General 
Manager. . _ „  .

Shri A. M, Thomas: Apart . from 
tljêtimd-tabies which .jno'stl'y are  all 
right, there is the suggestion ip the 
question that the trains  invariably 
run late.  Are  Government  aware

*39  Oral Answer*
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that the Cochin Express. arrives  in
variably late in Cochin, and the trains 
from Shoranur to Cochin and  t>ice 
versa aye generally tailed  bullock 
carts because of the slowness of ope
ration?

Shsi V. P. N̂yar: Only bullocks; no 
carts.

Shri Shahnawax Khan: As the hon. 
Member is probably aware, there are 
a Jof 'of engineering works  going on 
on that line. It is only because of that 
that speed restrictions have had to be 
imposed. Also,  recently,  owing to 
vury..'heavy .rains, it ..was found that 
the track required strengthening. On 
this ground also, the speeds have had 
to be restricted.

Electric Trains to Villupuram

*126. Shri T. B. Vittal Rao: Will the 
Minister* of Railways be pleased to 
state:

(a) whether there is any proposal 
to  extend the running of  electric 
trains  upto  Villupuram,  Southern 
Railway;

(b) if so, when the work will be 
taken up; and

(c) what is the estimated cost there
of’

The Deputy Minister of Railways 
and  Transport  (Shri  Shahnawaz 
Khan): (a) and -(b). Yes, Sir.  The 
construction work on ihis Section is 
expected to be started in 1958-59.

(c) Ks. 3:68 crores.

Shri T. B. Yittal Rao:  From the
budget papers, 1 find that the provi
sion made for this work for the next 
financial year is very big.  Since the 
extension  of the electric trains  has 
been  pending for a long time, do 
Government propose to expedite the 
work?

Shri Shahnawas Khan: I just stated 
that the work would start in 1958-59. 
If the material is available, we hope 
that 'the line would be completed in 
the  year  1959-60.  That  is  early 
enough.

Oral Answers 24026 MARCH 1957
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Shri T. B. VlUtl Kao: May 1/know 
whether orders have .been placed r.for 
the stores and .machinery ...required?.

Shri  Shahnawaz  Kluur: We  are 
maxing preliminary arrangements.

Nagarjuna Sacar Project

•127. Dr. Kama Rao': Will the Minis
ter of Irrigation and Power be pleased 
to lay a statement on th£ Tahle of the 
Sabha showing the progress of work 
on Nagarjuna Sagar Project and the 
programme for 1B57-58?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): A statement 
is laid on the Table of Lok Sabha. 
[See Appendix II, annexure No. 35 ]

Dr. Rama Rao: The statement gives 
the progress of the work done so far 
and the programme, for 1957-58. But 
it does not say when the foundation 
for the dam proper is going to be laid; 
it does not say whether it will at all 
be laid in 1957-58.  May I know when 
it is likely to be laid?

Shri Hathi: In seven years, that is,
by 1963.

Dr. Rama Rao: May I know when 
the foundation will be laid, not when 
it will be completed?

Shri Hathi: The excavation for the 
foundation of the coffer dam which is 
40 feet high has already Started. The 
masonry  dam is' already  completed, 
and about 700 feet of foundation work 
has been completed.

Dr. Rama Rao: May I know whether 
any part of the work has been entrust
ed to the National Construction Co.?

Shri Hathi: No, not yet.

Shri  Raghavaiah:  May  I  know
whether Government propose to send 
periodical reports on the progress of 
the work in these projects as in the 
case of the Tungabhadra project?

Shri Hathi:  Periodical reports are
received.  Perhaps, the hon. Member 
is aware that the Minister himself 
meets  the  Members  of  Parliament 
from the different States, and these

reports are supplied to them. If 
ev$r, they have not been received, I 
shaU’,, send..3. copy, ol 'tto ' monthly 
reports  to ” any  MemwrSftio  T* 
interested.

Dr. Ranm>R«e:  In our
experience with the Tungabhadra dam 
and the canals, may I know whether 
Government, will see that—yie canals 
will be completed .by the tim$  dapi 
is completed?

Shri Hathi: Government are anxious 
to sec that with the cbriiihWion of-the 
dam, the canals also should bfe com
pleted.  Investigations  Have  already 
started over a length of 52 idHes.̂

Shri  Ramachandra  Reddi: . May . I
know  whether  the  equipment  and 
machinery  needed  for  this  project 
have been secured and also haw. rtyach 
more is likely to be asked, for?

Shri Hathi: All the machinery have 
not yet been secured.  But to meet the 
immediate needs, we have transferred 
from the Hirakud project th£ batch
ing plant and earth-moving plant. So, 
there will be no delay on account of 
shortage of machinery.

Shri Mohiuddin:  Is it a fact that
owing to the restrictions on foreign 
exchange,  the  tenders  that  were 
invited for import of machinery have 
not been  accepted, and, therefore, 
there is a • likelihood of delay  on 
account of this factor?

Shri Hathi:  No, we had a surplus
batching plant at Hirakud  and  we 
have transferred that.

Shri Ramachandra Reddi: In regard
to the detailed investigation of the 
right and left bank canals referred 
to  in  the  statement,  may  t* know 
whether  any  arrangement  is  being 
made now  to take the right  bsfctk 
canal on a higher contour so that a 
larger area, might be covered?

Shri Hathi: For the time being, We 
are going up to 108 miles.  We have 
only covered 35 miles.  The  possi
bility of extending it further would 
be known only after we complete the 
present work.
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Railway Frelrht Structure  Enquiry 
'Geanatttoe

*198. Shri Krishnacharya Joehi: Will 
the Minister of Railways be pleased, 
to refer to' the reply to the supple
mentary on Starred Question No. 107 
on the 20th November, 1956, and state:

(a) whether the Railway  Freight 
Structure  Enquiry Committee  has 
since submitted its report; Bnd

(b) if so, what are its main recom
mendations?

The Deputy Minister of  Hallways 
and Transport  (Shri  Shahnawaz 
Khan): (a) No Sir.

(6) Does nô arjse.

Shri Krishnacharya Joshl: May  I
know whep the report is likely to be 
submitted?

Shri Shahnawaz Khan: We hope, by 
the end of next month.

Shri Krishnadharya Joshl: May  I
know the reasons  for the unusual 
delay? ->71

Shri Shahnawaz Khan: It is a very 
big job which has been given to them, 
and- they have to £o into the matter 
very thoroughly.

Shri Namblar: May I know whether 
Government’s ' attention  has  been 
directed to the reports that appeared 
in the press about the draft recom
mendations made by this committee?

Shri Shahnawaz  Khan:  We  have
nbt yet received the report officially. 
So, we cannot go by what has appear
ed in the press.

Shri Namblar*.  Has Government’s 
at* "1 «jfen directed to the  press 
repC?f̂ rJ’e:2*> if so, have they cared to 
study them?

Shri Shahnawaz Khan: We  would 
rather wait for the report of  the 
committee itself.

Shri T. B. Vittal Rao: May I know 
whether the delay in the submission 
of the report is due to the fact that 
the chairman and some members of 
this committee have got international 
obligations to discharge?

Tlie Minister of Railways and Trans
port (Shri Jagjivan Ram): I will no 
impute that thing to the delay.  Th< 
work is a very complicated one, ant. 
the job is very big.  So, I shall not 
say that the committee have  taken, 
any abnormally long time.

Railway Workers Union

*129. Shri T. B. Vittal Rao: Will the 
Minister of Railways be pleased te
state:

(a) Whether any Union not affili
ated to the National Federation  of 
Indian Railwaymen has since  been 
recognised; and

(b) if so, the name of the Union?

The Deputy Minister of  Railways 
and  Transport  (Shri  Shabnawas 
Khan): (a) and (b)  The  South 
Eastern Railwaymen’s Union and the- 
Western Railway  Employees’ Union, 
which were recently granted  re
cognition by the Railway Administra
tions concerned, are not affiliated  to- 
the National Federation of  Indian 
Railwaymen.

Shri T. B. Vittal Rao: Since there 
has been a revision of the policy in. 
the matter of recognition of unions, 
may I know at what stage is  the- 
consideration of  recognition  being 
granted to the Southern Railway La
bour Union?

The Minister of Railways and Trans
port (Shri Jagjivan Ram): The unions 
are granted recognition  on certain 
conditions, namely, if they have  a 
certain percentage of the workers as 
their members and also certain ■ other 
things  which the  Administration 
thinks should be observed by  the 
unions.  The question  of affiliation 
does not arise.

Price of Rice in Andhra

*131. Dr.  Rao: Will the Minis
ter of Food and Agriculture be pleas
ed to state:

(a)  the price of rice as on the 1st 
March, 1957 as compared to the price 
prevailing on the 1st March, 1955 an<3
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18#6 (or any eomparable dates)  in 
Vijayawada and Kakinada (Andhra); 
;and

(b)  the stock of rice in  hand with 
the Central Government?

Hie Deputy Minister of Food (Shri 
' M. V. Krisfanappa): (a) The prices of 
rice in Andhra which were ruling at 
about Jte. 17/- to 18/- p̂r maund in 
January-February,  1954/ got unduly 
■depressed in 1955, in sympathy  with 
the fall in prices of other foodgrains 
and the government had, therefore, to-
• introduce price support scheme  to 
-safeguard the interests of the  culti
vators.  1956 cannot, therefore  be 
•considered as a normal year and  a 
■comparison of the prices prevailing in 
1955 with those in other years  may
■ not, therefore, be quite proper. How-
■ ever the whole-sale prices of com
mon rice in Vijayawada and Kakinada
If »o, what steps have been taken to 
on 1st March,  1957 compared with 
the prices prevailing about the same 
time in  1955 and  1956  are  as 
follows:—

TuayawjJa  Kakinada

Rs. 20.4-0  Rs. 19-0-0 
End Fcbv. 1956 R.S. is-0-0  Rs. 14-12-0 
End Feby. 1955  Rs. 11-6-0  Rr. 13-8-0

.(b) The stock of rice with  the 
'Central Government is about 140,000 
■tons in addition to State Stocks.

7Dr.  Rama Rao:  Are  Government
aware that the present high price of 
rice is at least partly due to the heavy 
loans given by banks on paddy  in 
•sgrte of a few restrictions?

Shri M. V. Krlshnappa: It is due to
-various causes, not only one cause.

Dr. Rama Rao: Is that the  main 
-cause?

Mr. Speaker: All the causes were 
enumerated the other day.

Shri Ramachandra  Reddi:  How
much of the stocks now  available 
-with Government has been procured 
iftcall̂ in Andhra Pradesh?  Are 
-any warehousing  facilities -provided 
f̂or storing it?

Mtrt M. V. Krtifiiii:  We could
not procure in Andhra Pradeah.  We 
wanted to procure cpid we sent officers 
in December, when  the price*  were 
coining down.  But in January  there 
was a. support tendency and we de
cided not'to procure any quantities of 
rice in Andhra Pradesh.

Shri B. S. Murthy:  May I  know
whether Government have any idea 
as to hoarding of stocks by landlords? 
If so, what steps have been taki&a to 
gej. them released?

Shri M. V. Krishnappa: Among big
agriculturists and merchants,  there 
is some hoarding tendency because of 
the unsettled conditions is .the coun
try.  I am £ure it is a wrong calcula
tion if they expect that  a war would 
come.  They are going to suffer very 
great loss because Government have 
got enough stocks.  We would open 
more and more fair price shops.

Shri B. S. Murthy: "What steps are 
being taken to make them  realise 
that their idea is foolish and they 
are going to suffer?

Shri M. V. Krishnappa: The Reserve
Bank has directed scheduled  banks 
to limit thn advances that they make 
on these stocks.

Shri Heda:  What are the steps
other than the last named that are 
taken to bring down prices?

The Minister of Food and Agricul
ture (Shri A. F-. Jain): Opening fair 
price shops, limiting the  advances 
against stocks of paddy and generally 
improving the efficiency of the  fair 
price shops.

Dr. Rama Ran:  Are Gô  * ;ent
aware that at Kakinada when  the 
co-operative society started fair price 
shops, because the quality of  rice 
supplied by the Central Government 
was bad, the stocks were not lifted, 
though the price was favourable?-

Shri M. V. Krishnappa: That must 
be very old stock.  Now wherever we 
supply, we give good  stock.  It so 
happened in the case of  Andhra 
Pradesh, because they had some oid
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stock in Hyderabad, and from Hydera
bad they sent it to Andhra to  be 
consumed there.  But now it is ' not 
so, “Whatever rice we are getting is 
good rice.

Skipping Tonnage

•1S2. Shri Mattben: Will the Minis
ter of Transport "be pleased to state:

(a) what will be the total quantity 
of the additional  cargo  which  will 
have to be imported on  Government 
account during the Second Five Year 
Plan period; and

(b) what steps are being taken to 
expand the national tonnage to parti
cipate in the carriage of as large • a 
quantity of this additional cargo  as 
possible?

The Deputy Minister of  Railways 
and  Transport  (Shri  Shahnawas 
Khan): (a) The information asked for 
is not readily available.  An effort is, 
however, being made to collect  the 
information.

(b) A statement showing the steps 
taken generally to expand the national 
tonnage during the Second Five Year 
Plan is laid on the Table of  Lok 
Sabha [See Appendix  II,  annexure 
No. 36.1

Shri Matthen: Regarding part (a), 
my information  is that  the  total 
freight amount in respect of the car
go on government account during the 
Second Plan may come to Rs.  400 
crores.  Is the hon. Minister inclined 
to confirm it as approximate?

The Minister of Railways and Trans
port (Shri Jagjivan Ram):  I  will
nevthar xsnSrra it nor deny it.  There 
Is no denyijn̂. the fact that we  have 
to  pay a considerable amount  in 
foreign exchange as freight charges. 
But with our tonnage at present, we 
cannot think of saving all the foreign 
exchange that we should on  this 
account.
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Dr. Rama Rao:  May I know how
much tonnage in shipping the Gov
ernment expect to acquire for  the 
Rs. 37 crores that have been allotted 
or ear-marked?

Shri Jagjivan Ram:  The answer
was given two days earlier in  the
House.

Shri Shahnawa* Khan: It is 1'8 lakh
tons, to be exact.

Shri Raghavaiah:  What exactly is
the amount we are paying to foreign 
countries towards freight charges?

Shri Shahnawaz Khan:  I require
notice.

Shri Matthen: From the statement, 
I understand that the sum of Rs. 3T
crores allotted for the development of 
shipping has already been made use 
of.  My information is that with this 
we will be able to get about 1,70,000 
GRT.  The modest target fixed in the 
Second Plan is 3,00,000 tons.  So the 
shortage,  including  replacement  of
90.000 tons, will come to 2,20,000 Ions. 
Am I correct?

Shri Jagjivan Ram: Yes, there will 
be  a shortage of something  like
2.10.000 tons.

Shri Matthen: In view of the fact
thnt we have to pay foreign exchange 
—the hon. Finance Minister is also 
here—one of the best ways of earn
ing  foreign  exchange  will  be  by 
increasing  our  overseas  shipping 
tonnage, not coastal shipping. Will the 
hon. Minister consider seriously the 
question of availing of the offer made 
by the World Bank for developing 
shipping,  and make use of  it for 
acquiring additional tonnage?

The Minister of Finance and Iron 
and Steel (T. T. Krishnamacbari): I
am grateful tp ti«e hon. Member for 
the suggestion that he has made.  But 
I would like to add that these factors
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are under consideration of Govern
ment.  My hon. colleague is certainly 
seized of the matter.  We know that 
if we increase our tonnage, we will 
earn more foreign exchange.  But we 
do not have the foreign exchange to 
increase our tonnage.

Sbri Matthen: I think the Planning 
Commission and the Transport Minis
try have decided on a target of 15 
per cent of the overseas trade during 
the Second Plan.  Even assuming that 
we are getting the targetted tonnage 
of 3,00,000 GRT, I beg to submit it is 
not possible to achieve our objective.

Shri Jagjivan Ram: We agree that 
our present tonnage is not  sufficient 
for our requirements, and  the more 
we increase our tonnage,  the  more 
foreign exchange we will save.  But, 
as my hon. colleague has  said,  the 
question  is  wherefrom  to  get the 
foreign exchange for the present  to 
increase the tonnage.  We are explor
ing all possibilities  of  how best we 
can increase our tonnage.

Shri Matthen rose—

Mr. Speaker:  Are  we  having  a
debate on this during Question Hour?

Shri Matthen: Only one more ques
tion.  The foreign exchange necessary 
for buying the ships can be made up 
by the ships themselves in four years 
time.

Shri Jagjivan Ram: That  is  true. 
But we want the foreign exchange to 
purchase the ships before we can earn 
the foreign exchange.

Shri Kasliwal: May  I request that 
question  No. 122 be directed to  be 
answered?

Mr. Speaker: Yes.

Gandhi Sagar Dam

•122. Shri Balwant  Sinha  Mehta: 
Will the  Minister of  Irrigation and 
Power be pleased to state:

(a)  when the power from  Gandhi 
Sagar dam is likely to be generated; 
and

(b)  whether the work of transmis
sion lines has been taken in hand?

The Depstjr Minister of  Irrigation- 
and Power (Shri Hathi): (a) In 1958- 
80.

(b)  Preliminary surveys in connec
tion with the transmission lines have 
been taken in hand.

Shri Kasliwal: May 1 know whether 
the power generated from the Gandhi 
Sagar dam will be entirely  used  in 
Madhya Pradesh or will be available 
to Rajasthan also?

Shri Hathi: For both.

Short  Notice  Question and  Ans w er

Accident to the Engine of Express 
No. 319 proceeding from Hyderabad 

to Kazlpet

S.N.O. No. 2. Shri  Krishnacharya 
Joshl: Will the Minister for Railways 
be pleased to state:

(a) whether it is a fact that on the 
19th March, 1957 a serious  accident 
took place when a big wheel of  the 
engine of Express No. 319 proceeding 
from Hyderabad to Kazipet went off 
the track while the train was crossing 
a bridge;

(b) whether this resulted  in  the 
detention of the train for six hours at 
Ghanpur causing great inconvenience
lo the passengers; and

(c) if so, the details thereof?

The Deputy Minister  of  Railways 
and  Transport  (Shri  Shahnaws* 
Khan):  (a) to (c).  At about 23.05
hours  on  19-3-1957, while  No. 319 
Down  Hyderabad-Kazipet  Express 
was on the run  between  Ghanapur 
and Pendial stations  of  the Centra) 
Railway, the driver noticed something 
unusual with his engine and brought 
the train to a stop at mile 193|12. He 
found that the journal  of  the  left 
trailing coupled wheel  had  broken 
and the wheel had fallen outside.

The train suffered a detention of 8 
hours and 25 minutes on this account.
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Shri Krishna charya  Josbl:  Are
Government aware that this state of 
affairs causes extreme uneasiness and 
insecurity in the minds of the public?

Shri 8hahnawu Khan:  There are
hundreds and hundreds of trains run
ning and it is but natural that minor 
accidents do take place.

Shri Ferose Gandhi:  Some of the
wheals do go out.

Shri Kriahnacharya Joshi:  May I
know how such a big defect in the 
engine was not detected in time, and 
who is responsible for this negligence?

Shri Shahnawaz Khan: An enquiry 
by senior officers has been ordered 
and the report of that committee is 
awaited.  As soon as that report is 
received,  we will know the  exact 
cause of the accident.  I might add 
that at a small station just a little 
before the accident took place it was 
noted that journal was hot or running 
f in a rather warm condition.  It was 
attended to.  But, then, after going a 
short distance the thing broke, pro
bably due to some flaw in the metal 
or something else.

Shri H. G. Valshnav:  The things
can be known at the spot within a 
few hours.  Why are enquiry com
missions and committees appointed for 
such small things?

Mr. Speaker: Through whom is it to 
be known?

Shri H. G. Valshnav: Are there no 
possibilities to know from the officers 
concerned? Why should there be an 
enquiry for such a small thing?

Mr. Speaker: That is called enquiry.

Shri Ferose Gandhi: May I know 
whether it is a fact that in new WB 
engines which have been imported it 
has Been found on examination that 
in many cases the journal boxes and 
the axles are net quite according to 
specifications? *

The Minister of Railways and Trans
port (Shri Jagjltao Ram): I am afraid
I have no information.

Shri Ferose Gandhi:  May I know
whether  the attention  of the hon. 
Minister has been drawn to the repon 
of the Auditor-General in which he 
has mentioned that axle boxes which 
were imported for locomotives were 
found to be totally defective and the 
amount had to be written off?

Shri Jagjivan Ram:  My attention
has not been drawn towards that.

Shri Heda: In view of the fact that
a major accident took place on this 
line and quite a few accidents of this 
nature have been taking place from 
time to time, do Government feel that 
there is some defect in the supervi
sory staff there and, if so, what steps 
are they taking to remedy that?

Shri Jagjivan  Ram:  In the first
place, 1 do not agree that quite a 
number of  accidents of this  nature 
have happened.  Some accidents have 
taken place.

Shri Heda: Between Hyderabad and 
Kazipet, only 90 miles distant.

Shri Jagjivan Ram: I do mean that 
many accidents of this nature had not 
happened.  It is, perhaps, an accident 
of its own nature and we will look 
into it.

Shri T. B. Vittal Rao: Two months 
before this  accident took place  an 
accident of a similar nature between 
Kazipet and Hyderabad  took  place. 
An enquiry must have been ordered 
into that also and may I know what 
steps have been taken to prevent such 
accidents?

Shri Jagjivan Ram:  Whenever an
accident takes place, an enquiry is 
held.  After  the  findings  of  the 
enquiry are known, we take all possi
ble steps to guard against the recur* 
rence of such accidents.  But, here 
matters of human factor and engine 
failure are involved.  Even after all 
the possible precautions, there may ibe 
cases of engine failure, and the cause* 
of engine failure cannot be removed.

Mr.  Speaker:  The  hon.  Member 
wants to know this.  He gives infor
mation that about a couple of months
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ago, a wheel went off; the same thing. 
If an enquiry was held into that acci
dent or incident, should not have a 
lesson been taken, to learn by that to 
avoid an accident of this nature within
2 months  after  that?  Always  an 
enquiry is being held for the purpose 
of  enabling  the  administration  to 
avoid similar accidents.  What is the 
result of the previous enquiry if an 
enquiry  had  been  conducted?  The 
House would like to know that and 
the hon. Member is right in  asking 
that question.

Shri Feroze Gandhi: I had pointed 
out to the hon. Railway Minister, the 
previous Minister, that when I myself 
was travelling in the Lucknow Express 
a wheel went off the engine.

Shri Jagjivan Ram: I have not got 
the fall information about the previous 
accident and the recommendations of 
the enquiry  committee or the  steps 
that have been taken.  I shall look 
into that and see that precautionary 
measures ■are taken so that recurrence 
of accidents  of this nature may  be 
avoided.

WRITTEN ANSWERS TO 
QUESTIONS

National Highway No. 8

*126. Shri Balwant Sinha  Mehta:
Will the  Minister of Transport  be 
pleased to state:

(a) the mileage of National High
way No. 8 in Udaipur Division of 
Rajasthan;

(b) the money so far spent on it in 
the same division and how much is 
likely to be spent when it is complet
ed;

(c) the  number  of  culverts  and 
bridges over it:

(d) whether the.-money has been 
paid to the owners of the land whose 
land has been acquired; and

Ce) if so, the total amount of money 
which has been paid so far and the 
amount which still remains *0 bepaid?

The Depoty Militate* of .jtoltygy* 
and  Transport  (Shri ' BhiUjaaw** 
Khan): (a) 192 miles.  *

(b)  to (e). The information is being 
collected and will be laid on tl>e ,TabJ* 
of Lok Sabha as soon as possible.
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Bridge aver Narbada at Barmhan

53.  Shri Kamath: Will the Minister 
of Transport be pleased to refer to
the reply given to Unstarred Question 
No. 45 on the 15th November, 1956 
and state the progress made so far in 
connection with the construction of 
the  roaa-bridge  over  the  Narbada 
River at Barmhan (Narsinghpur dis
trict, Madhya Pradesh)?

The Deputy Minister of Railways
and  Transport  (Shri  Shaimawas
Khan): The design plans and the esti
mate  for  the ' work,  which  were 
received from the State Government 
in January 1957, have been technically 
examined and the orders of the (iov- 
ernment of India are expected to be 
conveyed to  the State Government 
shortly. -
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Bridge over Narbada at HoahAngabad

54.  Shri Xauurib: Will the Minister 
of Transport be pleased to referto the 
reply  given  to  Unstarred  Question 
No. 15G on the 20th November, 1956 
and state the progress made so far in 
connection with the construction of 
the  road-bridge  over  the  Narbada 
River at Hoshangabad?

The Deputy Minister of Railways 
tad  •Transport  (Shri  Shalttawat 
Khaa):  An estimate for the work,
based on the outline design supplied 
by'tKfe Government'of India has since 
been prepared by the Chief Engineer, 
Madhya Pradesh, and sent to the State 
Government for transmission to the 
Government  of  India  for  approval. 
Simultaneously  teTTflers  were  also 
invited  by the State Public  Works 
Department.  The tenders which have 
just been received are under their 
consideration.

Shipping Freight

5.5. Shri Matthen: Will the Minister 
0/ Transport be pleased to state:

(a) the total amount of freight paid 
on imports and exports in the over
seas trades of India for the year 1955- 
56,  giving  separate  figures  of  the 
freight paid to natoiial ships and non
national ships;

(b) the amount which the national 
ships contributed to the foreign-ex
change pool of the country from their 
earnings in the overseas trades during 
the year 1955-56;

(c) the amount which was disbursed 
in India  for the ships of the  non
national Flags in 1955-56; and

(d) the total quantity of cargo in 
d.w.t. both imports and exnorts car
ried in the overseas trade? of India 
during the year 1955-56, giving sepa
rate figures for dry cargo and oil and 
refined petroleum products, also giving 
separate figures for the cargo in dead
weight tons carried by national ships 
and  that  carried  by  non-national 
ships?

The Deputy Minister of Railways 
wnd  Transport  (Shri  Shahnawaz 
Khan): (a> to (d). The information is - 
being collected and will be placed an-* 
the Table of Lok Sabha.

Fi>od£rains Production

56. Shri S. C. Samanta:  Will the
Minister of Food and Agricnlture be?
pleased to state:

(a J the amount of foodgrains pro-- 
duceii in India during the years 1947,. 
1952 and 1956;

(b)  the amount of foodgrains im-- 
ported during 1956;

U ) whether any amount of food-- 
grains were exported during 1956;

(d) if so, which kinds of foodgrains - 
and how mi. h; and

(e) whether it is a fact that Indian 
ha.i become  -sufficient in food?

The Minister of Food and Agricul- - 
ture (Shri A. P. Jain); (a) 1947—42S<>
lakh tons.

1952—429 lakh tons.

1956—534 lakh tons.

(b) 14 2 lakh tons.

(c) and (d). The following quanti-~ 
were  exported'
In’ 1000 tons. -

ties  of  foodgrain 
during 1956:

Rice

Wheat-flour 

Jowar & Bajra

Maize

Total

42.0

0.3

0-2

1-3

43-8

(e)  Both demand arid availability 
are  variable  factors.  With  the- 
increase in investment in development, 
projects, the  money supply in  the - 
country has gone up, increasing the - 
demand for foodgrains.  The demand 
is also going up with the increase in 
population.  The  over-all production . 
of foodgrains has also improved con
siderably  during  the  recent  years, . 
though there has been short produc
tion of  jowar during the last  two • 
kharif seasons.  During the years of 
good crop India  becomes not only-
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self-sufficient but even slightly sur
plus, while in the years of bad crop 
import  of  foodgrains  may  become 
necessary.
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LOK SABHA DEBATES 

(Part II—Proceedings other than Questions and Answers)

1137 ”28

LOK SABHA

Thursday, 28th March, 1957.

The Lok Sabha met at Eleven of 
the Clock.

[Mr. Speaker in the Chair]

QUESTIONS AND ANSWERS

(See Part J)

12.45 brs.

PAPERS LAID ON THE TABLE

Amendment to High  Court  Jupces 

(Part A States)  Rules

The Minister  In  the  Ministry of 
Home Affairs (Shri Datar): Sir, I beg 
to lay on the Table, under sub-section
(3) of Section 24 of the High Court 
Judges (Conditions of Service) Act, 
1954, a copy of the Notification  No. 
16/3/57—Judl. Kl), dated the 28th 
February,  1957,  making  certain 
amendments to the High Court Judges 
(Part A States) Rules, 1956. [Placed 
in library.  See No. S-104/57]

Amendments to High Court  Jmxuts 

(Part A States)  Traveiawg 

Allowance Rules

Shri Datar: Sir, I beg to lay on the 
Table, under sub-section (3) of Sec
tion 24 of the  High  Court  Judges 
(Conditions of Service) Act, 1954, a 
copy of the Notification No.  16|3|57- 
Judl. I (ii), dated the 28th February, 
1957, making certain amendments to 
the  High  Court  Judges  (Part  A 
States) Travelling Allowance, Rules, 
1956. [Placed <n Library.  See  So, 
S-105157]

Notification  under  Essential 

Commodities Act

The Deputy Minister for Food (Shri 
M. V. Krishnappa): Sir, I beg to lay 
on the Table, a copy of each of the 
following Notifications,  under  sub
section (6) of section 3 of the Essen
tial Commodities Act, 1955:—

(1) Notification No.  S.R.O.  3447, 
dated the 20th November, 1954.

(2)  Notification  No.  S.R.O.  271, 
dated the 21st January, 1957. [Placed 
in Library.  Sec No. S-106/57]

Amendments to Indian Airchaft 

Rules

The Minister  of Legal Affairs and 
Civil Aviation  (Shri Pataskar):  Sir, 
I beg to lay on the Table, under sub
section (3) of Section 5 of the Indian 
Aircraft Act, 1934, a copy of each of 
the following Notifications,  together 
with the Explanatory Notes, making 
certain further amendments  to  the 
Indian Aircraft Rules, 1937: —

(1) Notification No.  AR|1937(23), 
dated the 8th January, 1957.

(2) Notification No.  AR[1937(27), 
dated the 26th January, 1957. [Placed 
in Library. See No. S-107/37]

Amendments to Central Excise 

f  Rules

The Minister  of Revenae  and De
fence Expenditure (Shri A. C. Goha):
Sir, I beg to lay on the Table, under 
Section 38 of the Central Excises and 
Salt Act, 1944, a copy of each of the 
following Notifications, making certain
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[Shri A. C. Guha] 

further amendments to the  Central 
Excises Buies, 1944:—

(1) Notification  No.  S.R.O.  893,
dated the 28rd March,  1957.

(2)  Notification  No.  S.R.O.  894,
dated the 23rd March, ?j57. (Placed
in Library. See No. S-108/57]

Notifications issued under  Sea 

Customs Act

Shri A. C. Guha:  Sir, I beg to lay 
on the Table, under sub-section (4) 
of Section 43B of the  Sea Customs 
Act, 1878, as inserted by the Sea Cus
toms (Amendment) Act, 1953, a copy 
each of the following Customs Noti
fications: —

(1) Notifications Nos. 35  and  36, 
dated the 9th March, 1957.

(2) Notifications  Nos. 32 and 33, 
dated the 9th March, 1957. [Placed 
in Library.  See No. S-109/57]

M anagement or Industrial Concerns 

(Powers and Duties of the 

Directors)  Regulations

Shri A. C. Guha: Sir, I beg to lay 
on the Table, under sub-section (3) 
of Section 43 of the Industrial Finance 
Corporation Act, 1948, a copy of the 
Management of Industrial  Concerns 
(Powers and Duties of the Directors) 
Regulations, 1957, published  in  the 
Notification No. 4|57, dated the 28th 
February. 1957.  (Placed in Library. 
See No. S-110|57]

All India Services  (Overseas Pav, 

Passages and Leave Salary)  Rules

Shri Datar: I beg to lay  on the 
Table, under sub-section (2) of Sec
tion 3 of the All India Services Act, 
1951, a copy of the All India Services 
(Overseas Pay, Passages and  Leave 
Salary) Rules, 1957, published in the 
Notification No. S.R.O. 528, dated the 
15th February, 1957. [Placed in Lib
rary. See No. S-lll|57]

Kekala State Acts

Shri Datar:  I beg to  lay on the 
Table, under sub-section  (3) of Sec
tion 3 of the Kerala State Legislature 
(Delegation of Powers) Act, 19M, a 
copy of each of the following Acts:—

(1) The Travancore-Cochin Inter
pretation and General Clauses 
(Amendment) Act, 1957 (No. 3 
of 1957).  [Placed  in Library. 
See No. S-115|57]

(2) The Kerala  Sales-Tax  Laws 
(Amendment) Act, 1957 (No. 4 
of 1957).  [Placed  in Library. 
See No S-116|57]

(I) The Code  of  Criminal  Pro
cedure  (Kerala  Amendment) 
Act, 1957  (No.  5  of  1957). 
[Placed in Library. See  No. 
S-117J57]

(4) The Kerala  Road  Transport 
Services (Validation) Act, 1957 
(No. 6 of 1957).  [Placed  in 
Library. See No. S-118|57]

(5) The Kerala Board of Revenue 
Act,  1957  (No.  7  of  1957). 
[Placed in Library.  See  No. 
S-119157]

(6) The Kerala Small Cause Courts 
Act, 1957  (No. 8  of  1957). 
[Placed in Library.  See  No. 
S-120|57]

(7) The Kerala Khadi and Village 
Industries Board Act, 1957 (No. 
9 of 1957). [Placed in Library. 
See No. S-121|57]

Report or Machine Tool Committee

The Minister of  Heavy  Industries 
(Shri Manubhai Shah):  I beg to lay
on the Table a copy of the Report of 
the Machine Tool Committee. [Placed 
in Library. See No. S-123|57]

Amendments to Delhi  Motor 

Vehicles  Rules

The Deputy Minister  of  Railways 
and  Transport  (Shri  Shahnawas
Khan):  I  beg to lay on the Table,
under sub-section (3) of Section 13S 
of the Motor Vehicles Act,  1939, a 
copy  of  the  Notification  No.  F.



Paper? 2» MARCH 18*7  o* th* Tabte 11$*

11(199)  & CE, dated the 14th
|i«w*, 1857, making certain amend
menta to tb* Delhi Motor  Vehicles 

1840. [Placed in Library. See 

No. S-lHf»7]

ûrorMjatKTH to Travancore-Cochin 

M otor Vehicles Rules

Shri Shahnawu Khan: I beg to lay
on the Table, under sub-section (3) 
of Section 133 of the Motor Vehicles 
Act, 1838, a copy of  each  of  the 
following Notifications making certain 
further amendments to the Travan
core-Cochin Motor  Vehicles  Rules, 

1952:—

(1) Notification No. T. (B) 1-10540| 
55|PWC, dated the 24th  Jan
uary, 1957.

(2) Notification  No.  T4-4836/56- 
PWC, dated the 29th December,
1956. [Placed in Library.  See 
No. S-113/57]

Amendments to  Madras  Motor 

Vehicles Rules

Shri Shahnawaz Khan: I beg to lay
on the Table, under  sub-section (3) 
of Section 133 of the Motor Vehicles 
Act, 1939, a copy of the Notification 
No. T4-4836/56-PWC dated the 29th 
December,  1956, making  certain
further amendments  to  the  Madras 
Motor Vehicles Rules,  1940.  [Placed 
in Library. See No. S-114/57]

Amendments to Madras Motor 

Vehicles  (Taxation of Passengers 

and Goods) Rules

Shri Shahnawas Khan: I beg to lay 
•on the Table, under sub-section (5) 
of Section 16 of the Madras  Motor 
Vehicles (Taxation of Passengers and 
Goods) Act, 1952, a copy of the Noti
fication No.  T4-9658|56jPWC,  dated 
the  22nd  December,  1956,  making 
certain amendments to  the  Madras 
Motor Vehicles (Taxation of Passengers 
and Goods) Rules, 1953. [Placed  in 
■Library. See No. S-114|57]

REPORT OF HINDI EQUIVALENTS 
COMMITTEE

8hri  Tandem  (Allahabad  Diatt- 
Weat): I request you. Sir, to give me 
permission to speak fitting.

Mr. Speaker:  The  hon.  Member 
need not rise from his seat; he can 
speak sitting.

Shri Tandon:  I beg to lay on the 
Table the Report of the Parliamentary 
Committee to fix Hindi  Equivalents 
for Parliamentary,  Legal  and  Ad
ministrative Terms, along with  the 
Glossary. [Placed in Library. See No. 
S-124157]

While laying the Report  on  the 
Table, I shall, with your permission, 
Sir, give the  House an idea of the 
work which  the  Committee  had 
before it.  The Committee was  ap
pointed by you in consultation with 
the Chairman of the Rajya  Sebha 
some time in May last, and it began 
its work in the same month.  In all, 
it held 113 sittings and the office has 
calculated that the number of hours 
spent on the work by the Committee 
was 3644.

The task which was assigned to the 
Committee was to fix  Hindi equi
valents for Parliamentary, Legal and 
Administrative Terms  for  use  by 
Legislatures and Secretariats thereof 
and by such other bodies and persons 
as may like to adopt them.  The basis 
of its work was to be the Glossary of 
Legal and Administrative Terms com
mencing with letter  D  and  ending 
wih letter Z, which had been compiled 
by the Lok Sabha Secretariat in 1854. 
It contained, according to its Preface, 
about  21,000  terms.  The  Glossary 
commencing with letter A and ending 
with C had already been finalised by 
a Committee of experts appointed by 
your predecessor.

The task before our Committee was 
of a two-fold character.  It had firstly 
to find out whether Hindi or Sanskrit 
or other languages of the country had 
an appropriate equivalent for the Eng
lish term, and secondly, if no  such
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■quivalent was available,  it had  to 
coin a new term of to give a /term al
ready existing a new but closely allied 
meaning.

The Committee regarded it as essen
tial that the terms relating to  Law, 
Parliament  and  Administration 
should, as far as possible, be common 
to the languages specified in the Eighth 
Schedule of  the  Constitution.  The 
Committee has, therefore,  in  fixing 
the Hindi equivalents, endeavoured to 
evolve a terminology which may  be 
aoaimiliated in all the languages  of 
the country.

The Committee has generally tried 
to fix equivalents which are current in 
Hindi.  At the same time, it has drawn 
upon the regional languages also for 
appropriate terms.  Terms  of  long 
historical standing  have  sometimes 
been taken from the Arthashastra of 
Kautilya, Gupta Inscriptions and Bud
dhist literature.  Some English words 
which have become current in Hindi 
have also been retained.  In  accor
dance with the directive given in arti
cle 351 of the Constitution, we have 
generally drawn upon Sanskrit  for 
the formation of new terms.

"We have tried to make a start with 
about 20,000 terms.  The  Committee 
recommends that these terms may be 
used by the Secretariats of the Lok 
Sabha and the Rajya Sabha and also 
by State Legislatures.

I, as the Chairman of the Commit
tee, hope that the work which  we 
have been able to do may prove fruit
ful for the future.

MESSAGES FROM RAJYA SABHA

Secretary:  Sir, I have to report the 
following messages received from the 
Secretary of Rajya Sabha:—

(i)  “In accordance  with  the 
provisions of sub-rule (6) of rule 
162 of the Rules of Procedure and 
Conduct of Bu-ln?j:. in the Rajya 
Sabha, I am  directed to  return

herewith the Appropriation Bln,
1957, which waa passed by  the 
Lok Sabha at its sitting held on 
the 23rd March, 1957, fend trans
mitted to the Rajya Sabha tot its 
recommendations and to state that 
this House has no recommenda
tions to make to the Lok Sabha 
in regard to the said Bill."

(ii)  “In accordance with the 
provisions of sub-rule (6) of rule- 
162 of the Rules of Procedure and 
Conduct of Business in the Rajya 
Sabha, I am directed to return 
herewith the Appropriation (No. 2) 
Bill, 1957, which was passed  by 
the Lok Sabha at its sitting held 
on the 23rd March, 1957, and trans
mitted to the Rajya Sabha for its 
recommendations and to state that 
this House has no recommenda
tions to make to the Lok Sabha 
in regard to the said Bill.”

PUBLIC ACCOUNTS COMMITTEE 

Twenty-third Report

Shri V. B. Gandhi (Bombay City— 
North):  I beg to present the Twenty- 
third Report of the Public Accounts 
Committee  on  the  Appropriation 
Accounts (Civil), 1952-53 and Audit 
Report, 1954—Part II and Audit Re
port (Civil), 1955—Part I.

12 brs.

ESTIMATES COMMITTEE

Forty-Sixth,  Fifty-Third to  Fifty- 

Fifth and  Sixtieth to  Sixty-Sixth 

Reports

Shri B. G. Mehta (Gohilwad): Sir,
I beg to present the following Reports 
of the Estimates Committee.

Mr. Speaker:  The hon.  Member
need hot read them.  He may  say 
‘Seven Reports as mentioned in  the- 
Order Paper’.
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Bhri & O- Mehta: There are eleven 
Reports.  I beg to present the follow
ing Reports of the Estimates  Com- 
«nittee:—

(1) Forty-Sixth Report on the 
Ministry of Defence Lands  and 
-Cantonments.

(2) Fifty-Third - Report on the 
action taken by Government  on 
the recommendations contained in 
the Seventh Report of the  Esti
mates Committee.

(3) Fifty-Fourth Report on the 
Ministry of  Defence,  Ordnance 
Factories—Organisation and Fin
ance.

(4) Fifty-Fifth Report on the
Ministry of  Defence,  Ordnance 
Factories—Staff  Matters  and
'Training.

(5) Sixtieth Report on the Min
istry of Transport—Motor Trans
port and Miscellaneous.

(6) Sixty-First Report on  the
Ministry  of  Transport—Inland
Water Transport.

(7) Sixty-Second Report on the 
Ministry of  Transport—Shipping 
(Part I).

(8) Sixty-Third Report on the 
Ministry of Defence—Training In
stitutions.

(ft) Sixty-Fourth Report on the 
Ministry  of  Defence—Military
Dairy Farms.

(10) Sixty-Fifth Report on  the 
Ministry of Transport—Shipping 
(Part II).

(11)  Sixty-Sixth Report on the 
action taken by the Government 
on the recommendations contained 
in the Eleventh Report  of  the 
Committee.

COMMITTEE ON PETITIONS

Twujth Report

Shri P. Snbha Bao (Nowrangpur):. 
"Sir, I beg- to  present  the  Twelfth 
Report of the Committee on Petitions.

COMMITTEE ON ASSURANCJ*

Fourth Rxpobt

Shri  Rafhavacharl  (Penukonda): 
Sir, I be*,’ to present the Fourth Report 
of the Committee on Assurances.

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC  IMPOR

TANCE

Policies with financially vn mdh* 

Insurance  Companies

Shri  Feroa  Gandhi  Pratapgarh
Distt.—West cum Rae Bareli Distt.— 
East): Sir, Under Rule 216, I beg to 
call the attention ol the Minister ©t 
Finance to the following matter of 
urgent public importance and T  re
quest that he may make a sttterne-.it 
thereon:—

‘‘The position  of  the  policy
holders in Insurance  Companies 
which were found +o bp nnnncial- 
ly unsound and the actior. that the 
Insurance Corporation proposes to 
take in respect of such insurance 
policies.”

The Minister of Finan >• and Inje 
and Steel (Shri T. r. Krfrhr.nmachMi): 
When the Life Insurance Corporation 
Bill was before Parliament, it  w»e 
noticed that a certain number of in
surers, whose business would be vest- 
, ed in the Corporation, were not solv
ent.  Their liabilities, including the 
actuarial reserves under policies  in 
force, were in excess of their assets. 
The financial position of some of these 
companies was so difficult that, owing 
to want of funds, they had not been 
paying the claims of  their  policy
holders.  Accordingly, power was re
served to the Life Insurance Corpor
ation by Section 14 of the Life Insur
ance Corporation Act, 1956, to redoee 
the e mounts of insurance under con
tracts of life insurance entered  into 
before January 1956 by such insurers 
to the extent justified by their respec
tive financial position.  The Corpora
tion has been examining the position
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of such insurers but, while all investi
gations are not yet complete', a suffi
ciently clear picture has emerged.

The following 19 companies, viz., 

Crescent.

Hind Benefit.

Sast ft West.

Presidency Life and Provident. 

Warden.

Bombay Capital.

Indian .Economic.

Inter Provincial Provident.

East End ProvidenL 

Mahaluxmi Provident.

New Bengal Provident.

Bengal Industrial.

Chota Nagpur Provident. 
Prabartak.

Rajasthan.

Dominion.

Ideal Mutual.

Kranti Provident.

India Oriel.

were all found to be in deficit,  the 
total extent of insolvency amounting 
to Rs. 59  lakhs  approximately.  If 
policy benefits are reduced to the ex
tent of deficit for each company, such 
reductions would vary from 3 % to as 
much as 60% in one case.

In the case of a further j*roup of ten 
•empanies, viz.,
Continental Mutual 

Free India General 

Home Security 

Modern Mutual 

Peerless

Policemen Provident 

Tropical

United Karnatak 

Reliance

Commercial Insurance.

wUle the investigations are not yet 
■complete, there is a prima facie un

covered deficit, which, together with 
possible deficiency in respect of a few 
other companies in respect of whoa* 
certain facts have since come to light 
might make it desirable to examine 
their financial position, is  estimated 
to amount to another Rs. 10 lakhs or 
so.

The total uncovered deficit of  all 
the above insurers, therefore, is esti
mated to be in the region of Rs. 70< 
lakhs.  On the appointed day,  the 
business in force of  these  insurers 
was about 1,16,000 policies assuring 
Rs. 16J crores approximately.

The Corporation has now  recom
mended that Government should agree 
to its paying the policy-holders  of 
these companies their policy benefits 
in full, and that Government should 
itself bear the liability. In the Corpo
ration's view, it would be unfair to 
make the burden fall on the policy
holders of the  solvent  companies, 
which would, in effect, be the case if 
the consequences of the  decision to 
pay in full the policy-holders of the 
deficit companies are to be borne by 
the Corporation. Government consider 
that the Corporation’s  recommenda
tion is well-conceived and in the in
terests of the large number of policy
holders both of the insolvent  and of 
the  solvent  companies  and  have, 
therefore, decided to accept the lia
bility.  It is proposed to meet this lia
bility over a period of years out  of 
Government’s share of the surplus en
suing at the biennial valuation of the 
Corporation.  I am confident that the 
House will appreciate the spirit which 
has prompted Government to  take 
this decision which will benefit policy
holders numbering about a  hundred 
thousand.

Shri T. N. Singh (Banaras Distt.— 
East):  May I make an enquiry?

Mr. Speaker: On-----‘calling  atten*
tion’, no enquiries are made.
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MOTION FOR ADJOURNMENT

Piconcm r* CKW3W <w Kauckat—  

Falta Railway

Mr. Speaker: I have received notice 
el  an  adjournment  motion  from 
Shri Sadhan Gupta.  I had no time 
to look into it.  It was handed  oyer 
after I came in and so I am calling 
it now. It relates to the following 
subject:

“The sudden decision to  close 
down the Kalighat Falta Railway 
between Kalighat in Calcutta and 
Falta in the 24 Parganas  which 
will lead to considerable hardship 
to the public and unemployment 
of a section of the staff.”

When was that decision taken?

Shri Sadhan Gupta (Calcutta South- 
East): It is, for the first time, in to
day’s papers.

The  Minister  of  Railways  and 
Transport (Shri Jagjivan Ram):  The
decision is not a sudden one.  As  a 
matter of fact, there was notice of a 
question on this matter by Shri K. K. 
Basu on the 25th of this  month.  I 
may, therefore, say that (his decision 
is not a sudden one and it is not that 
the matter has come to the notice of 
the public only today.

But, I will state the ease.  It is  a 
small line—26’2 miles  of  narrow 
gaûe.  A private company was run
ning it at a deficit and according to 
the agreement entered into with that 
company by the Central Government, 
we have been paying a subsidy, on an 
average, of Rs. 3 71 lakhs, from year 
to year.  Therefore, we decided that 
it will be better to take over this and 
dismantle it, if adequate facilities are 
provided for the public. The West Ben
gal Government also took up the matter 
with us and they gave an assurance 
that they would make all  possible 
efforts; they said that the road ser
vices would be sufficiently developed 
in that area to cope with the normal 
traffic; That is the position so far as 
public are concerned.

As regards the staff of the Kalighat
__Falta railway, it has been decided
by the Government ol India to offer 
fresh employment to such of the staff 
as are below the age of superannua
tion and are otherwise found suitable. 
Detailed instructions in this connection 
have already issued to the  General 
Managers of the Eastern  and  the 
South-Eastern Railways.

So, on both these points,  namely, 
hardship to the public and unemploy
ment to the staff, we have taken mea
sures so that the public will not be 
put to inconvenience when this line 
is eventually dismantled and the staff 
who have not superannuated will be 
offered alternative employment.

Shri Sadhan Gupta:  This closing
down of the railway which runs for 
over 26 miles to the outskirts of Cal
cutta .......

Mr. Speaker: Order, order. First of
all I ask,  whoever has tabled  an 
adjournment  motion,  whether  he 
wants to make any submission.  The 
hon. Member must have risen in his 
seat and made his submission as to 
what are the hardships.  Then only 
the hon. Minister would have given 
his reply.  Hon. Members want to 
have the last word in every matter.

Shri Sadhan Gupta: But the point
j:. that the Minister has made a state
ment.

Mr. Speaker: The Minister is cer
tainly entitled to do so; he is bound 
to reply. Why did not the Member 
come forward first with all that he 
had to say?

Shri Sadhan Gupta: I cannot antici
pate the Minister’s statement.

Mr. Speaker:  Then he must keep
quiet.  We cannot allow the Minister 
to make a statement, then, the Mem
ber to make a submission, then again 
the Minister to reply and so on. 
Therefore,  whoever  starts  with  a 
resolution or a motion must be armed 
with all the matters that he has to 
place before the House.  Then only I 
will call upon the -Minister to reply 
and give my decision. Anyway, today
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being the last day I am allowing t£fe 
hon. Member to make his submission.

Shri Sadhan Gopta:  The Minister 
said that the railway has been stopped 
on the assurance of the West Bengal 
Government that it will take up the 
development of road services to com
pensate the stoppage. Obviously, when 
this railway runs for over 26 miles 
into the outskirts of Calcutta and con
veys a number of people to and from 
Calcutta it would be very undesirable 
to close down this railway before the 
road services are developed, because 
it will be impossible for the public to 
come and go out of Calcutta every day 
as daily  passengers before the  road 
services  are  adequately  developed. 
03nsitigring“iAYs-iikra3t£ipr a matttr oi' 
ubout Rs. 3 lakhs a year does not seem 
to be a great sum.

Secondly, 1 want to know about the 
ntaff.  What portion of the staff are 
over the age of superannuation? The 
notice to them has been very short. 
They did  not expect to be  super
annuated so soon.  Since the notice to 
them is so short, it will lead to great 
liardship if this section of the staff, 
who have attained the age of super
annuation suddenly, is thrown out of 
employment.  I  request,  Sir,  that 
these points may be clarified.

Shri  Jagjivan  Ram:  As  I  have
already said, Sir, we have been losing 
nearly Rs. 3 lakhs to Rs. 4 lakhs of 
the taxpayer’s money over this rail
way every year.  If we run this line 
departmentally, the loss will mount 
’<p and it will be to the extent of 
Rs. 5 lakhs.

Shri Sadhan Gupta:  Not perma-
r'<!ntly; till the roads are developed.

8hr!  V.  P. Nayar (Chirayinkil): 
Roads are not developed overnight.

Shri Jagjivan Ram: It is not a ques
tion of roads developing  overnight. 
My friends should not forget that this 
line  is not in jungles;  roads are 
already there in this area.

8kri V*  Nayar: And transport?

X141 MotUr* tar

„̂ hri Jagjivan Baa: If the hon. 
*nber does not know it, then I would 
that he has not been briefed pro- 

P̂ y. The roads are there and lorry 
^Vices are running. It is only a ques- 
 ̂of putting a few bus services; of 

F°̂rse, lorry services also must be there 
^̂ ause roads are not meant only for 
P̂sengers but goods also.  So it is s 
qûstion of widening the roads in 
ce*'tain  sections and putting a few 
™\e buses.  As I have already said—
.  the hon. Member had understood
ll He would  not have  raised  this 
P°*nt—if eventually the line is dis- 
m̂ ntled  properly  developed  bus 
“'Vices will be found there.

regards staff I have nothing to 
say.  f am  not going to  a6sorb in 
8ervice those who are already super- 
®nriuated just because the hon. Mem-
■ has raised the point

d̂r. Speaker:  Now, so far as this
matter is concerned, it is only a deci- 
?‘°n that has been taken; it is not as
*  the line will be dismantled fmme- 
r*aitely; it v. ill take some time before 

disinantlemen! lakes place.  The 
01n. Minister lia.-; just now said that 
8 ready roads are existing in that area, 
*nd only bus services have to be intro- 
j:uced.  He said that it is only a ques- 
10n of putting a few more buses and 
orries and widening the roads here 
and there.  I am sure that no incon
gruence will be caused to the general 
Public in the matter of services and 
®Vfficient care will be taken, so far as 
■.mantling the line is concerned, to 
that these hardships do not occur.

This  is not a matter which  has
occurred quite recently.  The question
w,*s put on the 25th.  Between 25th 
fln
“ id today there were only three days.
. St, all the same, this must have been 
 ̂ the  course  of negotiation.  The 
government is losing and, as a matter 
fact, the country is losing to the 

e>ctent of Rs. 5 lakhs.  Under the 
clrcumstances, I do not think this is 
a matter which calls for any parti- 
5J»lar discussion on the floor of this 
{touse. Enough has been said  about 
.  I am sure that the hon. Minister
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wiU see, in conjunction or collabora
tion with the State Government, that 
•bo hardship .is done to the public. I 
am not, therefore, called upon to give 
xny  consent  to  this  adjournment 
motion.

RESIGNATION OF MEMBERS

Me. Speaker: I have to inform the 
House that the following* two Mem
bers have resigned their seats in Lok 
Sabha  with effect from,  the 26th 
March, 1957:—

(1) Shri K. Janardhan Reddy.

(2) Shri Sohan Lai Dhusiya.

RULES COMMITTEE

Ninth  Report

Sardar Hukam Singh (Kapurthala— 
Bhatinda): Sir, I beg to move:

“That this House agrees with 
the Ninth  Report of the Rules 
Committee laid on the Table oa 
the 26th March, 1957.”

♦
Mr. Speaker: The question is:

“That this House agrees with 
the Ninth  Report of the  Rules 
Committee laid on the Table on 
the 26th March, 1957*

The motion was adopted.

Sardar Hukam Singh: Sir, I bog to 
lay  on the Table a copy  of the 
Second  Edition  of  the  Directions 
issued by the Speaker under the Rules 
of Procedure and Conduct of Business 
in Lok Sabha.  [Placed in Library. 
See No. S-126/57.]

APPROPRIATION (RAILWAYS) 
VOTE ON ACCOUNT BILL, 1957.

The Minister of Railways and Trans
port (Shri Jagjlvan Ram): I Mg to
move:

“That the Bill to provide for the 
withdrawal of certain sums from 
and out of the Consolidated Fund 
of India for the service of a part 
of the financial year 1957-58, for 
the  purposes  of  Railways,  be 
taken into consideration.”

Mr. Speaker: The question is:

“That the Bill to provide for 
the withdrawal of certain sums 
from and out of the Consolidated 
Fund of India for the service of a 
part of the financial year 1957-58, 
for the purposes of Railways, ba 
taken into consideration.”

The motion was adopted.

PAPERS LAID ON THE TABLE

Fifth Edition of Rules of Procedure 

and Conduct of Business in Lok 

Sabha

Sardar Hukam Singh (Kapurthala— 
Bhatinda): Sir, in pursuance of the 
decisions of the House on the 22nd 
December, 1956 and 28th March, 1957, 
on the recommendations of the Rules 
Committee contained in their Seventh 
and Ninth Reports, I beg to lay on the 
Table the Fifth Edition of the Rules 
of Procedure and Conduct of Business 
in Lok Sabha.  [Placed in Library. 
See No. S-125/57.]

Clause 1 to  3, the  Schedule,  th 
Eacting Formula and  the Title wer• 

added to the Bill.

Shri Jagjivan Ram: I beg to move

“That the Bill be passed.”

Mr. Speaker: The question is: 

“That the Bill be passed.”

The motion was adopted:

•Moved with the recommendation fcf the President.
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Mr. Speaker:  The House will now 
take lip  further discussion on  the 
Kerala Budget.

Start  V.  P.  Nayar  (Chirayinkil); 
Mr. Speaker, Sir, I am really glad that 
on this  last day I am getting  an 
opportunity to speak in this House. I 
do not want to go into the details of 
the Budget, either with regard to the 
revenue side or the expenditure side, 
because this is more a formal discus
sion than a discussion into the merits 
or demerits of this Budget.

But I would like to have one point 
answered.  As I went through the 
budget papers I found that some very 
important papers have been printed 
at the last moment in Delhi.  You will 
find, Sir,  that the annual  financial 
statement,  the  explanatory  memo
randum, the detailed budget estimates 
of the vote on account have all been 
printed at the Government Press, New 
Delhi, while the rest of the papers 
have been printed in the Government 
Press, Trivandrum.  Why I raise this 
point is,  because a fear has been 
created,  and  that  fear  has  been 
enhanced  by  the  speeches  of  the 
leaders  in  the  recent  election 
campaign, more especially by my hon. 
friend, Shri Datar  and  the  Home 
Minister Pandit Pant, who in their 
campaigning in the State created an 
impression,  which is already  there 
amongst a section of the people, that 
Government by a party in opposition 
to the  Congress in a State  would 
certainly have to meet impediments 
from the Centre.

Shri A. M. Thomas (Ernakulam): 
I do not think there is any such fear.

Shri V. P. Nayar: There is.  This 
fear has been enhanced because I find 
that at the last minute the budget has 
been revised.  Whatever the matter is, 
I do not know the details, I found to 
my surprise that certain publications 
have been printed in Delhi.  I have 
also information—I shall be glad if I 
am  corrected—that the budget  has 
been revised under instructions from

stenographers  were  summoned  to 
Delhi when the trend of the election, 
became more clearly known.  If that 
be so, I regret that it has been done. 
I would also request the hon. Minister 
to clear the misunderstanding in this 
debate and categorically state that the 
Central Government will do all that 
is  possible to help the  people of 
Kerala and their Government also.

Whatever might be our criticism,— 
and in fact you know we have very 
strong criticisms about the President’s 
rule,—I do not say anything about it 
now.  But all of us,  including the 
Home  Minister, are glad that  the 
recent elections have given a very 
clear verdict and we are also glad 
that the position has now stabilised 
after a period of instability, and that 
there is no more scope for the famous 
sack-trick of the ex-Chief Minister in 
getting people over to his side. We are 
all glad that this House will be spared 
the detailed discussion which we have 
had for the last one year on affairs 
relating to the State of Travancore- 
Cochin first and then of Kerala.

Mr. Speaker:  There will be less
number of questions hereafter.

Shri V. P. Nayar: Yes, Sir. We have 
been  forced,  in  rather  unedi tying 
circumstances which the Home Minis
ter was pleased to say so the other 
day, to take up such things. The State 
administrative machinery broke down 
in the State resulting in this House 
taking up, even at the sacrifice of its 
own questions, questions relating to 
the day-to-day administration of the 
Kerala State.  The House must, there
fore, be particularly thankful to the 
people of Kerala in having spared this 
House another period of such extra 
work and also thank them for giving 
a very clear verdict in this election.

I do not want to go into the budget 
details, but  on going through  the 
budget papers, I could not help feel
ing  that it was the product  of a 
bureaucratic administration.  There is
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no 4«At about it  There is no depar
ture Irott  the previous budget w« 
hare Men.  To my very great sur
prise,  I  found  that—I do not  know 
whether  it  is  done by the Kerala. 
Government or the Government of 
India—some of the words and expres
sions used in the budget ought not 
to have been there.  I would parti
cularly draw  the attention of the 
Minister concerned to the use of the 
word ‘menials’ in the budget papers. 
Wherever an establishment is detailed, 
you find the word ‘menial’ is used. It 
is very regrettable that in an authori
tative document of the Government 
like the budget, when you describe 
the establishment, when you make a 
provision for a class of Government 
employees,  the  Government  them
selves call that class as ‘menials’.  I 
was not very sure about the meaning 
contemplated in that word.  I find 
lhat ‘menial’ has no other meaning 
except that it will pertain to a class 
of service or work.  This is what the 
Oxford Dictionary says: “work of a 
domestic or service nature or a person 
of servile disposition; one performing 
servile work or domestic service”. We 
are making provision for the under
paid employees of the Government of 
Kerala and stating in the budget that 
we are  providing for the  menials. 
Nothing could be more wrong, and I 
submit that in future at least the Gov
ernment should avoid the use of such 
expressions which are derogatory to 
the dignity of the human beings who 
are employed.

Babu Ramnarayan Singh (Hazari- 
bagh West): Hear, hear.

Shri V. P. Nayar: I shall refer to 
another point now.  My hon. friend, 
the Minister in the Ministry of Home 
Affairs is fortunately  present  here, 
and he could not deny that when I 
refer to it now.  An impression was 
definitely created in the States, more 
so in the Kerala State, during the 
election  campaigning,  that  in  the 
matter  of  several  concessions  and 
other , contacts  in  respect  of  the 
Centre and from the Centre, there will 
be an  administrative  imediment.  I 
wish that these were stated only for

the purpose of  vote-Gatehing.  Now 
that the elections have very definite
ly settled matters, I hope  that  th*
Government of India wifi help  the 
people of Kerala  and  their elected*
Government.

I would refer in particular to a 
passage from the speech of the Home- 
Minister which he made on the 29tb 
March, 1956, almost a year ago, when 
we were discussing  the President’s 
rule  in  the  State  of  Travancore- 
Cochin.  I am reading that only to 
point out that there has been an open 
admission by no less a person than 
the Home Minister that the affairs of ' 
Kerala have rather been neglected. 
He said that to the extent that the 
hon. Ministers  are pleased to  take 
interest in the affairs of the State, it. 
will perhaps have a better deal, and 
greater  consideration  and  more  of 
sympathy than it v ould have if it had 
been carrying oi. its own affairs sepa
rately and in an isolated corner of the 
country.  I grant that we are in an 
isolated corner of the country.  I also 
agree with the Home Minister that we 
did not  have the place which  we 
ought to have, and the Home Minister 
himself admits that in the affairs of 
the States, it will  perhaps have a 
better  deal.  1  ask,  where  is  the 
scope for a better deal if our deal was 
not proper.  This is an open admis
sion of the Government.  I want the 
Government of India to realise that 
the Government of India themselves 
huve admitted that we have not been 
treated properly.  Now, after years of 
instability, when we have chances of 
a stable Government, I hope and wish 
that my friends, on the other side will 
help  stabilising  the  administration 
there.  The  Government  of  India 
should go all out to help our State.

Take, for example, the case of the 
allocation of funds for the second Five 
Year Plan.  Can anyone today say 
that  the State of Kerala has  been 
given proper justice?  Can anyone say 
that what is rightly due to the State 
and the people there has been given 
under the second Five Year Plan? 
What is the amount which we are 
having?  It is around Rs. 99 crores.
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One can distribute the amount on two 
bases, or rather, on one of two bases. 
Either it may be on the per capita 
basis  or on the employment basis. 
Certain backward States must neces
sarily  get a greater share  in the 
income.  You  have  a  distributable 
surplus from revenues.  In the case of 
Kerala, on either basis, we have a 
better claim lor more funds.  I am 
not at all worried about the Planning 
Commission allocating or the Govern
ment of India giving any fund or any 
amount of money to any State.  What 
I am keen about is that my State 
should have what is rightfully due to 
it.

You know that the new Kerala 
Government will have to face certain 
difficult situations.  We all know that 
nowhere in India is unemployment so 
prevalent.  We  all  know  that  in 
Kerala most of the major industries 
are facing periodical crisis.  We also 
know that the agricultural produce of 
our country, more especially in the
■ case of our exportable surplus, has 
been suffering from a regular price- 
fall.  Add to that the  colossal un
employment which we have.  Add to 
that the density of population which 
was commented upon by many people. 
Add also to that the non-existence of 
any industry which  we can call as a 
basic  industry  and  which  is  an 
employment potential for the develop
ment of subsidiary industries.  This 
situation has made it impossible for 
the Ĝovernment  of that  State  to 
develop the State by its own, the more 
so because, in recent years, after the 
federal financial integration, the Gov
ernment of  India made a  definite 
incursion into our revenue sources. 
We have had to surrender so many 
revenue-yielding sources.  You know 
that our State has a very peculiar 
economy.  This has been said in detail 
on so many occasions that I do not 
want to go into details.  Make an 
analysis  of  the  revenue-yielding 
sources of that State and compare it 
with that of any other State.  We have 
to depend more upon foreign trade. 
We were having a higher per capita

income from foreign trade than any
other country.  In fact, if you remem
ber, I pointed out the other day that 
about 25 years ago,  the  per capita 
average income of a person in Travan- 
core-Cochin in the matter of foreiga 
trade  came to about Rs. 55  while 
today, in the whole of India, in this 
context, it is only about l̂s. 35.  All 
these sources have been taken away 
from us, and the money which the 
Government of  India  is  charitable 
enough to give,—as they say, it is 
fixed—stands at 3'86 per cent allocat
ed from certain revenues and distri
butable surpluses.  This is" not enough. 
The Government of India must allow 
us to tackle our problems, and nothing 
is possible unless there is some money. 
I am  thankful for what has  been 
given, but that would not at all be 
sufficient to meet the ends of justice 
for the people of Kerala.

If you want conditions to stabilise, 
if you want a good Government to 
function there, you must also make it 
possible for that Government to chalk 
out a programme to develop certain 
industries to prevent crisis, and certain 
other industries also.  You must also 
provide  for  unemployment  and 
you  should  approach  the  entire 
question from its very basic aspects. 
If this is not done, the Government 
of India would be accused, by  the 
people, of deliberately causing impe
diments in the way of the good gov
ernance of that State. I would, there
fore, urge with all the emphasis  at 
my command that the  Government 
of India should seriously think about 
revising the allocations in the second 
Five Year Plan made from distribut
able sources of  revenue  and  also 
helping the Statement in the matter 
of establishing at least some of the 
big industries in  that  State.  The 
State with such technical skill is going 
without any factory today. If you can 
find a factory anywhere in India with
out a Malayalee, then do not believe 
what I say. When our  people  have 
the necessary technical skill and the 
necessary  ̂educational  background, 
when they can do any work, oun <a
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yeriuwi the only State today which 
oanaot claim to have a big industry 
or project under the second Five Year 

Plan.

My hon. friend, Shri Matthen, the 
other day said that one of the rubber 
companies did not come to  Travan
core-Cochin because. of  the  labour 
troubles. I ask him to tell us in which 
State the Labour trouble is maximum. 
The Labour Bureau have  published 
several facts and figures and I do not 
find from them that Kerala is the State 
where the labour is most revolting. It 
is certainly not like that; it is a mani
pulation and an excuse to say  that 
because there is labour trouble, pri
vate companies are not coming there. 
Why should you go to the private in
dividuals? Our State is endowed with 
very rich mineral resources and  the 
Centra) Government have  assumed 
the responsibility of developing  the 
mineral resources in the whole country. 
Why can they not develop our mineral 
recources? Even in  the  little way in 
which the Government have  helped 
our State, I found to  my  surprise 
when I visited a place called Varkali, 
where lignite is  available  in  large 
quantities, they had set up one  drill 
which does not function. In order  to 
establish the availability  of  lignite, 
which is very much in  demand  in 
South India due to the shortage  of 
coal, we should have 40 holes to be 
drilled. Even in this matter when all 
the records indicate positively the ex
istence of large quantities of  lignite, 
when we have agitated for the exploi
tation of that lignite continuously for 
a period of five years, you send us a 
drill which does not work at all and 
say that in 18 or 24 months, you will 
get lignite there. Are we to wait for 
24 months to be told that lignite is 
available in Varkali, when  by  the 
modem processes it can be done with
in a period of 2 to 3 months? After 
all, a drill is not a very costly thing; 
it is available for Rs. 75,000 and the 
Central Government is having many. 
The other day when I asked whether 
some of the drills used in the Neiveli 
lignite project could not be  spared 
for some period for drilling holes in

Varkali, no answer was given.  This 
attitude must be dunged. If they ara 
genuine in helping the State of Kerala 
and seeing-that the employment situ
ation is relieved, if they are genuine 
in their praise for Kerala, that should 
certainly see that the Government of 
the State and the Government of India 
are able to establish certain basic in
dustries there. We have got so many 
resources; we have got chances  for 
starting so many industries, but none 
of them have been started. The Plan
ning  Commission  has  completely 
ignored the absolute and imperative- 
necessity of having certain projects in 
the State. If this attitude is to be con
tinued, I submit that it is going  to- 
create a really very dangerous situa
tion in that State.

I would urge upon the Government 
that in the matter of allocation  of 
funds, they will certainly have to de
part from set principles  and  rules, 
because in Kerala there are certain 
problems which have to be  tackled 
on a different footing. The problem of 
unemployment there is unparallelled 
anywhere else in India. If you want 
the State Government to tackle it, 
you have to help that  Government 
also. If there is any sincerity in  the 
statement that the Government  of 
India will not create any impediments 
in the way of a Government that  is 
run by a party in opposition  to the 
party ruling at the Centre, then a cate
gorical statement should be made to-- 
that effect and it should be shown in: 
practice; it will at least dispel  the- 
fear in the mind of the people, real 
or imaginary, I do not worry.

Yesterday I was very glad to learn 
Professor Mathew  say—my  friend, 
Shri Sreekantan Nair has also said it 
today—that they welcome the commu
nist party coming into power. I want 
to use this occasion to request them 
to render all possible co-operation for 
the successful governance of the State 
of Kerala, where, as everyone knows, 
instability has been in existence for a 
period of years, despite the fact  that 
the ruling party once upon  a  time 
had such a big majority. The admin
istrative machinery there does require-
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-toning up. We are having an adminis
tration where' corruption  b*s  been 
inherent and has been systematically 
encouraged tor a period of yeajs,  an 
administration whose inefficiency has 
been ignored for a period of  years. 
This cannot be changed overnight. We 
realise the difficulties in toning up and 
gearing the administration to meet the 
demands of the day. I earnestly hope 
that the other Members of the House 
and also the other parties which func
tion in our State will give the party 
in power the most generous help.  I 
once again request them not  to  in
dulge in petty quarrels, but  to  see 
that they contribute their best for the 
fcest governance of our State and for 
giving the greatest possible benefit to 
the people of Kerala. I am very glad 
that the House has been spared in the 
coming period from having to discuss 
every  administrative  detail  of the 
State of Kerala and I also thank the 
-electorate, the people of Kerala, for 
Slaving given a very decisive version 
in the recent elections.

Shri A. M. Thomas:  Mr. Speaker,
Sir, the Speakers who have  preced- 
■ed me have prefaced their  remarks 
with the situation that has arisen out 
of the defeat of the Congress Party 
in Kerala in the polls. I am not going 
to enter into the reasons of the defeat 
Of the Congress Party or the success 
of the Communist Party in Kerala. My 
friend just made a statement that the 
days of the “sack-trick’’ are over.  I 
think that the sack-trick is now being 
adopted. We all know that the Com
munist Party of Kerala has  got a 
strength of only 60 in a House of 126 
and what is it that  is  now  being 
adopted by offering Speakership  or 
Ministership to the 5 or 6  Indepen
dents?  We read reports about this 
every day in the papers. (Interrup
tions).

Mr. Speaker: Mr. Nayar said some
thing and the hon. Member is answer
ing him.

Shri A. M. Thomas: We need not 
Co into that question; the less we talk

of it the better it would be in view 
of the present situation.

Shri V. P. Nayar: You concede that 
your party is defeated.

Shri A. M. Thomas:  I may even
concede that the Congress Party in 
my State has not come to expectations. 
But the difficulties which  the Con
gress  Government  in  Travancore- 
Cochin had to face when  in  power 
seem to have been forgotten. As  we 
all know, the Congress  Government 
in Travancore-Cochin—I believe my 
hon. friend, Shri V. P. Nayar,  will 
concede that fact—inherited a deplet
ed treasury and we know  the diffi
culties that that Government had en
countered.  We can take pride in the 
fact that the foundations of a sound 
economy in that State have been tru
ly and firmly laid.  Not  only  that; 
although that Government inherited a 
depleted treasury, in the report on the 
President’s rule, we  have  got  the 
statement that when in  September, 
1956, a loan of Rs. 2 crores was float
ed, the very next day it was oversub
scribed  and  it  came  to  about 
Rs. 2,25,00,000. That  speaks  of  the 
care that has been taken by the Cong
ress Government in  Travancore-Co
chin when it was in the saddle. It can 
also be said that several schemes  in 
the First Five Year Plan have been 
carried  out  during  the  Congress 
regime in ravancore-Cochin.  In  the 
preparation of the Second Plan also, 
the Congress Government  has  done 
its work. It is  an irony of fate, if I 
may use that word, that when the 
fruits of the labours of the  Congress 
Government were about to be reaped, 
the  Communist party has come with 
its sickle to reap the harvest. That is 
a very sad situation that has arisen 
in the State of Kerala. I need not di
late on the achievements of the Con
gress regime there. I would only say 
that those  are  achievements  which 
would compare favourably with  the 
achievements of any State  Govern
ment in  India.  I can  challenge my 
friends with  regard  to  that  fact 
Those achievements, which are to the
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•credit of the Congress  Government, 
were achieved  when  my friend’s 
■party was carrying subversive activi
ties. Now, it is very good of the Com
munist Party to ask for co-operation 
from all parties.  But, what was the 
attitude of this Party when the Cong
ress Government was  in  power  in 
Travancore-Cochin? My  hon.  friend 
knows that they were trying to derail 
trains, they  were  attacking  police 
stations, trying to set afoot an armed 
revolution and to wreck  the  plan 
which was being worked by the Cong
ress regime.  It is very easy to blame 
a Government that was in power  in 
these very difficult circumstances.

I am sure that the people of my 
State are sure to  be  disillusioned, 
because they have got the votes  on 
promises such as that they would get 
Rs. 200 crore Plan allotment from the 
Centre. I do not know how Rs.  200 
crores will be obtained. They have got 
the votes on the very attractive pro
mise that the unemployment problem 
would be solved. They have got votes 
on several other  promises.  We  all 
know, they also know, that these are 
promises which could not be carried 
out.  When they are about to  form 
a Government, they are gradually re
tracing from the positions which they 
originally took. They say that the will 
act only slowly, that they will act with
in  the Constitution, that they  will 
work out the Plan laid down by the 
Congress  Government  which  was 
being condemned in season and out of 
season. These are just the beginnings 
of the great disillusionment that is in 
store  for the  people of  Kerala. 
Whatever  it  be,  there  is  the 
sporting offer which has been  made 
by the Finance Minister in the Budget 
speech that aid to every State will be 
forthcoming which is possible to be 
given irrespective of the fact whether 
it is the Congress Government that is 
in power or any other  Government, 
because, as far as the Congress Party 
which is in jx>wer in the Centre  is 
concerned, our attitude in these things 
is not governed  mainly  by  party 
considerations but considerations  of 
the welfare of the people to whatever

part of the country they belong. My 
friends may rest assured of that tact. 
However we have  found that  the 
attitude  of  the  Communist  Party 
which has come out as the largest 
single party in Kerala is governed by 
considerations of the advantages  tc 
the party more than anything else.

I just wish to make a few remarks 
on the Budget also before I close.  I 
am aware of the limited scope of the 
discussion of this Budget  As the 
Finance Minister has reminded us, it 
is only an interim Budget. But, in the 
present Economic set up,  I  think it 
would  be  useful to  discuss it and 
deal with some aspects although this 
is an interim Budget.  My hon. friend 
Shri V. P. Nayar has referred to the 
fact that all the major revenue-yleld- 
ing  sources  have  now gone to the 
centre. Apart from that, now that we 
have adopted a planned economy, and 
a plan which takes in the whole coun
try and which effects the administra
tion upto the panchayat  level, it is 
a matter which we have to  counte
nance that every State  Government 
would lean more and more  towards 
the Centre.  A usual feature of the 
Budget  discussions  in  the  State 
Assemblies  would  be.  the  State 
Finance Ministers would exhibit their 
helplessness that the Centre  is  not 
coming to their aid.  The discussions 
on the Budget would  also  indicate 
that the  Members  complained that 
more and more aid should  be got 
from the Centre.  Even in the Budget 
on hand,  inadequate  as the Centre 
aid  is,  you  would  find  that 
the  grant  from  the  Centre 
amounts to  Rs.  3 60  crores  and 
out of Rs. 12-65 crores, on account of 
capital budget, you will find a provi
sion of Rs. 4-72 crores as loans from 
the Centre, so that it comes to Rs. 8'32 
crores.  The  hon.  Finance Minister 
has, according to me, anticipated cri
ticism on the inadequacy of allotment 
because he says that the estimates of 
Plan expenditure have been framed 
with the concurrence of the Planning 
Commission.  I  may say that when 
compared with the size of the Plan, 
the allotment for the year in question 
is quite inadequate.
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Ibe Plan provision for the State of 
Travmncore-Cochin  was  roughly 
Rs. 72 crores.  From this there should 
be a deduction in lieu of the area 
added to Madras.  The Madras Gov
ernment's agreement for Plan allot
ment as far as the Malabar district is 
concerned, at the first stage, was only 
for Rs. 15 crores.  In the speech of 
the hon. Finance Minister, it is seen 
that the Plan allotment for the State 
of Kerala comes to Rs. 87 crores. The 
present Budget has been framed with 
this overall figure in  mind.  Apart 
from the fact that this sum of Rs. 87 
crores is not a proper figure for the 
entire State of Kerala, even if  this 
sum of Rs. 87 crores is taken into 
consideration,  I have  to  express 
disappointment at the Plan expendi
ture  which  has  been  budgeted 
for  the  year  1957-58.  Pro
vision has been made only  for  an 
expenditure of Rs. 1514 crores  as 
Plan expenditure Comparing the total 
outlay of the Plan, I believe that the 
Central  Government  would  admit 
that this is an inadequate amount. The 
tempo of expenditure will be more in 
the later years of the Plan.  In the 
first year of the Plan itself, according 
to the estimates  in the Travancore- 
Cochin  Budgê  for  1056-57,  Rs.
16  crores  have  been  budgeted 
for on account of Plan expenditure. 
I do not know why such a low amount 
has been shown in this Budget  for 
the second year of the Plan. I under
stand the anxiety of the hon. Finance 
Minister that he has to take  into 
consideration the inflationary  condi
tions that are prevailing in the coun
try.  He has also to strictly keep in 
view the priorities.  He has referred 
to that aspect in his Budget speech 
when  he  introduced  the  General 
Budget of the Government of India. I 
would  like  to  impress  upon  the 
Finance Minister that when we take 
into consideration this  question  of 
priorities we have also to take into 
consideration the  regional  balances. 
-There are certain regions which are 
quite undeveloped, the  requirements 
of which regions are to be given prio

rity compared  with  other  regions. 
When we take the overall picture of 
the country as a whole, and have this, 
sense of priorities in making allot
ments, I would request the Finance- 
Minister to take into  consideration 
undeveloped  regions  like  Kerala 
where the problem of unemployment 
is most acute, where the density of 
population is the largest.

At the same time, I may also bring 
to the notice of the Central Govern
ment and also of the Government that 
may be formed in  future  that  the 
administrative machinery is not gear
ed up properly to spend  even  the 
amounts that are provided for in the 
Budget.  That may  be one of the 
reasons why the Finance Minister has- 
only budgeted for a lower amount for 
the second- year of the Plan.

The Minister of Finance and Iron 
•nil Steel (Shri T. T.  Krishnama- 
chari): How does my hon. friend say 
that it is a lower amount? Does my 
hon. friend mean that the total allo
cation should be divided into five and 
assigned in that way or that it should 
be done on the basis of the projects 
that have been  taken up and the 
projects that will be fulfilled during 
the year? I really cannot understand 
how he could call it a lower amount 
unless he means that the sum of Rs. 
80 or 87 crores should be divided by 
five and that should be available.

That is not our way  of planning. 
In fact, we are spending Rs. 87 crores. 
It is being phased, and the expendi
ture might probably reach the peak 
in the third or fourth year. Certainly 
it cannot be reaching the peak in the 
second year. And that is the position 
in regard to the entire plan. Our Plan 
expenditure originally was Rs. 4800 
crores. Now, we are thinking in terms. 
of Rs. 5300 crores. We are spending 
this year only Rs. 900 crores.  On 
that basis, the hon.  Member  will 
find that the provision that has been 
made is adequate.

Shri A. M. Thomas:  I was taking
into consideration  the entire allot
ment for the State,  that is, Rs. 87
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erorw. According  to the report od 
tfa« President'*  rule,  only Rs. 14 
crores out ot Rs. 87 crores have been 
spent in the first year of the Plan.

Shri T. T. Krishn&macharl: That is 
what I say.

Shri A. ML Thomas: For the other 
four years, there  are Rs. 73 crores 
left

Shri T. T. Krtahnamacharl: It is
quite likely that we have spent only 
Rs. 775 crores in the first year.  We 
are spending Rs. 900 to 920 crores in 
the  second  year.  Naturally,  the 
expenditure in the third year might 
perhaps reach upto Rs. 1200 or 1300 
crores. The Plan goes on progressing.

So, there is no point  in my hon. 
friend thinking that I have allotted 
Rs. 87 crores,  and, therefore,  the 
expenditure should be on the basis of 
one-fifth of that. Actually, that is not 
the  planned  expenditure.  Very 
possibly, many  of these  items for 
which we have  planned  in Kerala 
might demand extra expenditure  in 
the third or fourth year.

I am surprised that, without going 
into the facts,  a  competent  critic 
like my hon. friend  is making  an 
arithmetical evaluation  of the prob
lem and asking me to  answer  his 
point.

Shri A. M. Thomas:  It is not an
arithmetical evaluation. In view  of 
the administrative reorganisation that 
has been effected, and in view of the 
fact that the spending capacity is___

Shri T. T. Krishna machari:  May I
add that if my hon. friend says that 
the total Plan provision is inadequate, 
he is perfectly entitled to do so? But 
if he says that the allocation on the 
basis of the total Plan is not adequate,
1 am afraid I shall have to tell him 
that that is not correct.

Shri A. H. Thomas: Since the point 
with regard to the total Plan alloca
tion has been referred to by me on 
previous occasions, I did not think it 
was necessary for me to repeat  it 
now. But going by the distribution of 
Population In the Malabar district, I

feel that the allotment of Rs. 18 to
17  crores  on account  of the Plan 
expenditure, for Malabar  district is 
quite  inadequate.  That  has been 
referred to on previous occasions, and, 
therefore, I did not think it necessary 
to repeat it. Whatever that might be, 
I was just basing my arguments  on 
the allotment which  has now been 
provisionally accepted by the Central 
Government. Anyhow, this is a fact 
which may be taken into consideration 
when the final budget  is prepared, 
namely  that consistent  with  the 
spending  capacity  of the  various 
administrative  departments  in that 
State, it may be possible to make a 
larger allotment under the Plan.

My only anxiety is that  the end 
of the Second Five Year Plan, even 
the inadequate allotment  of .Rs, 87 
crores that has now been made should 
have been spent completely.

Mr. Speaker: The total time allotted 
for this is 2 hours. How shall we fix 
the time for the different items, the 
general discussion, the voting on the 
Demands  for  Grants  (Vote  on 
Account), etc.

Shri Kamath (Hoshangabad):  One
hour for this.

Mr. Speaker: We started the general
discussion at 12*20 p.m. So, this stage 
must be over by 1‘20 p.m. How long 
will the Minister take?

The Minister In  the Ministry  of 
Home Affairs (Shri Datar):  I shall
take about ten minutes.

Shri T. T. Krishnamacharl:  If any
other points in regard to finance are 
raised, I would like you to give me 
about five minutes.

Mr. Speaker:  1 shall  call  Shri
Matthen also.

Shri Aehnthaa (Crangannur):  You 
may give five minutes to each hon. 
Member.

Shri  Velayndhan  (Quilon cum 
Mavelikkara—Reserved—Sch. Castes):
I also want to speak.
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Pandit S.  O. MUhra (Monghyr 
North-East):  I would  also  like  to 
•peak.

Mr. Speaker: I shall first exhaust 
the Members from Kerala.

Shri Kamath: Shri Velayudhan  is 
an outgoing Member.

Mr. Speaker: Whether outgoing or 
in-coming I shall call everyone.

Shri A. M. Thomas:  There is a
statement in the report on the Presi
dent’s rule that a revised plan for 
Kerala  for Rs. 87 crores  is under 
preparation.  In the preparation  of 
that plan, I would request the Finance 
Minister  to take particular  care, 
because my own reading of the situa
tion is that the peculiar circumstances 
the State are not being taken into 

consideration in the preparation of the 
various industrial schemes in parti
cular.

In spite of the fact that the solu
tion  for the acute  unemployment 
problem in Kerala is increased indus
trialisation, I find that  the weakest 
Department in Kerala is the Industries 
Department. I do not think that there 
is any shortage of officers there.  I 
understand there are as many as five 
Directors of Industries  and Mining 
for that particular  State.  It is a 
regrettable phenomenon that in spite 
of this, the allotment under industries 
and mining has not been spent in 
full.

Under the original  Second  Five 
Year Plan, the Budget allotment for 
Travancore-Cochin for the year 1956- 
57 came to Rs. 201 lakhs. But, accord
ing to the report on the President’s 
rule, we find that  only Rs. 61 -27 
lakhs, have been spent inclusive of 
the amount spent for Kerala. This is 
a very serious thing. I would request 
the Central Government to consider 
this question in particular, because, 
anxious as the Central  Government 
are to help in the Industrial progress 
of that State and also in the solution 
of the unemployment problem, even 
the amounts set apart under the Five

Year Plan are not being spent When 
this is the situation, I do not know 
how industrialisation  is possible in 
that State.

While on  this question  of indus
trialisation, I may refer to one other 
aspect. If we go through the history 
of industrial  development  in that 
State, we shall' find that the develop
ment that has taken place there has 
been possible because of substantial 
State aid, and also because  of the 
fact that entrepreneurs  have  come 
from outside that State to invest their 
money there. These aspects have to be 
taken into consideration when we plan 
for the industrial development of that 
State. If substantial help by way of 
participation of equity capital or grant 
of loans and subsidies is not forthcom
ing from the State Government or the 
Central Government, for that matter, 
it is not possible to industrialise that 
State at all. This aspect  may also 
kindly be borne in mind.

I would also submit that something 
has to be done in the matter of the 
reorganisation  of  the  Industries 
Department there. From the detailed 
budget estimates, at pages 356 to 415, 
under item No. 43, I find that several 
schemes have been mentioned.  But 
many  of those schemes  had been 
mentioned also in the previous detailed 
budget estimates.  What happens  is 
that at the end of the year, the amount 
set apart for the several schemes is 
very deplorable state of affairs, 
usually allowed to lapse. This is a 
hope this would not be repeated  in 
the future. And I would,  therefore, 
request the Central Government  to 
pay  particular  attention  to  this 
matter.

I would also draw the attention of 
the Central Government to the fact 
that the development  of industries 
based on the various produce which 
are in abundance in my State has not 
been taken into consideration so far. 
For instance, there is the scheme for 
the development  of the Nilambur 

valley, which, according to me, would 
revolutionise Malabar and effect the
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industrialisation  of  the  State  of 
Kerala. There is vast scope for exploit
ing the resources, which are found on 
either banks of the Chalia river right 
up to the sea. I understand that some 
schemes were prepared by the State 
Government to exploit the resources 
of the Nilambur valley and they have 
been submitted to the Central Gov
ernment, but adequate attention has 
not been paid to them at all.

IS hr*.

Mr. Speaker:  The hon.  Member
cannot take all the time.

Shri A. M. Thomas: I shall conclude 
in a minute.

Another remark which I found in 
this report is that for extension of 
power to the Malabar area a scheme 
costing  about  two odd crores  of 
rupees has been sent to the centre.

“A proposal  asking  Rs. 217 
lakhs from the Centre for extend
ing transmission lines to Malabar 
area to enable this  area being 
supplied from Kerala  grid has 
been taken up with the Planning 
Commission."

It is necessary  that the Planning 
Commission gives  approval  to the 
scheme as early as possible, because 
it is a very important project.

With these  few words I support 
the Budget that has been presented 
in this House by the hon. the Finance 
Minister.

Shri Matthen  (Thiruvellah):  Mr.
Speaker,  Sir, I shall  follow  the 
precedent of the  previous  speakers 
with a few remarks on the elections. 
Even though I am  not very  happy 
that my friends on the other side have 
scored a  victory, I cannot  help 
congratulating them for the  success 
they have ach'eved.  But one thing I 
may tell the House for the informa
tion of the world.  Th£re has  not 
been a sudden spurt of communism 
in my State.  In  my  constituency, 
which I know  intimately,  where  I 
live, in the last elections a candidate, 
an important candidate, who is now

a Member of the House, Mr. Purmoose 
stood for the Assembly and  against 
him the Congress candidate  was  a 
depressed class Christian.  He won 
and Mr.  Punnoose was  defeated. 
Today if the Communists have  won 
the elections, it is due  to  the com
placency of  the  leadership of  the 
Congress in my State.  So, they have 
to thank themselves for handing over 
the Government in a platter to  the 
Communists.

I am glad to assure them of what
ever cooperation and help I can lend 
to them, if they  follow  what they 
have been preaching of late, that they 
will work within  the  Constitution. 
One of the important  Members  of 
Parliament at a  meeting  said  that 
they believed in the ballot box:  So,
communism  is  changing  as  every 
other ‘ism’ is changing. * Today  they 
believe in the ballot box and I hope 
they will continue to believe  in the 
ballot box.  If they do so, I am pre
pared to lend whatever help I  can 
to them.  I endorse every word that 
my hon.  friend Mr.  Matthew  has 
said, even though I repeat that I  aln 
not at all very Happy and I shall be 
glad if the Congress ever takes back 
the Government.

Another charge levelled against me 
by my hon. friend  Shri Sreekantan 
Nair was that I was the only Member 
who advocated President’s rule, and 
that I said, 99 per cent, of the people 
tjf the State welcomed  it.  What  I 
said wM that they preferred !t to the 
^Ministries’ rule, both the PSP and the 
Congress Ministers. I am sorry that 
being  * Member  of  the  Congress 
Part?, 1  am  not  in  a  position 
to say more.  They were happy that 
the Ministry rule was  changed  and 
some responsible efficient organisation 
took charge of the State.  1 did say 
that Mr. P. S. Rau, at the time I mafle 
the remarks, had during the previous 
five months done more than what the 
Ministries had done during five years. 
I still hold I was right.

My hon. friend  Shri V. P. Nayar 
said that I had made  some remark 
that labour  was responsible for̂ all 
the trouble.  I did say lhat  I said 
the labour leaders were not doing the
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correct thing, though I 'might  have 
said labour. I know of more than 
one instance from  direct knowledge. 
Some three years  ago an  American 
Businessman, an old friend of  mine, 
representing  the  Continental  Loan 
Corporation, New York,  had come 
and I was able to prevail upon him to 
start a factory, costing Rs. 10 crores 
in Chavara where we have valuable 
sands.  We were  motoring  from 
Trivandrum to that place.  Unfor
tunately  a strike  was one and  the 
poor fellow was frightened, and said: 
"Mr. Matthen,  my  whole  future 
depends upon this.”  The poor man Is 
no more.  This is an instance I know 
from direct knowledge.

The Congress  leaders  have  been 
telling me that they want to help the 
private sector; they have no idea  of 
disturbing it.  They believe that  in 
the  developmental  economy  the 
private sector’s  cooperation is  very 
essential.  They  have asked for my 
support in getting the pfiVate sector’s 
cooperation. This is the clear attitude 
of the Congress  party towards  the 
private sector.

I threw a challenge  to my hon. 
friends  some months ago. If my hon. 
friends can come  to an industrial
truce say for five years I am sure it 
will pave the way for greater indus
trialisation. I am glad  they have 
accepted that  challenge and they 
repeated recently that if I would flat 
the private sector they would talk it 
over and come to an agreement.  If 
they follow several things which they 
said they are going to, it will be a 
good  thing for my  State that  a 
change of Government has come.

Shri Nambiar (Mayuram): So far 
as industrialists are concerned, they 
must also change their attitude.

Shri Matthen: Have you changed
the attitude you  had before?  You
were obtructing  them;  you  were
obstructing them in every place  I 
have not the time; otherwise, I could 
quote chapter and verse. Let us now 
turn a new leaf.

Mr.  Speaker: Now  they  won’t
obstruct because they are in Govern
ment

Shri Achuthan: How long can they
continue?

Shri Nambiar:  Five years.

Shri Matthen: My hon. friend Shri 
V. P. Nayar said that the Centre  is 
not giving adequate allotment for the 
development  of  industries  in  my 
State. Industrialisation  is the  only 
solution for this problem  State,  I 
admit. But what I am asking is this. 
I think  in  the  First  Five  Year 
Plan they were not  able to spend 
the Rs. 5 crores allotted  to them. 
Why did it lapse? I admit the allot
ment is inadequate; I admit  we are 
two thousand miles  away  and we 
receive no proper attention. But our 
Ministries were not able  to spend 
even the money allotted to them. Let 
them try and spend the allotment and 
ask for more.

I find my hon. friend Shri  V. P. 
Nayar is not in his seat; I hope Mr. 
Nambiar will take the hint.  I have 
to stress some points for their conside
ration. One is in regard to the second 
ship-building  yard.  I  have  been 
working for it for the last three years. 
Unfortunately,  now  several  other 
States have come forward with their 
applications, even though I am satis
fied,  and  even  the  Production 
Minister is satisfied  that objectively 
considered, Cochin  stands  the best 
chance. My point is that  my hon. 
friends must  follow  it up.  It has 
tremendous economic and employment 
potential. It is not the yard only, but 
the other industries that will have to 
be started for the development yard 
that matter.

Number two: The Transport Com
mittee has been trying and the hon. 
Railway Minister has promised  tlje 
starting  of  a Ratings  School  in 
Cochin for the merchant navy ratings. 
When the hon. Shri  Lai Bahadur 
Shastri visited my place a couple of 
months ago, he formally made an
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announcement that the school would 
be started soon and since then I had 
occasion to discuss this matter with 
the  Administrator  of  the  Cochin 
Harbour and he told me that a site 
has been selected and a board had 
been put up: “Site for the  Rating 
School.”  More than that, the Chief 
Secretary to our Kerala Government 
told me that they have promised to 
pay no less than Rs. 1 lakh for the 
building, if necessary more. In view 
of that, I thought the school would 
be started before the elections. But, 
in reply to a question of mine  the 
other  day, the hon.  the  Railway 
Minister said that the “matter is under 
serious  consideration.”  When  the 
Railway and Transport Minister had 
made a statement  that  the school 
would  be started  soon,  I cannot 
understand  what  further  “serious 
consideration” is required. Since 1 will 
not be here, I hope my friends will 
take it up. In a rating school,  400 
pupils can be trained at a time and a 
term runs for four months.  That 
means that in one year, 1000 men can 
be trained. There is no other  em
ployment potential like this.

My hon. friend was  referring to 
the proposal for a rubber factory. As 
regards the old proposal—I  do not 
want to mention the names—they were 
shied away by labour. Now, there is 
another proposal made by a big Indian 
businessman. But the moment he heard 
that the Communists are coming into 
power, he told me: ‘Matthen, we are 
inclined to back out’.

Shri V. P. Nayar: We do not want 
such people.

Shri Mattben: Not you, but I want.

I told them that  the Communists 
promise to be different  from what 
they were. They want to develop the 
country; so you can count on them. 
This is what I told them. But what
ever that may be, I can tell you that 
they are  less dishonest  than our 
people—I do not like their ideology at 
all.

Shri Namblar:  Very glad to hear
thatl

Shri Matthen: Then unemployment 
is a great problem. I think the only 
way it can be solved without much 
finance is to have a large-scale colo
nisation scheme whereby our people, 
who are very good agriculturists, can 
go, and settle in other parts of India. 
It has been started in Andamans and 
Bhopal. But that way of starting la 
no  good.  We want  a large-scale 
scheme enabling thousands of people 
to go to other places whose economy 
can be developed. I would strongly 
advise my hon. friends on the other 
side and also the hon. Minister  to 
render all facilities for a large-scale 
colonisation  scheme.  Take,  for 
example,  Madhya  Pradesh.  Dr. 
Katju, the Chief Minister,  has been 
telling me about it. I met him the 
other day at the President’s party. He 
said: ‘Matthen, that offer still stands’. 
They  have  got  new  irrigation
schemes; they can take in thousands. 
Without  much  finance  from  the 
Centre, we can do It. It will help the 
poor people more than anything else. 
You know that the people who mig
rated  from  the  former State  to
Malabar  and  Kanara  enjoy  an 
economic position a thousand  times 
better than it was at that time.

Mr. Speaker: Possibly they may set 
up a ‘red’ colony.

Shri Matthen:  No, Sir.  The  red
colour will  change  the  moment
economic conditions are better.  You 
know  the history  of Spain.  The
moment they got  land,  conditions 
changed. That is why I say that there 
has been no sudden spurt of Com
munism in my State.  There was no 
reason why the Congress  could not 
be returned this time also.

Shri Namblar:  First,  it will  be
Malayalam colony, then ‘red’ colony.

Shri Matthen: Red  will  become 
white afterwards.

Shri V. P. Nayar:  He himself is
turning red.

Shri Matthen: Shri V. P. Nayar was 
mentioning that some of our products 
were not getting  good prices  and
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adequate attention. Recently,  I was 
reading from a newspaper that lemcm 
grass oil, which is an important pro* 
duce of ours, was not fetching any 
good price these days. This is some
thing which we can supply  without 
much of original investment. It is an 
agricultural industry of great help to 
poor  people.  I  would  earnestly 
request the hon. Minister to find out 
what is the present price and what is 
the fall and what can be done about 
it.

As  a result  of agitation  in the 
Transport Committee—I may  claim 
credit  for it—it was  decided  to 
develop  the inland  waterways  of 
Kerala as well.  I understand  that 
even though the Buckingham  canal 
and other canals have been taken up, 
no allotment has been yet made for 
Kerala. This is what I was told by 
ttie Kerala Government.  From  one 
end of Kerala to the other, navigation 
can be developed, and extended. Now 
it is being silted. I would earnestly 
request the hon. Minister to my left 
tp find out if it is true that the provi
sion for Kerala for inland water navi
gation development  has not  been 
allotted so far. In fact, I was told that 
the Kerala Government  had a plan 
for development beginning  with the 
dredging of the canals. But they could 
not proceed because funds were not 
forthcoming.

My hon. friend, Shri N. Sreekantan 
Nair, was remarking yesterday  that 
nothing  was done  for the  water 
supply scheme between  Quilon and 
Kottayam.  It is true the water supply 
problem  is  a  great  problem. 
It was neglected by the  Ministries. 
But when Presidnet’s  rule was in
augurated, they took it up.  I need 
not tell  Shri N. Sreekantan  Nair 
that the water supply scheme started 
well and they will be able to com
plete it within a few months.

I do not wish to take up any more 
time. 1 support the Demands.

Shri Pecker Saheb (Malappuram): 
On this occasion, I would like to say

a few words  about  some specific 
problems of the Malabar district.

I submit that  the provision  for 
Kerala made  in the Second  Five 
Year  Plan  is, as my  Communist 
friends have pointed  out, not only 
very  meagre  but  really  very 
miserable,  when compared  to the 
population and to the demands which 
require help  from the  Centre for 
fulfilment. The allotment  of Rs. 87 
crores is very poor and it has to be 
reconsidered,  having  regard  parti
cularly to the fact  that  this new 
State, which  is really  one of the 
smallest, of States in the whole  of 
India,  has the largest  density of 
population  and  therefore,  requires 
greater attention and more sympathy 
from the Centre.

Within the short time at my  dis
posal, it is not possible to refer  to 
the details. But I would only appeal 
to the sense of justice and fair play 
of  the Centre  to reconsider  the 
question and allot larger amounts for 
Kerala. I also submit that the posi
tion of Malabar in the Kerala State 
is particularly pitiable, having regard 
to the fact that  it was faring  very 
badly at the hands  of the Madras 
Government when it was part of the 
composite Madras  State before the 
formation of Kerala. Therefore, justice 
has not been done to Malabar by the 
previous  Government,  the  Madras 
Government, and this requires special 
consideration in allotment  of funds 
out of the Second Five Year Plan.

I find in the report on the Presi
dent’s rule that so far as Malabar is 
concerned, certain items are  men
tioned.  They are of such trivial im
portance that there is no substantial 
scheme at all for Malabar in the list 
I submit that this kind of treatment 
of Malabar is really very scandalous. 
The Centre should consider  the re
quirements of the Malabar area in the 
context of its background,  namely, 
that it was badly treated by the pre
vious composite Madras Government, 
and then given special consideration
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to It  The petty amounts  that are 
allotted to the Malabar area certain
ly cannot satisfy its demands, and the 
situation will go from bad to worse. 
The necessity of coming to the rescue 
of Malabar must be more  seriously 
considered by the Central  Govern
ment.

The problem of  unemployment is 
very acute.  In the whole of Kerala, 
particularly in  Malabar.  This  can 
only be tackled by industrialisation of 
Malabar.  What are  the  industries 
that have been taken up in Malabar 
for this purpose?  Practically none. 
Therefore, I would appeal to the Gov
ernment to consider this aspect of the 
question and. realise  that it is their 
duty to consider the development of 
this very backward  area  essential 
and see that  proper  treatment is 
given to it by extending  industries 
and also alloting more and  larger 
amounts for the purpose of develop
ment under the Second  Five Year 
Plan.  This has to be  dealt  with 
seriously and sincerely.  That is all 
I can say within the short time at 
my disposal.

13-12 hrs.

[Shri Barman in the Chair]

There is one important point which 
I would specially request  the Gov
ernment to take into  consideration. 
The Central Government will have to 
consider all the resources which* are 
available in Kerala, having  regard 
to the fact that it is a newly formed 
State  and is one  of the  smallest 
States.  In order to put it 09 its own 
legs and to allow it to develop, it is 
necessary that a good survey is made 
of the resources of the country.  It 
is not wanting in natural resources. 
There are ever so many natural re
sources which have to be tapped and 
explored.  As was pointed out. in the 
Nilambur valley there is great possi
bility for the gold industry.  I un
derstand that even for lignite, which 
is now being worked in Neiveh, there 
&re sources in certain parts of Mala
bar; that has also to be explored.  I 
would request the Central  Govern- 
®ent to have a general survey of all

the sources of Kerala State.  Having 
regard to the fact  that it is  the 
smallest State, special attention has 
to be given in order that it may be 
able to develop.

There are one or two other matters 
on which I would like to speak, par
ticularly at the present  stage when 
we have the Communist Party return
ed to power.  On  this  occasion, 1 
would like to mention  particularly 
the absolute necessity of giving reli
gious instruction in schools,  outside 
school hours  inasmuch  as it is not 
allowed as part of the regular course 
in  the  State  managed  schools 
under the Constitution.  But,  in so 
far as the Constitution  permits and 
within the ambit of the Constitution 
religious instruction should be pro
vided.  It is particularly necessary in 
view of the well-known fact that the 
Communist Party which is  coming 
into power is really anti-religious in 
its tenets.  Otherwise, people in the 
country would be  deprived  of the 
freedom to practise  their  religion, 
which is guaranteed by the Const-'tu- 
tion, so far as the  Kerala  is con
cerned.  Particular precaution should 
be taken to protect the interests of 
the people to give religious instruc
tion and also to practise  their reli
gion.

Shri N. Sreekantan Nalr  (Quilon 
cum Mavelikkara): Do it at home.

Shri Pocker Saheb: Sir,  I do not 
refer to any particular  community; 
but I say that this liberty to practise 
one own’s religion should be protect
ed and all steps should be taken to
wards that One of the methods is to 
provide religious instruction in schools 
in so far as the Constitution  allows. 
I emphasise this point very much on 
account of the fact that  the party 
that is coming into power in Kerala 
is anti-religious.  They do  not be
lieve in religion and are against re
ligion; that is their creed.  I do not 
know what their creed now is.

Shri  NamMart  The  Communist 
Party never was and never is against 
religion.
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Shri Pocker Saheb: My friend Shri 
Nambiar will say that. But, look at 
the literature of his  Party  which 
lays down the principles which should 
guide the party.  I have gone through 
the literature.  I say they  are not 
only anti-religious but they treat all 
religions with contempt  They  say 
that religion is nothing but a method 
of exploiting the  people (Interrup
tion ).  These are well-known  facts. 
I do not think I would be justified in 
dwelling on these matters at present.

In this connection I would like to 
mention another point  Even  now, 
before the Communists are  coming 
into power, there are  certain very 
great disabilities so far as the people 
of Malabar  are  concerned.  Under 
certain rules framed under a certain 
Act, in order to  construct a mosque 
previous sanction of the Collector is 
required.  Not only for the construc
tion of a new mosque; but even for 
the repair of an old mosque which 
is  getting  dilapidated  and  hwich 
may prove a source of danger to the 
lives of people who go there to pray, 
the sanction is necessary.  It is really 
most problematic to get the sanction 
of the Collector.  This is a very great 
disability which the people in Mala
bar, particularly  the  Muslims are 
suffering from.  This  restriction  is 
extended even to the buildings used 
as Madrasas.  By Madrasas I  mean 
the buildings in which there are in
stitutions where religious instruction 
is given.  Even in the  construction 
and Tepair of such educational insti
tutions tiae restrictions are  imposed 
and they cannot be constructed or re
paired without the previous sanction 
of the Collector.  So, the people are 
very much handicapped.

I should just like to mention that 
I look upon any human being with
out religion as equivalent to a lower 
animal.  That is my view.  I say re
ligion is very important to every in
dividual citizen of this  country; and 
particularly, so far as the  Muslims 
are concerned, religion is more valu
able to them than their  own Uvea.

It it because of all these fttctors 1 
say that all the disabilities and diffi
culties that exist in the  matter of 
giving religious instruction should be 
removed.  So far as the Communist 
Party is concerned, in  Kerala they 
have no doubt a precarious majority. 
Certainly we are entitled to protec
tion under the Constitution.  I would 
only mention that in the matter of 
developing the country, whatever re
quirements are necessary  will have 
to be afforded by thfe  Centre.  But 
so far as this party is  concerned, I 
would like to say one word only; this 
party is a party which has its source 
and its  guidance  from  outside—
Moscow or anywhere else.  I submit 
that the oae condition precedent for 
their taking up the  governance of 
the country under the Constitution is 
that they have cut  themselves ab
solutely from any outside allegience.

Shri Nambiar: It has been repeat
edly said that we owe no allegience
to any country outside.

Mr. Chairman: But this is not re
lated to the Budget here.

Shri Pocker Saheb: So far as they
are concerned,  it is a well-known 
fact that they owe allegience to  an 
outside country.  However, whatever 
change they have to effect hereafter, 
I would certainly welcome.  It is in 
order to emphasise the necessity for 
a change in their attitude that I am 
mentioning it.  The change of attitude 
must be viewed with their past prac
tices.  They have to rid themselves 
of their past record, which is not at 
all creditable to thein.  So far  as 
their past record even in  Kerala is 
concerned, it is  most  discreditable 
that it can be.

Shri V. P. Nayar: That is  why we 
have been elected 1

Shri Pocker Saheb:  There  is not
one heinous  offence listed  in the 
Penal Code  which  has  not  been 
committed  by  them  in  order  to 
achieve  their ends.  They  are a 
party which believes  that the ead 
justify the means, and any means is 
fair according  to  them.  I  submit 
that  t̂is ia a matter  in  which we
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have to take into account  their past 
record. When they change, they have 
to change sincerely and show tangi
ble proof 0/ their change of attitude 
before they take up the reins of gov
ernment

One other matter  which I would 
like to mention so far as the Com
munist Party is copcemed is thĵt they 
have to change their attitude.  Their 
creed is anti-religious and, therefore, 
in this country, where the Constitu
tion guarantees the  practice of reli
gion to all people, they must satisfy 
that they respect this provision, and 
allow the people to practise their re
ligions. This particular condition of 
the Constitution has to  be satisfied 
by them before they fulfil their pro
mise to work the  Constitution and 
carry  on the administration  within 
the frame work of the Constitution. 
Mere words are not  enough;  they 
will have to give tangible  proof of 
this change of attitude, particularly 
with reference to their  connection 
with any outside authorities and With 
reference to religion.  Subject to these 
condition? being satisfied by them, I 
wish them success.

Pandit S. C. Mishra:  I am glad I
am given this opportunity to speak 
on the last day of this Parliament.

I am glad to find that the southern
most people of our country have got 
a very big experiment to do and I 
particularly  request  the  Finance 
Minister to take note of this fact.  I 
know it is a major  experiment in 
which two opposing methods of ex
periment, if not two opposing doc
trines, are vying with each  other, 
and the theory of co-existence which 
we have been hearing in the world 
will be tried in this  country.  I do 
not rule out the possibility that each 
party will try to  outmanoeuvre the 
other.  I do  hope  our  communist 
friends, who have proved their mettle 
°n more than  one  occasion,  will 
Prove it once more.  I  particularly 
request the Congress Government and 
their Ministers to see that  they do 
®®t behave in any other way with 
®* Communist Government in Tra

vancore-Cochin but with fortitude and 
patience and at least with ostensible 
justice. If they fail to do so,  then 
that will be a sad day for this coun
try, and the - other parties  in the 
country will all lose faith in the fact 
that they can inaugurate some change 
through democratic methods.  The« 
democratic methods have been gua
ranteed by  the  Constitution  and 
our great leader who has been advo
cating it.  Now that the Communist 
Party has captured a State through 
those very democratic methods, it will 
be for the Centre to conduct itself in 
a just manner.  Of course, I do not 
rule out the fact that each party will 
try to outmanoeurve the other,  but 
they must do it in a way which does 
not shake the belief  of the nation 
that we mean what we say—both the 
Congress Party and the  Communist 
Party.  The  intermediate  parties 
have gone out of existence  in that 
State.  Of  course, there  are  two 
extreme doctrines,  capitalism  and 
communism, vying with each  other, 
but I must say here that the Congress 
socialism is a liberal  socialism and 
that communism is also a  form of 
socialism, and certainly  everybody 
must accept that these two  forms of 
socialism have come to grips within 
our own country.

While I congratulate my friends, I 
would request the Congress friends to 
be very patient, in  particular, the 
Finance Minister, because everything 
depends upon the  attitude  of the 
Finance Minister.  The reason is this: 
The first thing that the  Communist 
Party will take up is to  solve the 
problem of unemployment,  and on 
that occasion an attitude of sympathy 
on the part of the Finance  Minister 
will count much for the welfare of the 
whole of India.

Shri Achothan: There is not much 
to speak on this occasion because the 
President’s rule in Kerala is going to 
come to an end and a new Assembly 
will come into play there. There it a 
new set-up that is going to come up, 
the Communist Party. Though it has 
not got the absolute majority, it baa 
a working majority and will try  Us 
beat under the Constitution to cany
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on the administration though it may 
dot  be  able  to  fulfil  all  the 
promises  made  by  the  party 
before  the electorate.  Let us see 
if  it  is  possible  for  the  Indian 
Communist Party to change itself and 
carry on the administration  of the 
State within the framework of the 
Constitution.  In fact, in a way it is 
good for the country, because there 
will be a  competition amongst  all 
democratic parties in India to work 
for the good of the countrv.  We do 
not say that we will be always power
ful and there were no defects in the 
administration by the Congress Party. 
Even  in  communist  countries,  the 
standard of the people have been 
raised and employment  given after 
long period.  Even now we stick to 
our election promises but we are not 
to give false promises.  Even in the 
Second Five Year Plan we have sym
ptoms of inflation to some  extent 
because money is not available from 
other sources.  We must have capital; 
we must have running expenses; so 
we cannot give false promises to the 
people.  This is the position of Kerala.

There is the unemployment problem. 
Industries must come up there. Evan 
for foreign capital, we invite it on 
reasonable terms without strings.  All 
these questions will have to be tackled 
by the Communist Party which has 
come into power there.  In  a  way 
it is good also that a change of govern
ment has taken place there and let 
us all work for the good of the people.

One thing I can say is that we will 
co-operate with the party in power 
better than that party was co-operat- 
ing while we were in power; it is 
because we are addicted to the co
operative system of work.  We will 
try our best.  As a political party, our 
attitude will be to see that we come 
into power.  But, in all democratic 
countries, that attempt is made.  We 
will decide and vote on each issue on 
merits.

Shri V. P. Nayar was saying that 
the Home Minister would create all 
impediments.  He is not taking  the 
facta into account.  It is a fantastic

statement to make.  We have been 
here; we have been watching the pro
ceedings.  He wants to create a bad 
impression in the minds of the people 
there.  He  will  say:  "Though our 
party has come into power, the other 
party is not allowing us to function 
and so what can we do”? He will say 
that, even two months before the Gov
ernment came into being, the Central 
Government says that it will create 
impediments.  Actually is it so? Such 
statements create a false impression 
in the minds of the people there and 
it is bad.  Any party can come to 
power and so all parties should be 
responsible.  They  say  that  the 
people’s lot will become better if they 
drive out the land lords.  The next 
day, after the results in some consti
tuencies were announced, they say; 
“We are not going to do anything with 
the land lords now; we will deal with 
the  foreigners first”.  Shri  Gopalan 
made a statement at Calicut and said 
something.  The  next  day,  Shri 
Govindan  Nair  says: “No,  no.  We 
will be functioning according to the 
Constitution and doing what is possi
ble under the Constitution”.  So, they 
are coming to that.  So, they have to 
think about the administration and 
administration is not an easy thing.

All people must co-operate to root 
out corruption.  Fifteen years back, 
we were in the assembly there and 
we tried our best to root out corrup
tion even from the lowest level. Every 
sensible party  will try to do  that 
There is nothing new in the Com
munist Party saying all these things. 
.The common man, the educated un
employed, thought: “They are telling 
these things for a long time.  Let us 
try them and let us see’’.  What about 
Telengana? What about West Bengal? 
It is beyond the competence or means 
of any party in power to improve all 
these things in one day.  It is not like 
a magician doing all these things in 
Kerala.' As the leader of the Com
munist Party there,  Shri Nambudri- 
pad, was saying, they should not be 
given false hopes.  That is good. The 
Communist Party should impreve and
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say: "Under the old time, we were 
filing all these things.  Now, actual
ly, when we have come to facts, it is 
not possible to do all those things. 
Just like any other people, we are also 
moving in the same direction".

Now, coming to the details, it is not 
proper on  my part to dwell  those 
things mentioned there.  The assem
bly will deal with them.  It is a pro
blem State.  The Finance Minister and 
the Home Minister should pay more 
attention and see that more schemes 
for  small  and  medium  industries, 
handloom, coir, etc. industries are put 
in operation so that, to some extent, 
the difficulties of the common man 
may  be  relieved.  The  Congress, 
Socialist and the Communist Parties 
should  relieve  the  unemployment 
situation and the Centre must pay 
special  attention.  The  Communist 
Party has said that just like any other 
party they will carry on the adminis
tration.  All these things are to be 
seen.  With further diversification and 
decentralisation and instructions and 
directions from the Centre, we should 
see that the Kerala State prospers.

Mr. Chairman:  Are there any cut
motions?

Shri T. T. Krishnamacharl: This is 
purely General discussion.

Shri V. P. Nayar: But, there are cut
motions—about thirty.

Mr. Chairman:  Then, I shall call
Shri Velayudhan.  He should finish in 
five minutes.  I understand that we 
have to finish the whole Budget by 
2-25 p.m.

Shri Velayudhan:  Sir, I am very
happy to speak on the Kerala Budget 
just before I vacate this seat.  You 
were a Member of this House, Sir, 
when I began to fight the battle for 
the people of the West Coast.  My 
parliamentary battle is over for the 
time being but my battle in my State 
is just  to begin which I had  left 
because of my activities in this House. 
I am very happy to say this.  About 
a year ago when the President's Order 
came here, I had mentioned that I had 
Qot muca interest in the parliamentary

programme.  Nor did I expect some
thing much from the elections that 
were going to take place in the vast 
country.  One curtain is being taken 
away but a new curtain has to come 
immediately and it is my responsi
bility to speak to you as well as to 
this House and also to the people.  I 
am not going to compromise with the 
principles; I did not do so in the past. 
If I fought the Congress Party in this 
House, I have hundred times more 
reasons to fight the Communist Party.

Shri Nambiar:  We are discussing
the Budget—not the fighting business.

Shri  Velayudhan:  I  know  that 
Shri Nambiar will be put in an incon
venient position.  I know tĥt he and 
his party will be put in a more incon
venient position in my State hereafter. 
I am pointing out the political and 
psychological aspects of the problems 
of my State about which he may not 
know much.  I have not fought this 
battle in this House, nor have I enter
ed into public life, in order to please 
Nambiar or Nayar or to put them in 
power.  I  speak  for  the  working 
classes, to put them in their proper 
places.  As the Father of the Nation 
spoke about ten years ago, the Presi
dent of the Indian Republic should be 
a Harijan girl.  That is not so here 
or in my State.  The leadership of the 
Communist  Party  today  is  caste- 
ridden.  There is rank communalism 
in the leadership.  My opposition to 
this will have to be expressed and 
this is the occasion when I am expres
sing it.

Mr, Chairman: With all the liberty 
that one can have in a general discus
sion, we must keep in view that it is 
the administration of Kerala during 
the past two months that is under 
consideration here.  Shri Velayudhan 
may make a personal explanation even 
by a statement through the Press.  In 
view of the short time, I request 
to finish as early as possible.

Shri Velayudhan: The Communist 
Party claims that it has got a majority 
in this election.  I tell you that I have 
no election to win because I contested 
from a general seat knowing that 1
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am going to be in this House. I know 
communalism was so rampant in this 
election and I tell you that the Com
munist Party has won this election 
through the medium of communal 
passions created by it and not through 
any principles.

They are now requesting the other 
parties  to  co-operate.  They  have 
given a lot of promises which they 
won’t be able to fulfil and they want 
to project the responsibility on some 
other party.  The people of Kerala 
will soon be realising where they were 
and where they are going.

My community, the untouchables, 
was the most deceived community in 
this political warfare in our State for 
the last one decade.  Who built this 
Communist Party in our State?  Who 
gave money for their Press and plat
form?  Millions  of  Harijan  women 
have contributed to the Press where 
they employ Raja’s sons and others. 
How can I expect anything good from 
this Party?  I never fought for power, 
for  ministership.  In  that  case  I 
should have been on some other side. 
What I wanted was that the leader
ship of workers should come in my 
State.  I wanted that my State should 
set an example to others.  That has 
not come.  The people outside are 
telling a lot of things about the Com
munist Party coming into power.  I 
was amused when I heard them.  I 
have seen some of the Communist 
States—not at the expense of the 
Communist Party of India—and I have 
also seen some democratic States.  I 
should like to tell you, Sir, that very 
soon the international communism or 
the Communists who believe in demo
cracy will be very easily disillusioned, 
because in Kerala what is going to 
happen is a communal leadership.  It 
is very clear from the leadership elec
tion  and from the election  of the 
office bearers.  Who are we?  What is 
our population in the new State of 
Kerala.  The Backward Classes come 
to about 40 lakhs, and we are about 
22 lakhs out of a total of 1,55,00,000. 
What is our share?  In the election of 
office bearers there la not a «fagi»

Harijan, not a single man from the 
Backward Classes.  That is why I uy 
that there will be communal leader
ship.  This leadership was in. the Con- 
"gress before, and they went out of the 
Congress because of their greed for 
power.

That is the problem of Kerala. I 
would request the Treasury Benches, 
the Prime Minister of India to study 
the  problem  of  Kerala.  There  is 
economic inflation in the country, and 
I say that there is political inflation 
in Kerala.

Shri Nambiar:  Sir, on a point of 
clarification, I would like to know 
what  the hon.  Member means by 
'political inflation’.

Shri Velayndhan: This will have to 
be understood not only by my friends 
but also by the Prime Minister him
self.

Before I conclude, I should like to 
make it clear that I am not going to 
accept this alloy, this 14 carat gold.

Shri V. P. Nayar: Still it is gold.

Shri Velayudhan: But it is not pure 
gold, it is ‘rolled gold’ like V. P. Nayar. 
1 am sorry I have said this because 
I was interrupted by him.  I never 
wanted to speak anything about any
body.

I only want to say that we the 
untouchables, the Backward Classes of 
India, are not going to surrender to 
this new political exploitation.  Pre
viously there was caste exploitation, 
communal exploitation and religious 
exploitation in the State.  The people 
of Kerala who fought against this 
exploitation first, are they going to 
submit to this new brand of tyranny 
that is going to come on them, this 
political  exploitation  and  political 
tyranny that is going to come upon 
them?  We will fight it. It this kind 
of exploitation comes the people of 
India will have to fight.  The millions 
of workers in this country will then 
realise where they were and where 
they are going.
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gferl 1  T.  IrMnanacfctri: Mr.
Chairman.  Sir, I do not think any 
points have been made which have a 
flt1oT'fii»l bearing in this discussion. 
One  hon.  Member  said  something 
about the budget having been revised. 
Budgets  have  to  be  revised.  No 
budget can go without scrutiny, parti* 
cularly because the responsibility, so 
far as presenting the budget is con
cerned, is with the Centre.  So far as 
any particular item in that budget is 
concerned, our responsibility more or 
less is confined to those grants and 
loans that the Centre is making.  The 
rest of the budget is a thing for the 
new Government, whichever or what
ever colour it may be, to make.  So, 
we are not, by anything that we do, 
binding the hands of that Govern
ment.  Supposing I had inflated this 
budget, added on another Rs. 3 crores 
or Rs. 4 crores and stated that money 
will be got from public loans, that 
would be merely a guess.  I do not 
know whether the other Government 
would be able to get it and thereby 
I might be embarrassing that Govern
ment.  So  my  hon.  friend  would 
please understand that there is no 
intention of presenting any budget 
which is unrealistic, because we do not 
want to embarrass the new Govern
ment that will come.

Shri V. P. Nayar: That was not the 
point; please do not isolate the point. 
I said, because there is already a fear 
in the minds of a section of the people 
that the Government of India will 
place impediments before the Govern
ment of a State run by a different 
party, that fear will be strengthened 
when people will come to know that 
the budget has been revised at the 
last  minute  without  knowing  the 
details.  I only wanted the Minister to 
clarify the position.

Shri T. T. Krtshnamachxrl: Unfortu
nately, Sir, I am not in a position to 
accept the implications of what my 
hon. friend has stated, because they 
are completely outside my cognizance. 
So far as this budget is concerned, it 
is  my duty to ask for a vote  on 
account for the administration to be 
carried on, and it has got to be a

realistic one.  I cannot say «w we 
are likely to get revenues from here, 
there and so on, and therefore inflate 
the  budget.  This particular budget 
has got a very very narrow scope.  It 
may be that the new Government that 
comes in, may introduce a new budget 
in IS days.  I am not binding their 
hands.  All  that  I  am  bound  as 
Central Government is, if I had pro
mised loans and grants in respect of 
a planned expenditure, or in respect of 
a  normal  expenditure, then I am 
bound by it.  That is the only binding 
that I can give so far as this budget 
is concerned to any future Govern
ment that comes in.  If there is no 
future Government and I have to 
carry  on,  well,  the  responsibility 
devolves on me; that is a different 
question, and I hope that contingency 
won’t arise.

So, the point that my hon. friend 
tried to make was that the budget 
was revised.  The budget has to be 
revised if it has to be realistic.  The 
budget was made by somebody in 
Travancore-Cochin  who  were  just 
officers.  Naturally, if my hon. friend 
expects that the budget prepared by a 
superintendent in Travancore-Cochin 
should get my approval, I think my 
hon.  friend  rates  my  intelligence 
slightly lower than what it is. It might 
be pretty low in his view, but it is 
not as bad as that.

The other point is, I have also a 
certain amount of conscience. In this 
matter I should not embarrass a new 
Government that comes in, to which
ever party it may belong; so far as I 
am concerned I am completely not 
concerned about the colour of the 
party which comes into power, it may 
be one or the  other.  As Finance 
Minister preparing a budget in order 
to obtain a vote on  account, these 
matters do not come within the pur
view of my knowledge.  So I would 
like to assure my friend so far as any 
revision  that  has  been  made.  Of 
course, any revision that is made Is 
public property.  I cannot tell my 
friend that we made no revision at 
all.  In fact, I make lot of revision 
in all budgets, because I do not accept
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responsibility tor budgets prepared by 
anybody else.

Therefore, I would liice to tell my 
hon. friend, so far as I am concerned,
I am bound in honour to pay or give 
such aid as has been indicated here 
in this budget in respect of loans and 
grants made by the Central Govern
ment either for ordinary purposes or 
for the purpose of the Plan; beyond 
that I have no responsibility.  I do 
not bind the hands of any future Gov
ernment.  They can change it.  The 
only thing is, this budget will func
tion until such time as the new Gov
ernment make a budget themselves, 
and get the appropriate legislature to 
approve it.  So, there is no question 
of my tying up the hands of any other 
Government that comes in, nor am I 
accepting any liability beyond -what I 
have indicated here.  I have to make 
that point clear.  There are no mala 
fldes in this matter.  It is purely a 
matter of ordinary financial principle 
and my own capacity to meet what
ever I have indicated there provided 
I am asked to meet them.  If it hap
pens that I have to function as I am 
doing now, I stand by this budget. If 
it does not happen, and something else 
comes in, they can do what they like.

14 hrs.

The other point made by Shri A. M. 
Thomas  was in regard to  planned 
expenditure.  That is a matter which 
has been discussed on some other 
occasion.  I am afraid we will go on 
discussing  this  matter  of  planned 
expenditure, whether it is correct, 
whether  the  planned  subventions 
made by the Centre are correct, etc. 
It will go on for the next four years. 
They are capable of being discussed 
and being adjusted.  There is room 
for argument both ways.  So far as 
I am concerned, all that we have now 
fixed for t&is State is about 86 crores 
or whatever that might be.  It is not 
a question of arithmetical evaluation 
at what has to be spent in 1957-58.  It 
is a question of what can be spent and 
what are the schemes and how much 
money couid.be spent on the schemes, 
•tc.  That does not mean tint, as I

have indicated in my ’opening remark*, 
if the State could find any additional 
resources they could not spend money. 
There is nothing to prevent them to 
find additional resources and spend. I 
do hope it will be possible for them 
to find additional resources.  I do hope 
it will be possible for them to expand 
the Plan.  But, so far as I am con
cerned, I am committed to this, and 
so far as the State expenditure is 
concerned, it may be that this is not 
the last word.  It may be that it will 
be altered by Rs. 20 lakhs or Rs. 30 
lakhs this way or that way, but the 
present level is the level which we 
have fixed, and it is the demand W 
expenditure that will have to be met 
out of the planned budget.  Therefore,
I do not think it is really a matter of 
our doing anything for this State or 
that State.

I have indicated to the Planning 
Commission  that I shall be  giving 
about Rs. 425 crores for  the State 
Governments during the Plan and I 
will have to stick to it.  The appor
tionment should be proportionate to 
the total amount I have allowed. I 
should like to say to my hon. friends 
that in doing so, we have not departed 
from any principle that we have laid 
down.  It may be that the amount 
differs by Rs. 5 lakhs this way or that 
way, but that is a matter always of 
adjustment.  Subject  to  that,  the 
planned expenditure for the period of 
this budget year, during 1957-56, that 
I have visualised for Kerala is com
pletely in tune with the total amount 
of expenditure, that has been sanc
tioned. //

Shri DataryMr. Chairman, it is not 
necessary, in view of the changed posi
tion, to reply in detail to the various 
points that have been raised by the; 
hon. Members in the course of  this 
general  discussion. But  there  are 
certain points on which I should like, 
to reply as briefly as possible. My, 
hon. friend Shri Frank Anthony has 
raised the question of the nomination 
of a representative of the Anglo- 
Indian community to the Kerala heMP' 
lative Assembly.  That question,
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be U aware, is now under the con
sideration of the Governor of Kerala, 
and all that Shri Anthony has pointed 
out here  will be duly ft taken into 
account by the Governor of Kerala 
and I proper nominee duly nominated 
to the Kerala Legislative Assembly.

It was suggested by certain other 
hon/ Members that the administrative 
maCTiinery that has been evolved and 
that has, according to us, improved 
the matters to. a large extent during 
the President’s  administration̂ may 
not be in a position to cope with the 
new work that will have to be carried 
on.  My submission is that so far as, 
this administrative machinery is con
cerned, it has been very considerably 
and even radically  improved as the 
report itself would point out.  It may 
be noted̂ln this connection that there 
was, to a certain extent, concentration 
of power in the Secretariat. That has 
been taken away and now, all things 
car/be carried on at the lower stages 
or/ the principle of decentralisation. A 
number of other steps have been taken 
up for improving the tone of/adminis
tration.

I need not go into details,  but 1 
would point out that even during the 
year of President’s administration— 
about one year—we have been/ trying 
our best to see to it that various wel
fare schemes were taken on hand and 
implemented, and to see that  in  all 
matters, thefadministrative machinery 
is such that it could  cope  with  the 
demands that are likely to be made in 
the present state of affairs in India, 
because/we are trying to establish—we 
are not merely trying to carry on the 
administration—a  welfare  State. 
Therefore, when the popular Ministry 
will take over/the administration from 
the President in the course of the next 
few days or a week, I am quit̂ confi
dent that they will tad that the jknachi- 
nery that has been improved during 
the President’s rule would be of great 
use to them.

A number of things were said  on 
behalf of thef Communist Party and 
considerable aavice was tendered by 
the hon. Members on all sides to the

Communist Party as to the manner in 
which they have/to carry on the ad
ministration.  It is entirely a  matter 
for them, but I would point out that 
so far as the Government of India arc 
concerned,  we  have  to  take  into 
account the interests of the whole ol 
India including  the  very  beautiful 
State of Kerala. I would point out to 
them that the Government of  India 
would carry on  their  help  to  the 
various States in the same manner in 
which they have been carrying onmow, 
and it would be perfectly open 4o the 
iew Government or new Ministry tc 
:arry on the administration in very 
:onstructive manner, in a very / res
ponsible and democratic manner, and 
to take advantage of the help that 
the Government of India have beer 
giving to all the States without any 
discrimination./ It is more for them 
to carry on the administration, as I 
have said, along proper lines.  In that 
case, they will  certainly have  the 
help/ that the Central  Government 
has to give to the  various  States. 
India has to be developed, and Kerala 
requires a larger amount of attention.

My friend/; Shri V. P. Nayar, was 
not right when he put a certain inter
pretation upon the speech that  the 
Home Minister made  about a  year 
ago.  There/ the reference was to the 
fact that Kerala or the then Travan- 
core-Cochin had not a fair deaL  It 
does not mean that the fair deal/was 
not shown to it by the Government 
of India.  There were a number  of 
circumstances into which it is  not 
necessary for us to go./ On account 
of the variety of circumstances, on 
account of the irony of the situation, 
the Kerala State of the former Tra- 
vancore-Cochin State could not have 
or could not attain that  degree  of 
development that ought to have been 
attained.  But the Home Minister did 
not state that this want of fain deal 
was at the instance of A  Govern
ment of India.  The Government of 
India are prepared to help, and will 
continue to  help,  to  all  possible 
extent, so far as the development of 
the Kerala State is concerned.  There 
can be no question of discrimination
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on account of the fact that a j parti
cular party is going to be in power 
there.

After all, the question of party is 
not so material.  After the elections 
axe over and when j (the Governments 
take  charge  of  their sespective 
spheres - of administration, either at 
the Centre or in the States, all qf us, 
the Members and the Ministries, /have 
to carry on the administration in the 
interests of  the  people  concerned. 
Therefore, I am hopeful that the new 
Ministry that is likely to be (formed 
in the course of the next few days in 
Kerala will fully take into account 
the interests of the people and  will 
carry on) the administration in such a 
manner that they will have the con
fidence of the people.  After all, to a, 
large extent, what has been done till l> 
now is taken into  account and the 
promises that are  given at the time 
of elections are also relied upon to a 
certain extent  It is/open to the new 
popular Government that is going to 
be formed to carry on the adminis
tration ‘in as proper and as responsi
ble a | manner as possible  and  the 
Government of India will try to help 
them to the fullest extent possible, 
consistent with their  obligations to 
the other States) and also consistent 
with the manner in which the Kerala 
Government will be carrying on the 
administration.  Let the  Government 
of Kerala and also other  Govern
ments /understand that Rafter all, the 
interests of the poor people  have to 
be  fully  taken  into  account  and 
measures for their betterment have 
to be evolved as early as  possible. 
With this object in view, all of us are 
working not only here, but in other 
States also, where a certain party is 
in power; and, I am  confident that 
the new party that is taking charge 
at the Kerala  Government will also 
follow thJltame recognised principles, 
so far as ,.good Government is  can- 
eenMft.

Another point was made regarding 
what is known as the High  Court 
agitation.  That agitation was carried

on for certain months; I would not 
go into the merits or otherwise of 
the agitation because it has now been 
suspended. But my friend, Shri V. P. 
Nayar, raised a question yesterday u 
to why there were different interpre
tations of section 51(3) of the States 
Reorganisation Act  Section 51 deals 
with the location of High Courts. The 
first sub-section  of section 51 deals 
with the location of the High Court 
at the principal place; sub-section (3) 
deals with permanent  benches and 
sub-section (3) deals with temporary 
benches.  If the hon. Member exami
nes the wording of sub-section (3), 
he will find that a particular inter
pretation was placed upon it by th* 
Chief Justice of the  Kerala  High
Court.  It is true that  other  High
Courts have placed a different inter
pretation, but after  all,  this  is  a 
matter which has to be taken into 
account, so far as the judicial side is 
concerned.  If the Chief Justice of a 
particular High Court takes a parti
cular judicial view, then  there  are 
other avenues for getting that view 
corrected, if that view is stated to be 
wrong.  It is not necessary for the 
President to  step in, because a judi
cial decision has been taken by the
Chief Justice of that  Hign  Court 
This House will agree that judici*! 
decisions have to be respected so long 
as they are not reversed  by  other 
higher authorities.

Shri N. Sreekantan Nair:  It is an
exec u I ive decision.

Shri Datar: It is not.

Shri V. P. Nayar:  Was a petition
heard by the Chief Justice?

Shri Datar: It is not necessary for 
the Chief Justice to hear a petition 
he can put a judicial  interpretation 
upon a certain provision of the law.

Shri V. P. Nayar: It ia not judicial.

Shri Datar:  It  is  a  matter  of
dispute. This is a matter on which » 
certain  judicial  interpretation  &** 
been placed by the High Court i» 
Kerala and a different interpretation ̂
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by different High Courts.  So long as 
that particular interpretation remains 
as it is, it would not be proper and 
appropriate lor the Central Govern
ment in particular to step in aud to 
see that  another  interpretation  is 
followed.

Shrl-N. Sreekantan  Nair:  Is  not 
article 133 of the Constitution meant 
for the same purpose?  Does it not 
come under the purview of  arlicle 
133?

Shri Datar:  When the States Re
organisation Act has been passed by 
this House, naturally its interpreta
tion depends upon the Judges. As the 
hon. Member will see, the  wording 
of sub-section (3) is that a  bench 
shall sit at such other place or places 
as the Chief Justice  may  appoint. 
This is a question which has to  be 
considered  by  the  various  Chief 
Justices and High Courts. Under those 
circumstances, it will not be proper 
and it is likely to be inappropriate if 
the  executive  Government  oi  the 
Government of India steps into the 
field and takes a particular decision.

An Hon. Member: There should be 
uniformity.

Shri Datar: Uniformity is an ideal 
which has to be reached; it docs not 
mean that  everything  is  uniform. 
Uniformity can be achieved in this 
way.  If the aggrieved party takes 
the matter to the Supreme Court and 
if the Supreme Court gives a parti
cular decision one way or the other, 
that will have to be followed by all 
the courts.  It is open to the aggriev
ed party to go to the Supreme Court; 
it would not be proper for us to step 
in and request the Supreme Court to 
give a particular decision.

It was pointed out by some  hon. 
Members  that  certain  areas  were 
neglected.  One hon.  Member  said 
that  Malabar  was  neglected  and 
rfothing was done.  He will find from 
the Budget as also from the detailed 
descriptions  given  that  various 
schemes have been taken on hand. In 
kct, there are certain schemes which

are under implementation, so far as 
Malabar is concerned and I am quite 
confident that, since Malabar occupies 
a very large portion  of  the  State, 
perhaps more than one-third of it, H 
is quite likely that the new Govern
ment would fully take into  account 
the so-called neglected interests  of 
Malabar and do what is  necessary. 
After all, the question  of  regional 
development is one of the points on 
which great stress has been laid by 
the Planning Commission and I am 
confident that all those parts which 
are stated to be  neglected wiil be 
fully taken into account.  After all, 
all these things have to be done to a 
certain extent gradually  and  afi-cr 
certain schemes are over, the other 
schemes can be taken up.

A very small point was raised by 
Mr. V. P. Nayar about the expression 
“menial”.  He quoted from the dic
tionary and said there was something 
offensive in it.

Shri V. P. Nayar:  That is how I
find out the meanings  for  English 
words.

Shri Datar:  It is not our word; it
is not a word used by the Government 
of India.  We use the words "Class 
IV”. “Menial” was a word used  by 
the  Travancore-Cochin  Government 
formerly.  They used the expression 
“menials or last grade servants’*.

Shri V. P. Nayar:  My  complaint
was that you did not take notice of it 
and correct it.  The  hon.  Finance 
Minister said that he was revising 
the budget.

Star! Datar: That word  has been 
used perhaps in certain parts of India 
for such a long time that it has lost 
all its offensive significance. Anyway, 
we are not responsible for it.  Now 
that his Government is coming, they 
can change that word and put  any 
expression they like iqgthe reverse 
order.

So far as the industrialisation  is 
concerned, it would be  found  that 
certain amounts have been set apart 
for the purpose of industrialisation. I 
need not go into the details, but I am

#
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Informed by the Ministry of Produc
tion here that a  D.D.T.  factory  is 
actually under construction at Alwaye 
at a cost of about Rs. 48 lakhs and 
there are other schemes also.  I am 
also told just now that the Ministry 
would be prepared to help  to  the 
fullest extent possible the starting of 
village industries and  giving  some 
attention to  khadi,  handloom  and 
other industries. Therefore, it is for 
the new Government to  take  into
account all these things. Now  the
position has changed  to a  certain
extent Till now, it was open to the 
hon. Members opposite, especially of 
this party, to criticise us as heartily 
as possible, because they were never 
aware, except during the  last  few 
days, that by an irony of fate they 
will have to take over the adminis
tration and perhaps eat away a num
ber of criticisms which  they  were 
levelling on us for so many years. 
After all, I am quite confident that 
they will try to carry on the adminis
tration properly.  Perhaps they will 
have to undo  whatever  they  have 
stated to a certain extent,  because 
what is stated by way of criticism or 
by way of  opposition  is  entirely 
different from the attitude or policy 
that one has to adopt when one takes 
over the Government. I would refer 
to the change of tone my hon. friend 
Shri V. P. Nayar.  I am accustomed 
to hearing his speeches.  I saw what 
importance he was giving  to  that 
great virtue  of  self-restraint.  He 
always used to condemn us, criticise 
us in as un-restrained a manner as 
possible.

Shri V. P. Nayar:  I can assure the 
hon. Minister that it will  continue 
always.

Shri Datar: Let me finish, Sir.  I 
must say to his credit, today I found 
that he waJkull of self-restraint and 
all appeal to all people, to the other 
parties also.  This is what is called 
the irony of times. Otherwise, these 
friends were at logger heads with all. 
They were carrying on criticism in

aa understand a manner as  possible. 
In view of the dawn of their own 
Government, they have developed a 
sense  of  great  responsibility,  at 
which I rejoice. After all, Kerala is 
a part of India and a beautiful part 
of India. It is our duty to help them. 
But, they have to help themselves by 
unlearning a number of  things,  by 
undoing a number of things.  I am 
quite confident that they would do all 
this and further the interests of the 
poor people of Kerala.

DEMANDS FOR GRANTS* ON 
ACCOUNT—KERALA

Mr. Chairman:  Now, we take up
the Demands.  What about the time 
limit?

Shri V. P. Nayar (Chirayinkil):  I
would suggest that all the Demands 
be taken together ,so that the Mem
bers who want  to  speak  on  the 
various demands can speak for a few 
minutes.

Mr. Chairman: I was going to  say 
that the scheduled time is over  by 
2-25, which is just over.  We  may 
finish the whole thing including Ap
propriation Bill by 3 o’clock. Keeping 
that in view.......

Shri V. P. Nayar: You may ask for 
all the cut motions to be moved

Mr. Chairman: All the cut motions 
may be .moved together.  I think Shri 
V. P. Nayar and Shri N. Sreekantan 
Nair have got cut motions.

Shri  V.  P.  Nayar:  Shri  Frank
Anthony has a cut motion.  He has 
already spoken on it.

Mr. Chairman: How will you adjust 
the time?  I want to know whether 
any other Member besides the two 
who have given cut motions wants to 
speak on this.

Shri Nambiar (Mayuram): If there 
is time.

Mr. Chairman: Half an hour in alL

__________ _ _____—-----------------------«-----
•Moved with the recommendation of the President
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Shri V. P. Nayar:  I will not take 
more than ten minutes.

ghri N. Sreekantaa Nair  (Quilon 
cum Mavelikkara): Not more than 5 
or 10 minutes.

Shri  Velayudhan  (Quilon.  cum 
Maveiikkara—Reserved—Sch. Castes): 
I should like to say something.

Shri A. M.  Thomas  (Emakulam): 
Five minutes.

Mr. Chairman: There must be some 
time for reply.  Five  minutes  for 
each Member.  All the cut motions 
may be moved alter  the  Demands 
have been moved.

Demand No.  I—Aoricultoral  In

come Tax and Sales Tax.

Mr. Chairman:  Motion moved:

“That  a  sum  not  exceeding 
Rs. 4,55,000 be granted to the 
President, on account, out of the 
Consolidated Fund of the State 
of Kerala, to defray the charges 
which will come in course of 
payment during the year ending 
on 31st March, 1958 in respect of 
‘Agricultural  Income  Tax  and 
Sales Tax’”.

Demand No. II—Land Revenue

Mr. Chairman:  Motion moved:

‘That  a  sum  not  exceeding 
Rs. 11,06,000 be  granted  to the 
President, on account, out of the 
Consolidated Fund of the State 
of Kerala, to defray the charges 
which will come in course of 
payment during the year ending 
on 31st March, 1958 in respect of 
'Land Revenue*”.

Demand No.  Ill—Excise

Mr, Chairman: Motion moved:

“That  a  sum  not  exceeding 
Rs. 4,76,000  be granted  to the 
President, on account, out of the 
Consolidated Fund of the State 
of Kerala, to defray the charges 
which will come in course of 
payment during the year ending

on Slst March, 1958 in respect at 
«rdae‘".

Demand No. IV—Stamps 

Mr. Chairman: Motion moved:

"That  a  sum  not  exceeding 
Rs. 1,02,000 be  granted  to the 
President, on account, out of the 
Consolidated Fund of the State 
of Kerala, to defray the charge* 
which will come in course of 
payment during the year ending 
on 31st March, 1958 in respect of 
‘Stamps’ ”.

Demand No.  V—Forest

Mr. Chairman: Motion moved:

“That  a  sum  not  exceeding 
Rs. 25,12,000 be granted to the 
President, on account, out of the 
Consolidated Fund of the State 
of Kerala, to defray the charges 
which will come in course of 
payment during the year ending 
on 31st March, 1958 in respect of 
“Forest’ ”.

Demand No.  VI—Registration 

Mr. Chairman: Motion moved:

"That  a  sum  not  exceeding 
Rs. 5,06,000 be  granted  to  the 
President, on account, out of the 
Consolidated Fund of the State 
of Kerala, to defray the charges 
which will come in course of 
payment during the year ending 
on 31st March, 1958 in respect of 
‘Registration’

Demand No.  VII—Taxes on 

Vehicles

Mr. Chairman: Motion moved:

"That  a  sum  not  exceeding 
Rs. 3,03,000 be grafted to the 
President, on account, out of the 
Consolidated ' Fund of the State 
of Kerala, a defray the charges 
which will come in courae of 
payment during the year ending 
on 31st March, 1058 in respect of 
Taxes on Vehicles’ ”.
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Demand No.  VUI—Irrigation

Mr. Chairman: Motion moved:

“That  a  sum  not  exceeding 
Ra. 4,52,000 be granted to the 
President, on account, out of the 
donsolidated Fund of the State 
of Kerala, to defray the charges 
which will come in course of 
payment during the year ending 
on 81st March, 1058 in respect of 
‘Irrigation*”.

Demand No.  IX—Heads or States,
Mans TORS, Secretariat and Attached 

Offices.

Mr. Chairman: Motion moved:

“That  a  sum  not  exceeding 
Rs. 10,85,000 be granted to the 
President, on account, out of the 
Consolidated Fund of the State 
of Kerala, to defray the chargcs 
which will  come in course  of
payment during the. year ending 
on 81st March, 1058 in respect of 
‘Heads of States, Ministers, Secre
tariat and Attached Offices’ ”.

Demand No. X—State Legislature 

Mr. Chairman: Motion moved:

“That  a  sum not exceeding
Rs. 1,44,000  be  granted  to  the
President, on account, out of the 
Consolidated Fund of the State 
of Kerala, to defray the charges 
which will  come in course  of
payment during the year ending 
on 81st March, 1058 in respect of 
■State Legislature’”.

Demand No.  XI—Elections 

Mr. Chairman: Motion moved:

“That  a  sum  not  exceeding 
Rs. 10,00,000 be granted to the 
President, on account, out of the 
Consolidated Fund of the State 
of Kerala, to defray the charges 
which will  come in course  of
payment during the year ending 
on 81st March, 1988 in reaped of 
Elections'”.

Demand No. XII—District  Adminis
tration and Miscellaneous

Mr. Chairman: Motion moved:

“That  a  sum  not  exceeding 
Rs. 12,60,000  be  granted to the 
President, on account, out of the 
Consolidated Fund of the State 
of Kerala, to defray the charges 
which will come in course of 
payment during the year ending 
on 31st March, 1958 in respect of 
*District Administration and Mis
cellaneous’ ”.

Demand No. XIII—Administration
of Justice

Mr. Chairman:  Motion moved:

“That  a  sum  not  exceeding 
Rs.  14,79,000  be granted to the 
President, on account, out of the 
Consolidated Fund of the State 
of Kerala, to defray the charges 
which will come  in  course of 
payment during the year ending 
on 31st March, 1958 in respect of 
‘Administration of Justice’ ”.

Demand No. XIV—Jails 

Mr. Chairman: Motion moved:

“That  a  sum  not  exceeding 
Rs.  5,00,000 be granted to the 
President, on account, out of the 
Consolidated Fund of the State 
of Kerala, to defray the charges 
which will come in course of 
payment during the year ending 
on 31st March, 1958 in respect of 
‘Jails’”.

Demand No. XV—Police

Mr. Chairman: Motion moved:

“That  a  sum  not  exceeding 
Rs. 40,39,000 be granted to the 
President, on account, out of the 
Consolidated Fund of the State 
of Kerala, to defray the charges 
which will come in course at 
payment during the year ending 
on 31st March, 1958 in respect ot - 
•"dice’”.
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D*maot No. XVI—ScuwTirjc 
Department*

Mr. Chairman: Motion moved:

“That  a  sum  not  exceeding 
Ra. 1,06,000 be  granted to the 
President, on account, out of the 
Consolidated Fund of the State 
of Kerala, to defray the charges 
which will come in  course  of 
payment during the year ending 
on 31st March, 1958 in respect of 
'Scientific Departments’”.

Grants an Account— 1200
Kerala

Demand No.  XX—Aoricultprm 

Mr. Chairman: Motion moved:

“That  a  sum  not  exceeding 
Rs. 24,98,000 be granted to the 
President, on account, out of the
Consolidated Fund of the  State 
of Kerala, to defray the cnarges 
which will come in course of 
payment during the year ending 
on 31st March, 1958 in respect of 
‘Agriculture’

28 MARCH 1957

Demand No. XVII—Education 

Mr. Chairman: Motion moved:

“That  a  sum  not  exceeding 
Rs. 214,29,000 be granted to the 
President, on account, out of the 
Consolidated Fund of the State 
of KeTala, to defray the charges 
which will come  in course of 
payment during the year ending 
on 31st March, 1958 in respect of 
‘Education’

Demand No.  XVIII—Medical 

Mr. Chairman: Motion moved:

“That  a  sum  not  exceeding 
Rs. 51,19,000  be granted to the 
President, on account, out of the 
Consolidated Fund of the State 
of Kerala, to defray the charges 
which will come in course of 
payment during the year ending 
on 31st March, 1958 in respect of 
‘Medical*".

Demand No. XXI—Rural Develop
ment

Mr. Chairman: Motion moved:

“That  a  sum  not  exceeding 
Rs. 18,56,000 be granted to the 
President, on account, out of the 
Consolidated Fund of the State 
of Kerala, to defray the charges 
which will  come in course of 
payment during the year ending 
on 31st March, 1958 in respect of 
‘Rural Development’ ”.

Demand No.  XXII—Veterinary 

Mr. Chairman: Motion moved:

“That  a  sum  not  exceeding 
Rs. 4,09,000 be granted to  the 
President, on account, out of the 
Consolidated Fund of the State 
of Kerala, to defray the charges 
which will come in course at 
payment during the year ending 
on 31st March, 1958 in respect of 
'Veterinary*

Demand No.  XIX—Public  Health

Mr. Chairman: Motion moved:

“That  a  sum  not  exceeding 
Rs. 42,88,000 be granted to the 
President, en account, out ®f the 
Consolidated Fund of the State 
of Kerala, to defray the charges 
which will come in course of 
Payment during the year ending 
on 31st March, 1958 in respect of 
‘Public Health’

Demand No. XXIII—Co-operattoh 

Mr. Chairman: Motion moved:

“That  a  sum  not  exceeding 
Rs. 5,58,000 be granted to the 
President, on account, out of the 
Consolidated Fund of the State 
of Kerala, to defray the charges 
which will come in course of 
payment during the year ending 
on 31st March, 1958 in respect of 
Co-operation’



jaoi Demand* for  28 MARCH lt»7 Grant* on .Account— t302_

Demand No.  XXIV—iMwunl

Mr. Chairman: Motion moved:

‘That  «  ran  not  exceeding 
Ra. 47,94,000 be granted to the 
President, on account, out of the 
Consolidated Fund of the State 
at Kerala, to defray the charges 
which will come in course of 
payment during the year ending 
on 31st March, 1958 in respect of 
Industrie*’

Demand No. XXV—Labour and 

Miscellaneous

Mr. Chairman: Motion moved:

“That a  sum  not  exceeding 
Rs. 21,14,000 be granted  to  the 
President, on account, out of the 
Consolidated Fund ot the State 
of Kerala, to defray the charges 
which will come in course of 
payment during the year ending 
on 31st March, 1958 in respect of 
‘Labour and Miscellaneous'.”

Demand No. XXVI—Civil Works 

Mr. Chairman: Motion moved: 

‘That  a  sum  not  exceeding 
Rs. 83,82,000 be granted to  the 
President, on account, out of the 
Consolidated Fund of the State 
of Kerala, to defray the charges 
which will come in course of 
payment during the year ending 
on 31st March, 1958 in respect of 
Civil Wptkt’ ”,

Demand No. XXVII—Electricity 

Mr. Chairman: Motion moved: 

“That  a  sum not  exceeding 
Rs. 24,59,000 be granted to the 
President, on account, out of the 
Consolidated Fund of the State 
of Kerala, to defray the charges 
which will come in course of 
payment during the year ending 
on 31st March, 1958 in respect of 
•Electricity'"

Demand No. XXVIII—Pensions 

Mr. Chairman: Motion moved: 

“That  a  sum not  exceeding 
R*- 26.00,000 be granted to the 
President; on account, out of the

Kerala

Consolidated Fund of tha State 
of Kerala, to defray the charges 
which will come in course at 
payment during the year ending 
on 31st March, 1958 in respect at 
'Pensions”'.

Demand No.  XXtX—S»a*hw®t 
add Punvmw

Mr. Chairman: Motion moved:

'That  a  sum  not  exceeding 
Rs. 9,94,000 be granted to the 
President, on account, out of the 
Consolidated Fund of the State 
of Kerala, to defray the charges 
which will come in  course of 
payment during the year ending 
on 31st March, 1958 in respect of 
‘Stationery and Printing’”.

Demand No. XXX—Miscellaiwoot

Mr. Chairman: Motion moved:

‘That  a  sum  not  exceeding 
Rs. 7,14,000  be granted to the 
President, on account, out of the 
Consolidated Fund of the State 
of Kerala, to defray the charges 
which will come in course ot 
payment during the year ending 
on 31st March, 1958 in respect of 
‘Miscellaneous’

Demand No. XXXI—Community
Development Projects

Mr. Chairman: Motion moved:

“That  a  sum  not  exceeding 
Rs. 24,82,000 be granted to the 
President, on account, out of the 
Consolidated Fund of the State 
of Kerala, to defray the charges 
which will come in course of 
payment during the year ending 
on 31st March, 1958 in respect of 
‘Community  Development  Pro
jects’”.

Demand No.  XXXII—Tran's port
Schemes

Mr. Chairman: Motion moved:

“That  a  sum  not  exceeding 
Rs. 45,58,000 be granted to the 
President, on account, out of tha 
Consolidated Fund of the State
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at Xenia, to defray th« charge* 
which will come in course of 
payment during the year ending 
on 81st March, 1958 in respect of 
•Transport Schemes’ **.

Dkmand No. XXXm—Capital out
sat OH IajOQAW»  (COSOOK3AL)

Mr. Chairman: Motion moved:

"That  a  sum  not  exceeding 
Rs. 31,83,000 be granted to the 
President, on account, out of thq 
Consolidated Fund of the State 
of l̂erala, to defray the charges 
which will come in course of 
payment during the year ending 
on 31st March, 1958 in respect «f 
‘Capital  Outlay  on  Irrigation 
(Commercial) ’ ”.

Demand No. XXXIV—Capital Ottt- 
ay on Irrigation (Non-Commercial)

Mr. Chairman: Motion moved:

'That  a  sum  not  exceeding 
Rs. 19,16,000  be  granted  to the
President, on account, out of the 
Consolidated Fund of the State 
of Kerala, to defray the charges 
which will come  in course of 
payment during the year ending 
on 31st March, 1958 in respect of 
‘Capital  Outlay  on  Irrigation 
(Non-Commercial) ’

Dkmand No. XXXV—Capital Out
lay on Public  Health

Mr. Chairman: Motion moved:

‘That  a  sum  not  exceeding 
Rs. 27,08,000 be granted to the 
President, on account, out of the 
Consolidated Fund of the State 
of Kerala, to defray the charges 
which will come in course of 
payment  the year ending
on 31st flHro, 1958 in respect of 
‘Capital OTRlay on Public Health’

Demand No. XXXVI—Capital Out- 
LAY on Aobxcoltural Improvement

***■ Motion moved:

"That  a  sum not  exceeding 
Rs*  19,000 be  granted  to  the

President, on account, out of the 
Consolidated Fund of the State 
of Kerala, to defray the charges 
which will come in course of 
payment during the year ending 
on 31st March, 1958 in respect of 
Ĉapital Outlay on  Agricultural 
Improvement’".

Demand No. XXXVTI—Capital 
Outlay  on  Industrial  Dtvklop- 

MXNT

Mr. Chairman: Motion moved:

“That  a  sum  not  exceeding 
Rs. 33,56,000 be granted to the 
President, on account, out of the 
Consolidated Fund of the State 
of Kerala, to defray the chargcs 
which will come in course of 
payment during the year ending 
on 31st March, 1958 in respect of 
‘Capital  Outlay  on  Industrial 
Development’ ”.

Demand No. XXXVIII—Capital 
Outlay  on  Civil  Works

Mr. Chairman: Motion moved:

“That  a sum  not exceeding
Rs. 67,70,000 be granted to the 
President, on account, out of the 
Consolidated Fund of the State 
of Kerala, to defray the charges 
which will come  in  course  of
payment during the year ending 
on 31st "March, 1958 in respect of 
*Capital Outlay on Civil Works’ ”.

Demand  No. XXXIX—Capital Out
lay on Electricity Schemes

Mr. Chairman: Motion moved:

“That  a  sum  not  exceeding 
Rs. 77,49,000 be granted to the 
President, on account, out of the 
Consolidated Fund of the Stato 
of Kerala, to defray the charges 
which  will come  in  course  of
payment during the year ending 
on 31st March, 1958 in respect of 
‘Capital  Outlay  on  Electricity 
Schemes’".
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Demand No. XL—Capital Account 
Or OTHEB WORKS OtrTSOK THE REVENUE

Account 

Mr. Chairman: Motion moved:

‘‘That  a  sum  not  exceeding 
Rs. 2,30,000 be granted to the 
President, on account, out of the 
Consolidated Fund of the State 
of Kerala, to defray the charges 
which will come in course of 
payment during the year ending 
on 3l8t March, 1958 in respect of 
*Capital Account of other works 
outside the Revenue Account’

Demand No. XLI—Capital  Outlay
on Transport Schemes

Mr. Chairman: Motion moved:

"That  a  sum  not  exceeding 
Rs.  3,50,000 be granted to the 
President, on account, out of the 
Consolidated Fund of the Stale 
of Kerala, to defray the charges 
which will come in course of 
payment during the year ending 
on 31st March, 1958 in respect of 
‘Capital  Outlay  on  Transport 
Schemes’

Demand No.  XLII—Commuted 
Value of Pensions

Mr. Chairman: Motion moved:

That  a  sum  not  exceeding 
Rs. 19,000  be  granted  to  the 
President, on account, out of the 
Consolidated Find of the State 
of Kerala, to defray the charges 
which will come in course of 
payment during the year ending 
on 31st March, 1958 in respect of 
‘Commuted Value of Pensions’”.

XLIII—Capital  Out
lay on State Schemes or Govern

ment Teadxmo

Mr. Chairman: Motion moved:

“That  a  sum  not  exceeding 
Rs. 22,82,000 be granted to the 
President, on account, out of the 
Consolidated Fund of the State 
of Kerala, to defray the charges 
which will come tn course of

payment during the year ending 
on 31st March, 1958 in respect of 
‘Capital Outlay on State Schemes 
of Government Trading’

Demand No. XXJV— Loans ani 

Advances by the State Government

Mr. Chairman: Motion moved:

“That  a  sum  not  exceeding 
Rs. 27,07,000 be granted to the 
President, on account, out of the 
Consolidated Fund of the State 
of Kerala, to defray the charges 
which will come in  course of 
payment during the year ending 
on 31st March, 1958 in respect of 
‘Loans and Advances by the State 
Government’

Need to have a Vice-Chancellor 
knowing the language of the State.

Shri V. P. Nayar: I beg to move:

“That the demand for grant on 
account under the head  Educa
tion be reduced by Rs. 100.”

Need to ensure idential scales of 
pay for teachers in private  colleges 

and Government colleges.

Shri V. P. Nayar: I beg to move:

“That the demand for grant on 
account under the head  Educa
tion be reduced by Rs. 100.”

Lack of medicines and  equipment 
in hospitals and dispensaries

Shri V. P. Nayar: I beg to move:

“That the demand for grant on 
account under the head Medical 
be reduced by Rs. 100.”

Lack of adequate facilities for the 
students of the Trivandrum Medical 
College in the matter of their studies

Shri V. P. Nayar: I bag to move:

“That the demand for grant on 
account under the head Medical 
be reduced by Ra. 100.”
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NecetaUy to provide more funds to 
£he Leper Asylum at Nooranad,  for 

the benefit of the patients

Shri V. P. Nayar: I beg to move:

“That the demand for grant on 
account under the head Medical 
be reduced by Rs. 100.”

Inadequate  superintendence  by 
Director of Health Services

Shri V. P. Nayar: I beg to move:

“That the demand for grant on 
acqfunt under the head Medical 
be reduced by Rs. 100.“

Inadequate salaries of ntirsen and 
subordinate staff

Shri V. P. Nayar: I beg to move:

“That the demand for grant on 
account under the head Medical 
be reduced by Rs. 100.”

Hardships of contingent employees

Shri V. P. Nayar: I beg to move:

“That the demand for grant on 
account under the head Medical 
be reduced by Rs. 100.”

Inadequate  provision  for  soil 
research

Shri V. P. Nayar: I beg to move:

“That the demand for grant on 
-account under the head Agricul
ture be reduced by Rs. 100.”

Inadequate provision for duck farm

£hri V. P. Nayar: I beg to move:

“That the demand for grant on 
account under the head Agricul
ture be reduced by Rs. 100.”

Inadequate attention paid  to  the 
important problem of fisheries

Shri V. P. Nayar: I beg to move:

“That the demand for grant on 
account under the head Agricul
ture be reduced by R*. 100.”

Kerala

Necessity of a uniform policy for 
the whole State on the question of 

prohibition

Shri N. Sreekantan Nair:  I beg to
move:

“That the demand for grant on 
account under the  head  Excise 
be reduced by Rs. 100.”

Top-heavy administration  in  the 
State

Shri N. Sreekantan Nair:  I beg to
move:

“That the demand for grant on 
account under the head Heads of 
States, Ministers, Secretariat and 
attached offices be  reduced  by 
Rs. 100.”

Necessity of implementing the Jail 
Reforms Committee Report.

Shri N. Sreekantan Nair:  I beg to
move:

“That the demand for grant on 
account under the head Jails be 
reduced by Rs. 100.”

Necessity of providing free educa
tion upto Secondary School Leaving 

Examination

Shri N. Sreekantan Nair:  I beg to
move:

“That the demand for grant on 
account under the head  Educa
tion be reduced by Rs. 100.”

Necessity of implementing the 
recommendations of the  University 

Grants Commission in Kerala

Shri N. Sreekantan Nair:  I beg to
move:

“That the demand for grant on 
account under the head  Educa
tion be reduced by Rs. 100.”

Necessity of enforcing equal pay 
for the staff of private and  govern
mental educational institutions.

Shri N. Sreekantan Nair:  I beg to
move:

“That the demand for grant on 
account under the head  Educa
tion be reduced by Rs. 100.”
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Shri N. Sreekantan Nair:  I beg to 
move:

That the demand lor grant on
account under the head Medical 
be reduceed by Rs. 100.”

Necessity of providing greater 
amenities to the inmates of the leper 

asylum.

Shri N. Sreekantan Nair:  I beg to
move:

"That the demand tor grant on 
account under the head Medical 
be reduceed by Rs. 100.”

Necessity of supplying manure on 
credit to the peasants.

Shri N. Sreekantan Nair:  I beg to 
move:

"That the demand for grant on
•  account under the head Agricul
ture be reduced by Rs. 100.”

Necessity of establishing  scientific 
agricultural farms.

Shri N. Sreekantan Nair:  I beg to
move:

'That the demand for grant on 
account under the head Agricul
ture be reduced by Rs. 100.”

Failure to enforce the non-seasonal 
declaration of the Cashew factories.

Shri N. Sreekantan Nair:  I beg to
move:

“That the demand for grant on 
account  under the  head  In
dustries be reduced by Rs. 100.”

Failure to provide relief to the un
employed cashew workers.

Shri N. Sreekantan Nair:  I beg to
move:

“That the demand for grant on 
account  under the  Read  In
dustries be reduced by Rs. 100.”

move:

’That the demand for grant on 
account  under  the  head  In
dustries be reduced by Rs. 100.”

Failure to start at least a few 
cashew  factories  on co-operative 

basis.

Shri N. Sreekantan Nair:  I beg to
move:

“That the demand for grant on 
account  under  the  head  In
dustries be reduced by Rs. 100.”

Necessity of co-ordinating the 
working of the twd Ceramic factories 

in Kundara.

Shri N. Sreekantan Nair:  I beg to
move:

“That the demand for grant on 
account under  the  head  In
dustries be reduced by Rs. 100.” 

Failure of the Government owned 
T.M.C. to meet the statutory obliga

tions as per the Labour "laws.

Shri N. Sreekantan Nair:  I beg to 
move:

"That the demand for grant on 
account  under  the  head  In
dustries  be reduced by Rs. 100.”

Necessity of establishing a Division 
Bench of the Kerala High Court at 

Trivandrum

Shri N. Sreekantan Nair:  I beg to
move:

“That the demand for grant on 
account  under  the  head Ad
ministration of Justice be reduced 
by Rs. 100.”

Mr.  Chairman:  All  these  cut
motions are before the House.

Shri V. P. Nayar:  It is good that
you are restricting the scope of the 
discussion of the cut motions.  Other
wise, we should have,  I personally 
would have had  to give  certain
replies  which some hon.  Members 
richly deserved. Now, I do not want 
to go into that.



I want to deal with the cut motion 
el Shri Frank Anthony. I do not want 
to say anything about the particular 
person or type of person to be nomi
nated. But, I want to point out to 
the House that simultaneously  with 
Shri Frank Anthony’s  speech here, 
the Governor of Kerala  also made 
an announcement  from  the other 
end  of India from  Trivandrum,—I 
reliably understand, subject  to con
tradiction, that the hon. Member Shri 
Frank Anthony gave a list of two or 
three names—and made an interpre
tation of the Constitution  like the 
one....

Mr. Chairman: On that point, the 
hon.  Home  Minister  has  already 
replied that his  statements  are all 
recorded.  You also rub  the same 
point.

Shri V. P. Nayar: I only wanted to 
say that it is quite understandable, 
the Governor having been  in Delhi 
till day before yesterday, Shri Frank 
Anthony and the Governor releasing 
the same type of interpretation  of 
the Constitution. I  do not want to 
make any more comments on that.

I have given some cut motions on 
the question of fisheries.  I know that 
it is by and large a State subject. But,
I want to focus the attention of the 
Government of  India on the para
mount need to help the State Govern
ment in the matter of finding more 
funds for the fisheries. They have got 
a scheme, the Indo-Norwegian scheme.
I have had an occasion to study the 
scheme in detail recently and also to 
take a trip in one of their motor boats.
I find that the whole scheme will be 
worthless if certain arrangements are 
not made and made immediately. For 
example, there is the necessity to have 
a fishing harbour at least in the place 
called Neendakara.  It must be the 
Central responsibility to develop that 
port. It is not good if the State Gov
ernment is asked to construct a har
bour there.  Without a fishing har
bour, I am afraid, knowing as  I do a 
bit of the problem of fisheries, the 
Indo-Norwegian scheme itself will go 
out.  I would request the hon. Home
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Minister to look to this.  It is not a 
matter pertaining to the administra
tion of the State.  The Central Gov
ernment should immediately send one 
of their most competent experts and 
also draw up a scheme by which we 
shall have a fishing harbour of th* 
modem type at Neendakara.

There is also  another  question 
which is not strictly coming within 
the scope of this.  The fishing com
munity has certain problems which, 
it is not possible for the State Gov
ernment to tackle.  My hon. friend 
Shri N. Sreekantan Nair, who know* 
the place well, will, I think, corrobo
rate me when I say that owing to the 
removal of the much coveted ilmenite 
sands from the coast of Karunagap- 
pally, the sea is making constant  in
cursions into the land making it im
possible for the entire fishing commu
nity to live there with any sense of 
safety. That .is also a matter in which 
the Central Government should de
vise ways and means of preventing 
erosion by sea. It is not a very simple 
question, I know.  The washings are 
removed from this place.  Perhaps, 
if you put bunds or breakwaters in the 
sea, the tidal flow may be different 
and the sands may be available  in 
some other  place.  It is a highly 
technical  matter.  The  point is, 
hundreds of houses stand in constant 
danger of being washed away, by sea, 
because the only bund which stretch
es from one end of the taluk to  the 
other and even beyond is being slow
ly corroded by this removal of sand 
for the purpose of  taking  ilmenite 
and monazite.  In view of the impor
tance of the material which we gather 
from there, I want the Government 
of India immediately to devote special 
attention to this problem and see that 
some permanent way is devised by 
which despite the removal of wash
ings and sand, the people in the first 
line beach may also live safely there.

We have a leper asylum there.  My 
hon. friend  Shri N. Sreekantan Nair 
has also- joined me in giving a cut 
motion on this.  There are 800 or 900 
lepers, very unfortunate people,  in 
that asylum. This institution, I gather
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is the biggest of its kind in India. 
There are about 400 women. Has the 
•Central Government given one pie by 
way of special assistance to this ins
titution where there are hundreds of 
these unfortunate people, who cannot 
.see the world, who have to be looked 
after with as much care as we  can 
bestow? The Central Government has 
not chosen to spend one pie on this 
asylum. 1 have been there for elec
tion campaign and after that, I know 
that quite a number of things could 
be done if only they cared.

We know that the State Govern
ments’ budgets for this are limited. 
So, it is necessary that the Central 
Government should come to the help 
of this institution, because it is  the 
biggest institution of its kind in  the 
whole of India.  Especially in  view 
of the fact that leprosy, as recent in
vestigation shows, is spreading, and 
a very sizable population of our State 
is showing symptoms . of  leprosy. I 
submit that in the  interests of the 
general health of the State and also 
in the special interest of the particu
larly unfortunate patients there,  the 
(Government of India should rush and 
give some special help to this institu
tion.

Shri N. Sreekantan Nair: Since the 
time at my disposal is very  short, I 
shall skip over the points that have 
already been referred  to  my hon. 
Iriend Shri V. P. Nayar.

The first cut motion that stands in 
my name is in regard to the question 
of prohibition.  I would like to state 
that it is a very foolish policy that is 
being followed at present in most parts 
of India.  There is an imaginary line 
beyond which one can drink as much 
as one liked, but within that line, one 
cannot drink.  That seems to  be a 
foolish thing, according to me.  I do, 
’however, concede that drink is an evil, 
and that ha* been the source of many 
family quarrels among the'  labour 
classes and the poor people, and has 
•lao been the cause of their ruin. So, 
the drink evil has got to be controlled. 
For  this  purpose,  some  effective

method ot controlling it has got to be 
devised. I hope that the new Commu
nist Government will be able to do it, 
and the Central Government will ren
der them whatever help  they can to 
control the ludicrous situation that ex
ists in the State at present.

My next cut motion is in regard to 
the heavy overheads on administra
tion.  All unwanted officers from the 
Madras area have been dumped on the 
Kerala State.  We have had so many 
officers imported from outside, pen
sioners and so on and so forth,  that 
the administration there is really be
coming very top-heavy; as has been 
pointed out already by Shri  A. M. 
Thomas, there are five or six heads for 
every Department.  If this is the situ
ation, then how can that poor State 
function?  Our  administrative  ex
penses come to about Rs. 18 crores, 
with the result that there is nothing 
left for other items of  expenditure. 
This is a matter which has to be look
ed into.

Regarding the cut motion of  Shri 
Frank Anthony, I have to state that 
I am very sorry that I have to refute 
some of the allegations made by him 
on the floor of this House.  I am very 
sorry that the floor of the House has 
been utilised to ventilate  communal 
and sectarian passions.  I have noth
ing to do with Mr. Loius,  who had 
been nominated to the previous State 
Legislature.  He  was a  Congress
man, and he belonged to the Cong
ress Party.  But I must say, with all 
due respect to Shri Frank  Anthony, 
that I do not agree that only that per
son whom Shri Frank Anthony or his 
organisation accepts  is  an  Anglo- 
Indian.  He claims that there are enly 
500 members of his organisation.  But 
there are hundreds of thousands of 
such persona in my part of the country.
I do not know much about the defini
tion of an Anglo-Indian; I have heard 
only a negative definition, which I do 
not want to repeat in this House.  So, 
let us not speak about Fermgis, and 
Anglo-Indians and the subtle distinc
tions between them.  If by Feringit, 
he means people who are Portuguese 
origin then we do not have anybody
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of that tye there.  As a  matter  of 
fact, there are tens of thousands  of 
eole in that State who hae English 
as their mother-tongue, and who hae 
some soft of admixture with the cul
ture of the ritish in the Indian nation. 
And I thin that is what is meant by 
Anglo-Indian.  And if that is what is 
meant by the word Anglo-Indian in 
the Constitution in article 333, then I 
say that Mr. Louis not only was com
etent to be nominated, but is come
tent to be nominated in future also. Of 
course, I do not want to exress any 
oinion on the uestion whether  he 
should or should not be nominated 
now.  That is a oint into which I 
shall not enter now. ut what I would 
say is that to call him a eringi on 
the floor of the ouse and say he is not 
an Anglo-Indian, and to use libellous 
a ellations against him  was  ery 
wrong on the  art  of  Shri  ran 
Anthony.  I say that there are not 
only 500 Anglo-Indians, but we hae 
got  tens  of  thousands  of  Anglo- 
Indians in that State.  Their interests 
also hae got to be looed after.  If 
the reresentation is only for  two 
thousand ersons, then I strongly ob
ect to giing them reresentation, for, 
that is not democracy that is not right 
and that is not fair.   ut since  no 
Anglo-Indian has been elected, I am 
rather symathetic on this uestion of 
reresentation for Anglo-Indians.  ut 
I would not lie to gie my oinion on 
the matter, because, naturally, olitics 
comes in there.

As regards the uestion of  imle
mentation of the recommendations of 
the Uniersity rants Commission, I 
find that something has already been 
done, according to the news item that 
has a eared in the aers already. 
There has been reision of the  ay- 
scales, but that is not sufficient.  I 
hoe the scales will be imroed u
on in the future.

Regarding the salary of those in the 
riate and goernmental institutions, 
the argument has been adanced  by 
Sri Mathew that it will inure the 
institutions If  oernment do  not 

forward to hel them.  I  am

worried only about the standard of 
liing of the staff and their real caa
city and ability. The students who go 
to the riate institutions should not 
be deried of the benefit of educa
tion from efficient educational  staffr 
and, naturally, they can get the best 
of the education only if the staff are 
aid roerly.  So, the  uestion  of 
su ort, hel and contributions  from- 
oernment etc.  are all extraneous- 
matters. The fundamental uestion is 
to ay them roerly, and get roer 
hands to imart good education to the- 
students.  So, whether there is  more 
hel or not from the Centre, the new 
and increased ay-scales hae got  to 
be enforced.

So far as the su ly of medicines is- 
concerned, it has already been oint
ed that what we generally get is aua 
mixed with some salt.  That is gien 
as a medicine for almost all diseases 
in all the hositals and  what  little 
medicine is there is erhas stolen or 
taen away by the doctors.  I  hoe- 
that the declaration of the Commu
nist arty that they would eradicate 
corrution would be a lied in  the 
matter of medicines also so that medi
cines may not be stolen in the future..

I would, howeer, lie to oint out 
that the existing stoc of medicines 
is not sufficient for sering the eole- 
roerly.  So, a greater allotment has 
to be made for medicines.  I hoe it 
will be made, and good medicines will 
be made aailable to the eole in the- 
future.

As regards the cashew  industry,, 
there has been a declaration that the- 
cashew factories  are  non-seasonal. 
oernment had issued a communiue- 
to that effect.  ut the emloyers too 
the matter u to the igh Court, and 
there was a ruling by the igh Court 
against this declaration. The result is 
that the osition of the worers conti
nues to be as it was before.  or more 
than four months in the year, nearly
60,000 worers hae no wor, and they 
hae no unemloyment benefit either. 
In all, about 25,000 worers still conti
nue to be unemloyed, because  the- 
factories haa not been oened. Our-
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ing the elections, there was a declara
tion that the cashew factories of at 
least Mr. Thangal   unu  Musa liar 
were going to be oened again.

An  on.  Member:  Vote-catching 
deice.

Shri N. Sreeantan Nair:  Perhas, 
that was a ote-catching deice.  ut 
I would urge is that these factories 
hae to  be  reoened.   oernment 
hae made a declaration that they are 
going to start co-oeratie  societies 
for this urose.  I would urge that 
the factories should be reoened, these 
societies started, and the worers re
engaged.

Then, there is the uestion of en
forcing some of the labour measures 
affording statutory and other rights to 
the worers, which are being denied 
to them at resent.

14.38 bn.

Mr. De uty-S ea er in the Chair

If these rights are not restored to 
them, then the worers will be obliged 
to resort to other courses of action. Of 
course, I hoe that the new Commu
nist oernment that is coming into 
ower would be able to do something 
to imroe their lot, because it is but 
right and fair to gie them  these 
rights, and it is comulsory also un
der the existing State Laws.  I do not 
want to exatiate on this oint any 
further.  ut I would only say that if 
the new oernment do not do any
thing in this regard, then things will 
hae to continue, as Shri Matthen said, 
as in the Chaara area, where the wor
ers went on strie. As long as  the 
rights of the worers are ignored, the 
worers hae the right to go on strie, 
and they will go on strie.  And we 
shall fight it out.  This is a matter 
which is the concern of not only the 
State oernment but also of the Cen
tral  oernment.  In fact, I  hae 
brought to the notice of the Deuty 
Minister of Labour  many  of  these 
issues.  Indeed, I hae ersonally met 
him and exlained to him the whole

osition as to how een the statutory 
rights  hae  been  denied  to  the 
worers, and nothing has been done 
till now in that regard.  I am afraid 
we are heading towards a maor strie 
in the mineral industries  also.   ut 
since the Communist  friends  hae 
come to ower, I am ut in a ery 
aw ward osition.

Shri T. . Vlttal ao ( hammam: 
Why aw ward osition?

Shri N. Sreeantan Nair:  If I  go
on strie, the Communist friends will 
say that I am trying to fight  with 
them.  If I go on strie, the Central 
oernment will say,  ‘ ou  better 
flght it out with your State  oern
ment, though it is a Central subect 
So, I am laced in a ery delicate re
dicament. I hoe both the Communist 
oernment and the Congress  o
ernment at the Centre will loo into 
these matters, for the resent situation 
is one of flagrant iolation of the laws 
enacted by this   ouse.  There  is 
nothing more to it.  It  is  statutory 
rights of the worers which hae been 
denied to them.  Whether it is the 
Congress oernment or Communist 
oernment, if they at least do not 
obsere this much of law, the worers 
hae their rights.  en if in order to 
enforce their rights, they hae to be 
in the wrong, they would rather ut 
themseles in the wrong than in th 
right. 

I commend my cut  motion to  the 
ouse.

Shri A. M. Thomas:  Mr.  Deuty
Seaer, Sir,  Shri V. P. Nayar re
ferred to fisheries.  This is another 
deartment to which roer attention 
has not been deoted.  The remars 
that I made about the Industries De
artment are eually a licable to the 
Fisheries Deartment  also.  Accord
ing to the 1958-57 budget, the  total 
lan roision for T. C. States  for 
fisheries is Rs. 50.26 lahs and  the 
budget   roision  for  1966-57 is 
Rs 6:82 lahs.  I understand  from 
the Reort of the Presidents rule that 
the amount that would be sent for
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fisheries in isala  is Rs. 4:32 lakhs. 
This is a very unsatisfactory state of 
affairs.

Shri . . Nayar:  antastic  non*
sense.

Shri A. M. Thomas: While on  this 
oint, I want to bring to the notice 
of the ome Minister one fact. There 
is the Norwegian roject.  They are 
using mechanised vessels.  I  under
stand that because of the use they ut 
these mechanised vessels to too  near 
the coastline, many oor fishermen in 
the coastal areas are derived of their 
means of livelihood.  I  understand 
that a restriction was ut that  they 
are entitled to fish  only  beyond  a 
seven-mile-radius.  ut actually,  on 
iccount of their fishing too near iiie 
coastline, many oor fishermen are de 
yvrived of their means of livelihood. I 
hoe the hon. Minister would look in
to the matter.

I wish to refer to  another  matter 
That relates to the uestion of scales 
of ay of University teachers. I under
stand recently an order has been issued 
to the effect that all government col
lege teachers would be entitled to the 
revised scales of ay from the grants 
being made by the University rants 
Commission—that is, 80 er cent of the 
extra exenditure  that would be ne
cessary.  I need not dilate uon  the 
demoralisation that  would set  in 
among the staff of the rivate colleges 
if this benefit is not extended to that 
class of teachers also.

The other oint I wish to mention 
is about medicines.  The uestion of 
su ly of medicines has been rais
ed by Shri N. Sreekantan Nair.  One 
comlaint of the erstwhile  Cochin 
area eole when the integration bet
ween Travancore and  Cochin was 
effected was that amenities such as 
su ly of medicines  to  hositals, 
which  they were enjoying in abun
dance revious to integration, were 
not made available to  them.  The 
same comlaint is going to be reeat
ed as far as the Malabar area is con
cerned.  I understand, inadeuate as

the number of hositals in the Mala
bar district is, the su ly of  medi
cines to the hositals is really ade
uate.  ut if the same standard of 
su ly be  being continued in  the 
Travancore-Cochin area is going to 
be given to the Malabar area also, 
there will be a great deal of discon
tent among thtf eole of the Mala
bar district.

ere I would also invite attention 
to  the inadeuate su ly  of medi
cines.  In an imortant hosital like 
the Ernakulam  eneral   osital— 
before integration it was enjoying  a 
very good reutation  as a first-class 
hosital in South India, if I may say 
so—after integration  the  atients 
have to go to the hosital even with 
such rimary reuirements as Cot
ton.  I do  not think it is a desirable 
state of affairs.  I hoe the medical 
deartment would look into the mat
ter and the comlaint of the eole 
of the locality, which I have the ri
vilege to reresent here,  would  be 
remedied.

, My hon. friend, Shri . . Nayar, 
also referred to the Leer Asylum at 
Noomad.  There is another in  my 
constituency, at arikkoli. There also 
there are hundreds of atients.  It is 
run by a missionary institution.  No 
hel is being rendered by overn
ment to it.  There is also  another 
asylum at Adoor.  ow these asylums 
are maintained, how are the establish
ment exenses met—these are ues
tions which the medical  deartment 
would have to consider, and in deser
ving cases, to render suitable aid.

The last oint is about to-heavy 
administration.  I have collected some 
figures.  Out of a revenue exendi
ture of 31:1 crores, even according to 
the statement that is laid before us, 
the ay of officers and  establishment 
etc. account for 30 er  cent.  Works 
take 14:93  er cent.  The  exendi
ture of Rs. 31 crores includes lan ex
enditure also.  Miscellaneous  items 
take 56:17 er cent.  I do not know 
what all is included under this head. 
As will be seen from ages 114-115 of
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the budget estimates for 1967-58, out 
of the total  expenditure, a substan
tial percentage goes to keep up  the 
establishment of the various depart
ments.  I concede that officers  and 
staff are necessary, but if such a large 
percentage is  being  utilised  for 
meeting the pay of those officers and 
the staff, it is better that the depart
ments are not run.  No  substantial 
amount,  would  be available  to be 
spent for development works apart 
from meeting the salaries of officers 
and staff.  This top-heavy expendi
ture of these departments is a serious 
matter which has to be considered.

Shri Nambiar:  sides are agreed
that Kerala is a problem State.  It is 
a problem State because the popu
lation is the thickest in India and it is 
the  least industrialised.  Unemploy
ment ratio is at its maximum.  Fur
ther,  it has a  food problem.  The 
home production will not be enough 
for even six months.  The administra
tion there is very corrupt.

In this situation,  the Government 
will have to see how the Kerala State 
can be helped.  The new Government 
will take care of the problems.  I do 
not want to enunciate the policy of 
the new Government. They are capa
ble of doing it.  But I would only say 
that the help which we ask for from 
all comers is not asked for for the 
survival of the new Government.  It 
is for the benefit of the people, b«cause 
this problem State of Kerala must be 
helped by Government.  The Commu
nist Party got the verdict of the elec
torate in its favour. Therefore, it will 
take power.  But by the Communist 
Party's efforts alone,  the problems 
cannot be solved.  The problems can 
be solved only by one and all.  It is 
exactly for this reason that we appeal 
to the hon. Minister and to the Trea
sury Benches, as also to other Oppo
sition Members.  We ask for  their 
help not because we want to continue 
in power for five years by their help, 
but because we want to work for the 
benefit of the people along with others.

lb. Deputy-Speaker: Power brings 
with it responsibility also.

1231  Demands jar  28 MARCH

Shri Nambiar!  But the responsi
bility is«not to  continue in power. 
Our appeal must not  be misunder
stood.  We do not want to hear: “Oh, 
the Communist Party  is coming to 
power.  They want to be in power. 
Therefore, they are asking for help’. 
It is not in that spirit that we are 
appealing  to  others.  We  appeal 
because we want to solve the pro
blems of Kerala with the help of all 
people, because it is a problem State. 
It was because of the past unsettled 
conditions there that the people want
ed a change of government.  There
fore, this should not be misunderstood. 
The Communist Party will see that it 
helps to the extent it can but every
thing cannot be done by the Commu
nist Party alone.

I want to dispel one other misunder
standing that has been created here 
from the party point of view.  It" has 
been said repeatedly here that the 
Communist Party is anti-religious; and 
it has been repudiated that the Com
munist Party is not anti-religious.

An Hon. Member:  Nobody  said

that.

Shri Nambiar: It has been said here; 
even Shri Pocker Saheb said that and 
he said that everybody should fight 
it.  I say it is not an anti-religious 
party; it allows every religion to sur
vive; it allows everyone to carry on 
his own religious belief.  The Com
munist Party will  not interfere with 
the religious beliefs  or activities of 
any person or section of persons in 
this country.  Therefore,  that mis
understanding should be cleared up-

The other charge levelled against 
the Communist Party is that it en
courages communalism.  The Commu
nist  Party is  the last party which 
would encourage any  kind of com
munalism.  It will not be swayed or 
carried away by communal views.  B 
will not interest itself in communal 
quarrels.  The Communist Party 
firm in the matter of looking at the 
programmes and needs of the people 
aa a whole and it is not swayed by 
communalism.
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ghri Nui Lai Sham* (Sikar): On 
a point of order, Sr.

Mr.  Deputy-Speaker:  There  is a
point of order raised.

Skrl Nand  Lai Sharma:  May we
know on what particular cut motion 
the hon. Member is speaking?

Mr.  Deputy-Speaker: On all the
cut-motions that are  coining ahead; 
he is feeling them.

Shri Nand Lai Sharma: Is he giving 
a reply to the whole of the debate?

Mr. Deputy-Speaker: Yes. The hon. 
Member may, perhaps, conclude.

Shri Namblar:  Then,  with regard
to our relations with labour.

Shri  Keshavaiengar  (Bangalore 
—North) rose—

Mr. Deputy-Speaker: Perhaps,  the 
hon. Member came too late.

It is the last day and a relaxation 
has been asked for.

Shri NamblO*:  The policy of  the
Communist Party in relation to labour 
is very clear.  Shri Sreekantan Nair 
raised  that point.  If there  is any 
labour problem before the Communist 
Party, he said that he and the party 
has been able to gather round him 
and  will not  hesitate  to  fight  for 
labour.  I will also join  hands  with 
him and say  that the Communist 
Party to which I belong will not allow 
any reasonable demand of labour to 
suffer.  We will certainly stand by 
labour and if there is any difficulty, 
the Communist Party, and I hope the 
leaders in Kerala, those who are in 
charge of the Government, will seek 
the help and co-operation from Shri 
Sreekantan  Nair  and his  party of 
trade unionists and together we will 
uoth settle it and go forward.  The 
Communist Party will not give up the 
rights of labour and if it does so it is 
*»t worth the name.  Therefore, we 
'•'ill certainly seek the co-operation of 
trade unions, the AITUC  all  the 
*NTUC, and others.
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Mr. Depaty-Speaker:  These expla
nations could be made there in the 
State Assembly.

Is Shri Keshavaiengar  very parti
cular to speak on the Kerala Budget f

Shri Keshavaiengar:  Just a couple
of minutes, Sir.

Mr. Depnty-Speaker; There is ano
ther hon. Member from Kerala, Shri 
Iyyunni and he may be given two 
minutes.

Shri C. E. Iyyunni  (Trichur):  Mr. 
Deputy-Speaker, Sir, since I cannot 
have any more chance to speak in 
Parliament, I take this opportunity to 
wish the Red Party that is coming in 
our State, well. The reason for wishing 
it well is this.  There has been a 
general election  which  was  very 
strongly contested by all the parties in 
the State and finally the victory  has 
gone to the Communist Party.  There 
is no doubt that in the minds of the 
voters there must be certain convic
tions why, they have voted for  the 
communists in large numbers.  There 
is no denying the fact that the admi
nistration there was not conducted in 
a way satisfactory to the people  or 
conducted upto a standard which  is 
desirable.

It is true that the P.S.P. came to 
power and the Congress also came to 
power.  If the opportunities that were 
allowed to these two parties were uti
lised in the way in which they ought 
to have been utilised, I have not the 
slightest doubt that the voters would 
have given the verdict in favour of 
the Congress or the P.S.P.  The rea
son \vhy they have not given it, in 
my opinion, is that the administration 
there was not up to the standard.  It 
is true that in other States also the 
same conditions prevailed.  But, in 
Travancore-Cochin or the new Kerala 
State, there is a great deal of diff
erence. There is no State in the whole 
of India, where in proportion to the 
area, there are 21 daily newspapers. 
In Travancore-Cochin alone which is 
only about 14,000 sq. miles, more than 
61  per cent of the  population  are 
literate.  It is not easy for anybody, 
however trained ,he may be, to go and 
speak  to them  in a  manner which

28 MARCH 108?
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will appeal to them unless it is proved 
or verified by the situation today. 
People gloat over the glory of the past. 
It is good.  But what is the present 
position of Government there?  That 
is what the ordinary man will look at; 
and the ordinary man knows because 
he is a man who is always reading 
newspapers.  If Government does not 
come up to the level he expects, he 
will give the verdict that has been 
given now.

1 need not say anything as to how 
the administration has been carried on 
except to say that it t̂as not up  to 
the standard.  As a matter of fact, I 
cotne from that part of Kerala which, 
about 50 years ago, was extolled as a 
model State of India, Cochin, by no 
les3 a person than Lord Curzon who 
was then the Viceroy.  He said that 
it was a model State.  We were being 
governed under such conditions. But, 
after  integration  our  position has 
considerably deteriorated and there is 
no wonder the Government has been 
mismanaged.

Mr. Deputy-Speaker:  I am afraid
this analysis may take long and I am 
going to ring the bell.

Shri C. &. Iyynnni: I am not going 
to take much of the time.

Mr. Deputy-Speaker: I have to ring 
the bell just now.

Shri C. It. lyyuuni: I wish the party 
that has been given the opportunity 
to form a government there to conduct 
Itself properly so that people in the 
country may be benefited.

There are so many points on which 
I might say something as Shri Thomas 
tpld us. For example, we were having 
plenty ol medicines and we had plenty 
of institutions there.  But, now, if a 
patient goes to the hospital, he must 
go there with all the medicine that 
1b necessary so that he may get the 
treatment.  That is what is generally 
being done.  The doctor  says: you 
bring  such and  such  a thing; even 
Cotton  as Shri  Thomas  suggested. 
Certainly, that is very painful.

There are many thing*  which we
can bring to the notice of the Govern
ment now because there is the Presi
dent’s rule.  Otherewise, we will have 
to make all these appeals there in the 
local Assembly.  So, I would like to 
request the Government to be formed 
there that they must be fair to all 
parties, to all sections and to all areas 
without showing any sort of discrimi
nation.  If they conduct  themselves 
properly, my feeling is they might 
continue there for some time.

But there is considerable difficulty. 
It has been suggested that they do not 
do anything with regard to religious 
freedom.  But that is not correct.  If 
they are not to be guided by what is 
being done in China or Russia then, 
certainly, I have no complaint.  That 
may be all right.  But if they were 
to depend on what is being done by 
Communist  Governments  elsewhere, 
then there is a certain amount of......

Mr. Deputy-Speaker :These declara
tions and professions as well as the 
fears need not be stated here.

Shri C. R. Iyyunni; I am thankful 
to you, Sir, for the opportunity given 
to me.

Mr.  Deputy-Speaker:  Does  Shri
Keshavaiengar still want to speak?

Shri Keshavaiengar: You have been 
so indulgent to other hon. Members. 
I do not think why you should make 
any exception in my case.

15 hrs.

. It is a very gratifying to note that 
very recently I have been able to see 
our communist friends feel delicate for 
the first time about the position they 
are placed in.  We see the  gradual 
growth of responsibility that is coming 
in on them. «

Even our Constitution envisages a 
federal government  and we  were 
almost  having  an  administration 
tantamount to a unitary system  of 
government on account of the con
venient fact that we had the  woe
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party in power in all the State*.  I 
am sure that there is a mixture  of 
both good and  bad in this  world 
everywhere, and I feel there is some 
good in it although  the  Congress 
Party has failed and the Communist 
Party has succeeded in a  State.  It 
affords a wonderful opportunity  to 
demonstrate to the whole world that 
even both these  governments  can 
co-exist.

Mr. Deputy-Speaker: We will sub
stantiate the principle of co-existence 
here!

Shri Keshavatencar: So far as  the
question of fisheries is  concerned— 
Shri Nayar referred to  it, I think—I 
am sure they will endeavour  their 
utmost to improve the harbour,  of 
course, without detriment to the poor 
fishermen who have complained about 
the nearness of the activities of the 
Norwegian Government.  I hope they 
will try to improve the harbour, catch 
big fish and distribute it to  other 
parts of India also.

One other matter I would like to 
refer  to  is  about  High  Courts 
and Shri Nambiar has tabled a cut 
motion No. 29 in regard to this. Even 
though it may be a little  out  of 
placc, I would like to have an ex
planation from the hands  of our 
Minister as to why matters connected 
with  the High  Courts of  several 
States are neglected.  I may be per
mitted to state that although months 
have passed,  the  appointment  of 
judges to the High Court of  Mysore 
has not been done.

Mr. Depnty-Speaker: Is it for this 
purpose that the hon. Member wanted 
some time?

Shri Keshavakmffar: I  wanted  to 
have this opportunity to snatch an ex
planation from the hon. Minister on 
this question.

Mr. Depnty-Speaker: But not when 
the Kerala Budget is under discus
sion.

Shri Keribavaiengar: That is all  I 
nave to say.

'1227 Demands for

The Deputy Minister  of  Labour
(Shri A hid All): With your permis
sion, Sir, I wish to give a brief answer 
to the remarks made by Shri  Nair 
with regard to his three cut motions.

So far as strikes are concerned, we 
never interfere with them so long as 
they are peaceful, although they have 
organised the strikes for so  many 
months together.  It is now for  the 
new government, which  is soon to 
come into power in Kerala, to  deal 
with them, and I hope they also will 
be able to carry out the  promises 
which they have given to the electo
rate.

About the cashewnut industry  and 
the  mineral  factories,  the  hon. 
Member himself knows that  these 
two matters went to the High Court. 
The application of the Act  to the 
cashownut industry has been declared 
void by the High Court in Travan- 
c ire-Cochin.  Also  about the  Tra- 
vancore Mineral  Concern, the  hon. 
Member himself went to the  High 
Court in Punjab and  the  decision 
given by that High Court was that 
what the Government did was right 
and that  his  contention  was  not 
maintainable.  Therefore, it is not 
right on his part to blame us now at 
least.

About the Minimum Wages Act, it 
has been already applied to the Tra- 
vancore-Cochm industry, so far  as 
the coir section also is concerned, as 
far back as in 1954.  Again  it  was 
revised, and Assistant Labour Com
missioner, Conciliation Officer, Labour 
Officers and others were  appointed 
and they were specially instructed to 
see to the strict enforcement of the 
Act m the coir industry and also to 
launch  prosecutions  wherever  a 
breach was noticed.

Hu Minister In the Ministry  of 
Home Affairs (Shri Datar): I would 
like to make a very brief reply to 
the various  points made  by hon. 
Members  in respect of their  cut 
motions.

The first relates to fisheries. So far 
as fisheries are concerned, I find that
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no inadequate attention is paid  to 
this important problem. The matter is 
receiving very careful attention,  and 
large sums of money have been pro
vided for in respect of the  different 
items.  Loans have'been given to the 
fishermen’s co-operative societies, Rs.
14.000 has already been given,  and 
another Rs. 35,000 is going  to  be 
given.  Fishery requisites are  being 
supplied to  them,  for which Rs.
75.000 has been, provided for.  Then, 
there have  been  the stocking of 
ponds with  fish,  construction  of 
breakwater along the coast,  intro
duction of ice plants and cold storages 
and also introduction of guide lights.

Lastly something was said  about 
the Indo-Norwegian project. It  has 
made some headway.  Under the pro
ject, 28 fishing boats were constructed 
for distribution among the fishermen. 
They were got trained in mechanisa
tion under the  project.  I  believe, 
therefore, that so far as fisheries are 
concerned, they are receiving the best 
attention possible from the authori
ties.

So far as the leprosy asylum is con
cerned, I find that large sums  are 
set apart for developing these centres. 
In the Budget for 1957-58, a sum of 
Rs. 1,91,000 has been provided  for 
increasing the number of beds in the 
leprosy hospital at Koratti and Noor- 
nad.  In addition, a sum of Rs. 1,50,000 
has also been included for  works 
relating to improvements of these two 
hospitals.  I may also point out that 
treatment for leprosy is being given 
on a very large scale and health edu
cation  imparted.  Some  subsidiary 
centres, for this purpose have been 
established in three places, and grants 
are being given so far as they  are 
concerned.  A considerable  amount 
has been set  apart for controlling 
leprosy in the various parts of  the 
State.

Something was stated about inade
quate  medical  equipment  in  the 
various hospitals.  I may point out

In thi« connection that the Plan pro
vision under the head 14edical’ in the 
State Government’s Second Five Tear 
Plan is Rs. 3.55 crores, out of which 
Rs. 74.71 lakhs has been propooad for 
the budget for 1957-58.  I am quite 
confident that this will provide the 
full equipment and medicine neces
sary.  I have before me. a long list of 
institutions, especially  leprosy,  T.R. 
and other voluntary  institutions, to 
which grants have been made by the 
State—the total amount comes to Rs. 
2,45,000.

Something was stated about  the 
pay of professors in the University. 
This question was discussed  on a 
former occasion, and it was pointed 
out that a Pay Commission had been 
appointed and their recommendations 
were under  consideration.  It  has 
been published in, yesterday’s  papef 
that the pay scales have been revised 
so far as university professors  are 
concerned.  There are private col* 
leges run by non-official or private 
agencies in Kerala.  In fact, I visited 
two of the biggest colleges in Kerala 
and I found that they did not receive 
any grants at all from the Govern
ment. That is a matter which has to 
be looked into by the new Govern
ment. I was wondering why in the 
budget provision has not been made 
or could not be made for giving some 
grants to very good private or non
official colleges. In some colleges, the 
number of students is about 2,000 or 
1,800.  But it is a question of finan
cial commitment, and I would  not 
like to bind the  new Government. 
That is a question which  will be 
considered, 1 think, by the new Gov
ernment.

It will, however, be difficult for the 
State Government to contribute  to 
the pay of the staff of private insti
tutions.  That is a question  which 
should be taken up by the college* 
or private institutions with the new 
Government.

So far as overhead expenditure  is 
concerned, I believe  it is  within
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limits. A complaint was mad*  that 
time were a large number of officers 
in Malabar from the Madras  State. 
That is not correct  It will be noted 
that Malabar, which was formerly in 
the Madras State, has been  taken 
over into the Kerala State, and that 
is the reason why a number of offi
cers must have come here.  After all, 
when there is a new  Government, 
sometimes there is a need for taking 
in very efficient officers so  that  the 
whole administration could be placed 
on a very sound footing.  It will not 
be correct to say that Madras officers 
are too many in Kerala. In fact, hon. 
Members will agree that even now, 
there are a large number of  Kerala 
officers, that is, officers belonging to 
the Kerala State, who still continue 
in the Madras State.  A similar ques
tion was raised and the Chief Minis
ter there, I remember, answered that 
some of them will continue because, 
after all, the administration has to 
be carried on, and officers who remain 
there are equally efficient like those 
who have been taken over by  the 
Kerala State.

The hon. Member said  something 
about prohibition.  It ig enforced  in 
the whole of the Malabar area but in 
Travancore-Cochin area, it is enforced 
only in certain taluks. It was the idea 
to extend it gradually in view of the 
fact that the Government could  not 
afford to  lose the excise  revenue 
which was sizable.  The adoption of 
uniform policy for the whole State is 
for my hon. friends belonging to the 
new Government to consider. Prohi
bition is one of the important points 
on which all of us ought to  agree. 
There are certain States where pro
hibition is working; in our opinion, 
effectively.  Some months  ago  a 
committee was appointed  by  the 
Planning  Commission  which  laid 
down the stages according to which 
prohibition has to be put to operation. 
It Is a matter for the new Govern
ment to consider whether they would 
implement it or whether they would, 
for the sake of some revenue, follow 
a policy of not having  prohibition 
it all. It is a question to be seriously 
considered by the Government with a

full sense of responsibility. We have 
got as one of the Directive Principles 
that prohibition has to be established. 
If it is going to be a success any
where in the world, it must be only 
in India...

Mr. Depaty-Speaker:  Are  there
many other points?

Shri Datar: One or  two.  I am 
finishing.  One hon. Member said that 
the population of the  Anglo-Indians 
was 2,000 in Kerala.  It is 15,000.

Shri N. Sreekantan Nair: Shri Frank 
Anthony said so yesterday.

Mr. Deputy-8peaker: He  ignores
certain sections.

Shri Datar: According to the census
figures, it is 15,000.

Shri Nambiar: He excludes faran- 
ffis.

Shri  Keshavaiengar:  One  word
about the Judges.

Shri Datar: I am not called upon
to answer on that point.

Mr. Depnty-Speaker: Mysore could 
not be discussed here just now.  No 
answer could be grven to that Now, 
have I the permission of the House 
to put all the cut motions together?

Dr. Rama Rao: Except the ones that 
had not been moved.

Mr. Depaty-Speaker: Nos. 1 to  H, 
12, 13, and 15 to 2fl had been moved.
I shall put all these cut motions to 
the vote of the House.

The cut motions were negatived.

Mr. Deputy-Speaker: The  question
is:

“That the respective sums  not 
exceeding  the  amounts  shown 
in the third column of the Order 
Paper, be granted to the  Presi
dent,  on account,  out of  the 
Consolidated Fund of the  State 
of, Kerala, to defray the charges 
which will  come in course  of
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payment during the year ending 
the sist March, Its* in respect 
of  the  following  heads  oi 
demand* entered in the  second 
column thereof:—

Demands Nos. I to XLtV

The motion was adopted.

[The motions  for  Demands  for 
Grants on account in respect of the 
State of Kerala which were adopted 
by the Lok Sabha are  reproduced 
below—Ed.]

Dim and No. I—Agkicultural Income 

Tax and Sales Tax

“That  a  sum  not  exceeding 
Rs. 4,55,000 be  granted  to  the 
President, on account, out of the 
Consolidated Fund of the State of 
Kerala,  to  defray  the  charges 
which will  come  in  course  of 
payment during the year ending 
on 3ist March, 1958 in respect of 
‘Agricultural Income  Tax  and 
Sales Tax’.”

Demand No. II—Land Revenue

“That  a  sum  not  exceeding 
Rs. li,06.<>00 be granted  to  th; 
President, on account, out of the 
Consolidated Fund of the State of 
Kerala,  to  defray  the  charges 
which will  come  in  course  of 
payment during the year ending 
on 31."-t Ma'‘ch, 1958 in respect of 
‘Land Revenue’ ”.

Demand No. Ill—Excise

“That  a  sum  not  exceeding 
Rs. 4,76.u' 0 be  granted  to  th'. 
President, on account, out of the 
Consolidated Fund of the State of 
Kerala,  to  defray  the  charges 
which will  come  in  course  of 
payment during the year ending 
on 31st i.Iarch, 1958 in respect cf 
Excise’ ”.

Demand No. TV—Stamps

"That  a  sum  not  exceeding 
Rs. 1.03,000 be  granted  to  th* 
President, on account, out of the

Consolidated Fund of the State of 
Kerala,  to  defray  the  charges 
which will  come  in  course  of 
payment during the year ending 
on 31st March, 1958 In respect of 
Stamps’".

Demand No. V—Forxst

‘That  a  sum  not  exceeding 
Rs. 25,12,000 be  granted  to  the 
President, on account, out of the 
Consolidated Fund of the State of 
Kerala,  to  defray  the  charges 
which will  come  in  course  of 
payment during the year ending 
on 31st March, 1958 in respect af 
Forest*

Demand  No. VI—Registration

“That  a  sum  not  exceeding 
Rs. 5,06,000 be  granted  to  thft 
President, on account, out of the 
Consolidated Fund of the State of 
Kerala,  to  defray  the  charges 
which will  come  in  course  of 
payment during the year ending 
on 31st Match, 1958 in respect of 
‘Registration’

Demand No. VII—Taxes on Vehicles

“That  a  sum  not  exceeding 
Rs, 3,03.000 be  granted  to  the 
President, on account, out of the 
Consolidated Fund of the State of 
Kerala,  to  defray  the  charges 
which will  come  in  course  of 
payment during the year ending 
on 31st Mai«_h, 1958 in respect of 
‘Taxes on Vehicles’ ”.

Demand No. VIII—Irrigation

"That  a  sum  not  exceeding 
Rs. 4,52,000 be  granted  to  the 
President, on account, out of the 
Consolidated Fund of the State of 
Kerala,  to  defray  the  charges 
which will  come  in  course  of 
payment during the year ending 
on 31st March, 19S8 in respect at 
Irrigation’ ”
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Sbmaxd No. IX—H*am or  States, 
linqama, Secretatriat and Attached 

Omca 

"That  a  sum  not exceeding
Ra. 1 ft,65,000 be  granted to  the 
President, on account, out of the 
Consolidated Pond of the State of 
Kerala,  to  defray  the  charges 
which will  come  in  course  of 
payment during the year ending 
on 31st March, 1958 in respect of 
‘Heads of States, Ministers, Secre
tariat and Attached Offices’

Demand  No.  X —State  Legxslatuhe

‘"that  a  sum  not  exceeding 
Rs. 1,44,000  be  granted  to  the 
President, on account, out of the 
Consolidated Fund of the State of 
Keralâ  to  defray  the  charges 
which will  come  in course  of
payment during the year ending 
on 31st March, 1958 in respect of 
*51816 Legislature’ ”.

Demand No. XI—Elections

“That  a  sum  not  exceeding 
Rs. 10,00.000 be  granted  to the 
President, on account, out of the 
Consolidated Fund of the State of 
Kerala,  to  defray  the  charges 
which will  come  in course  of
payment during the year ending 
on 31st March, 19S8 in respect of 
‘Elections’ ”.

De m an d No. XII—District  Ad m in is
tration and  Miscellaneous

“That  a  sum  not  exceeding 
Rs. 12,60.000 be granted  to  the 
President, on account, out of the 
Consolidated Fund of the State of 
Kerala,  to  defray  the  charges 
which will  come  in course  of
payment during the year ending 
on 31st March, 1958 in respect of 
‘District Administration a.id Mis
cellaneous* ”.

Demand  No. XIII—Administration 
or Justice

“That  a  sum  not  exceeding 
Rs. 14,79.000 be granted  to  the 
President, on account, out of the 
Consolidated Fund, of the State of

Îrala,  to defray the  charges
which will come  in  course of
payment during the year ending 
on 31st Match, 1958 in respect at 
•Administration of Justice'”.

Demand No. XIV—Jaxls

•That  a sum  not  exceeding
Ra 5,00,000 be  granted  to  the 
President, on account, out of the 
Consolidated Fund of the State of 
Kerala,  to  defray  the  charges 
which will  come  in  course  ot
payment during the year ending 
on 31st March, 1958 in respect of 

•Jafto’"

Demand No. XV—Police

••That  a sum  not  exceeding
rs 40,39,000 be granted  to  the 

-un 'uucourti., -otfi tA. Hut 
C0fisolidated Fund of the State of 
Kerala,  to  defray  the  charges 
wt»ich will  come  in  course  of 
payment during the year ending 
on 31st Match, 1958 in respect of 
•police’ ”

Pemand No. XVI—Scientific 
Departments

'‘That  a sum  not  exceeding
rs, 1,06.000 be  granted  to  the 
president, on account, out of the 
Consolidated Fund of the State of 
Kerala,  to  defray  the  charges 
wj»ich will  come  in  course  of 
payment during the year ending 
on 31st March, 1958 in respect of 
•Scientific Departments’ ”.

remand No. XVII—Education

•‘That  a sum  not  exceeding
rs, 214,29,000 be granted  to  the 
President, on account, out of the 
Consolidated Fund of the State of 
Kerala,  to  defray the  charges 
wl,it-;i will  come in  course  of
payment during the year ending 
on 31 t March, 1958 in respect of
•Education’ ”.

Pemand No. XVIII—Medical

•‘That  a sum  not  exceeding
rj, 51,19,000 be granted  to  the 
President, on account, out of the 
Consolidated Fund of the State at
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Kerala,  to  defray  the  chargee 
which will  com*  in  course  of 
payment during the year ending 
on 31st March, 1988 in respect of 
'Medical’

Demand No.  XIX—Public  Health

“That  a * sum  not  exceeding 
Rs. 42,58,000 be granted  to  the 
President, on account, out of the 
Consolidated Fund of the State of 
Kerala,  to  defray  the  charges 
which will  come  in  course  of 
payment during the year ending 
on 31st March, 1958 in respect of 
‘Public Health”’.

Demand No. XX—Agriculture

“That  a  sum  not  exceeding 
Rs. 24,98,000 be granted  to  the 
President, on account, out of the 
Consolidated Fund of the State of 
Kerala,  to  defray  the  charges 
which will  come  in  course  of 
payment during the year ending 
on 31st March, 1958 in respect of 
‘Agriculture’

Demand No.  XXI—Rural  Develop
ment

“That  a sum  not  exceeding
Rs. 18,56,000 be  granted  to  the 
President, on account, out of the 
Consolidated Fund of the State of 
Kerala,  to  defray  the  charges 
which will  come  in  course  of 
payment during the year ending 
on 31st March, 1958 in respect of 
‘■Sural Development’ ”.

Demand No. XXII—Veterinary

“That  a sum  not  exceeding
Rs. 4,09.000 be  granted  to  the 
President, on account, out of the 
Consolidated Fund of the State of 
Kerala,  to  defray  the  charges 
erfeich will  come  in  course  of
payment during the year ending 
it 81st March, 1958 in respect of 
‘Veierirnry' ’’.

Demand No. XXIII—Co-operation

“That  a sum  not  exceeding
Rs 5,58,000 be  granted  to  the

President, on account, out of t)» 
Consolidated Fund of the State of 
Kerala,  to  defray  the  rharfSi 
which will  come  in  course  of 
payment during the year ending 
on 31st March, 1958 in respect of 
‘Co-operation*".

Demand No. XXIV—Industries

“That  a  sum  not  exceeding' 
Rs. 47,94,000 be granted  to  the 
President, on account, out of the 
Consolidated Fund of the State of 
Kerala,  to  defray  the  charges 
which will  come  in  course  of 
payment during the year ending 
on 31st March, 1958 in respect of 
‘Industries’ ”.

Demand No. XXV—Labour and Mis 
ckllaneous

“That  a  sum  not  exceeding 
Rs. 21,14,000 be granted  to  the 
President, on account, out of the 
Consolidated Fund of the State of 
Kerala,  to  defray  the  charges 
which will  come  in  course  of 
payment during the year ending 
on 31st It.arch, 1038 in respect of 
‘Labour and Miscellaneous’ ”.

Demand No. XXVI—Civil Works

“That  a  sum  not  exceeding 
Rs. 83,82,000 be granted to  the 
President, on account, out of the 
Consolidated Fund of the State of 
Kerala,  to  defray  the  charges 
which will  come  in  course  of 
payment during the year ending 
on 31st March, 1958 in respect of 
‘Civil Works’

Demand No. XXVII—Electricity

“That  a  sum  not  exceeding 
Rs. 24,59,000 be granted  to  the 
President, on account, out of the 
Consolidated Fund of the State of 
Kerala,  to  defray  the  charges 
which will  come  in  course  of 
payment during the year ending 
on 31st March, 1958 in respect of 
‘Electricity’
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on 3lrt March, 3958 in respect o. 
Transport Scheme*’

That  a  mm  not  exceeding 
Hg, 26,00,000 be granted  to  the 
President, on account, out of the 
Consolidated Fund of the State of 
Kerala,  to  defray  the  charges 
which will  come  in  course  of 
payment during the year ending 
on 31't March, 1953 in respect oi 
‘Pensions' ”.

Demand No. XXIX—Stationery and 
Printing

“That  a  sum  not  exceeding 
Rs. 9,94,000 be  granted  to  the 
President, on account, out of the 
Consolidated Fund of the State of 
Kerala,  to  defray  the  charges 
which will  come  in  course  of 
payment during the year ending 
on 3?sf iiareh, 1858 in respect of 
•Stationery and Printing’ ”,

Demand No. XXX—Miscellaneous

“That  a  sum  not  exceeding 
Rs. 7,14,000 be  granted  to  the 
President, on account, out of the 
Consolidated Fund of the State of 
Kerala,  to  defray  the  charges 
which will  come  in  course  of 
payment during the year ending 
on 31st March, 1958 in respect of 
'Miscellaneous'

Demand No. XXXI—Community 
Development Projects

“That  a  sum  not  exceeding 
Rs. 24,82,000 be granted  to  the 
President, on account, out of the 
Consolidated Fund of the State of 
Kerala,  to  defray  the  charges 
which will  come  in  course  of 
payment during the year ending 
on 31st March, 1358 in respect of 
‘Community  Development  Pro
jects’ ”.

Demand No. XXXI!—Transport 
Schemes

“That  a  sum  not  exceeding 
Rs. 45,53,000 be granted  to  the 
President, on account, out of the 
Consolidated Fund of the State of 
Kerala,  to  defray  the  charges 
which will  come  in  course  of

Demand No. XXXHI—Capital Outlay 

on Irrigation (Commercial)

“That  a  sum  not. exceeding 
R*- 31,83,000 be granted  to  the
President, on account, out of the 
Consolidated Fund of the State t*f 
Kerala,  to  defray  the  charges 
which will  come  in  course  of 
payment during the year ending 
on 3ist Maich, 1958 in respect 
‘Capital Outlay on Irrigation (Com
mercial)’

Demand No. XXXIV—Capital Outlay 
on Irrigation  (Non-Commercial)

"That  a  sum not  exceeding
Rs. 19,16,000 be granted  to  the 
President, on account, out of the 
Consolidated Fund of the State of 
Kerala,  to  defray  the  charges 
which will come  in  course  of
payment during the year ending 
on 3ist lxlarch, 1958 in respect of 
‘Capital  Outlay  on  Irrigation
(Ncm-Commercial)’ ”.

Demand No. XXXV—Capital Outlay 
on Public Health

“That  a  sum not  exceeding
Rs. 27,08,000 be granted  to  the 
President, on account, out of the 
Consolidated Fund of the State of 
Kei-ala,  to  defray  the  charges 
which will  come  in  course  of 
payment during the year ending 
on 3ist March, 1958 in respect ot 
‘Capital  Outlay  on  Public 
Health’ ”.

Demand No. XXXVI—Capital Outlay 
o»j  Agricultural Improvement

“That  a  sum  not  exceeding 
Rs.  19,000  be  grantea  to  tne 
President, on account, out of tne 
Consolidated Fund of the State of 
Kerala,  to  defray  the  charges 
which will  come  in  course  of 
payment during the year ending 
on 31 «t March, 1858 in respect of 
‘Capital Outlay on  Agricultural 
Improvement’
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Dzmakb No. XXXVII—CwprrAi out
lay os imnmRUt, Development

That  a  sum  not  exceeding 
Ra. 33,56,000 be granted  to  the 
President, on account, out of the 
Consolidated Fund of the State at 
Kerala,  to  defray  the  charges 
which will  come  in  course  of 
payment during the year aiding 
on 31st March, 1958 in respect ol 
Capital  Outlay  on  Industrial 
Development'

ZJeMCanb No. XXXVIII—Capital Out
lay on Civil Works 

"That  a  sum  not  exceeding 
Rs. 67,70,000 be granted  to  the 
President, on account, out of the 
Consolidated Fund of the State of 
Kerala,  to  defray  the  charges 
which will  come  in  course  of 
payment during the year ending 
on 31st March, 1958 in respect of 
'Capital Outlay on Civil Works’

Demand No. XXXIX—Capital Outlay 
on Electricity Schemes 

“That  a  sum  not  exceeding 
Rs. 77,49,000 be granted  to  the 
President, on account, out of the 
Consolidated Fund of the State of 
Kerala,  to  defray  the  charges 
which will  come in course  of
payment during the year ending 
on 31st March, 1958 in respect of 
‘Capital Outlay  on  Electricity 
Schemes’

Demand No. XL— Capital Account
of Other Works Outside the Revenue 

Account 

“That  a  sum  not exceeding
Rs. 3,30,000 be  granted  to  the
President, on account, out of the 
Consolidated Fund of the State of 
Kerala,  to  defray  the  charges 
which will  come in course  of
payment du’ing the year ending 
on 31st March, 1958 in respect of 
'Capital Account of other work* 
outside the Revenue Account' ”.

Demand No. XLI—Capital Outlay on 

Transport Schemes

ij4I Demands for

President, oh account, but of Ufa* 
Consolidated Fund of the State et 
Kerala,  to  defray  the  charges 
which will  came  in  course at 
payment during the year ending 
on 31st March, 1958 in respect  f 
‘Capital Outlay  on  Transport 
Schemes’ ".

Demand No. XLII—Commuted Valus 
or Pensions

“That  a  stun  not  exceeding 
Rs.  19,000  be  granted  to  the 
President, on account, out of the 
Consolidated Fund of the State of 
Kerala,  to  defray  the  charges 
which will  come  in  course  of 
payment during the year ending 
on 31st March, 1958 in respect of 
‘Commuted Value of Pensions’".

Demand No. XLIII—Capital Outlay- 
on State Schemes or Government 

Tradinq

"That  a  sum  not  exceeding 
Rs. 22,32,000 be granted  to  the 
President, on account, out of the 
Consolidated Fund of the State of 
Kerala,  to  defray  the  charges 
which will  come  in  course  of 
payment during the year ending 
on 31st March, 1958 in respect of 
‘Capital Outlay on State Schemes 
of Government Trading’ ”.

Demand No. XLIV—Loans and 
Advances by the State Government

“That  a  sum  not  exceeding 
Rs. 27,07,000 be granted  to  the 
President, on account, out of the 
Consolidated Fund of the State of 
Kerala,  to  defray  the  charge* 
which will  come  in  course  of 
payment during the year ending 
on 31st March, 1958 in respect of 
‘Loans and Advances by the State 
Government' ”,

“That  a  sum  not  exceeding 
Rs. 3,50,000 be  granted  to  the



KERALA APPROPRIATION  (VOTE
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flu Minister of Bcrutw  ul De- 
fcato Bxpcnditare (Shri A. C. Oalu):
I beg td move for leave to introduce 
a Bill to provide for the withdrawal 
of certain sums from and out of the 
Consolidated Fund of the  State  of 
Kerala for the service of a part of the 
financial year, 1957-58.

Mr. Depnty-Speaker: The question
is:

“That leave be granted to intro
duce a Bill to provide  for  the 
withdrawal of certain sums from 
and out of the Consolidated Fund 
of the State of Kerala for the Ser
vice of a part of the financial year 
1957-58."

The motion was adopted.

Shri A. C. Guha: Sir, I beg to intro
duce** the Bill.

Shri A. C. Guha: I beg to move:***

"That the Bill to provide for the 
withdrawal of certain sums from 
and* out of the Consolidated Fund 
of the State of Kerala for the ser
vice of a part of the financial year 
1957-58, be taken into considera
tion.

Mr. Deputy-Speaker: The  question 
tion is:

“That the Bill to provide for 
the withdrawal of certain sums 
from and out of the Consolidated 
Fund of the State of Kerala for 
the service of a  part  of the 
financial year 1957-58, be taken 
into consideration.”

The motion was adopted.

Clause 2 was added to the Bill. 

Clauses 1 and 3, the Scheduled, the 
Enacting Formula and the title of the 
Bill were added to the Bill.

Shri A. €. Guha: Sir, I beg to move: 

“That the Bill be passed.”

Ift*s Prevention of  1344
Corruption (Amend

ment) Bill

Mr. Depnty-Speaker: The  question
is:

“That the Bill be passedM 

The motion was adopted.

PREVENTION  OF  CORRUPTION 
(AMENDMENT) BILL*

The Minister  in  the Ministry of 
Home Affairs (Shri Datar): Sir, I beg 
to move:

“That the Bill further to amend 
the Prevention of Corruption Act, 
1947, as passed by Rajya Sabha, 
be taken into consideration.”

This is a matter which deals with 
the question of corruption and for this 
purpose we  have been  having cri
ticism in the Parliament on a num
ber of occasions.  This was taken up 
some years ago and in 1947 an Act 
was passed known as the Prevention 
of Corrpution Act.  The object of that 
Act was twofold.

One was -to make a new  offence- 
known as ‘criminal misconduct’.  It 
was a particular offence under which 
an officer or a Government  servant 
might  be  habitually  indulging  in 
receiving illegal gratifications to do 
or not to do a certain act in his offi
cial capacity.  It was considered that, 
in addition to certain offences which 
we have in the Indian  Penal Code, 
namely,  receiving  illegal  gratifi
cation—now we have also got giving 
illegal gratification—and offences con
nected therewith—it would be better 
to have a new Act known as the Pre
vention of Corruption Act.  As  I 
said, as new  offence  was  created 
known as the ‘criminal misconduct'.

Secondly, by way of rule of evide
nce, a presumption could be drawn 
acording to which, under certain cir
cumstances, if a Government servant 
for instance, is found in possession of 
certain property  which could not̂

•Published in the Gazette of India Extraordinary Part II—Section 2 dated 
28th March 1957, pp. 39-43.

• 'Introduced with the recommendation of the President  ^
•••Moved with the  recommendation of the President
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prima facie,  be  accountable  from
the source* of his income, a presump
tion could be drawn.  The court- will 
presume, unless th< contrary is pro
ved by the other party, that the parti
cular property has been acquired by 
■Mans other than legitimate.  That is 
a very important presumption.  If a 
man is found in possession of property 
which is disproportionate to his means, 
then certain presumptions  could be 
made under certain  circumstances. 
This presumption has helped the Gov
ernment in rooting out corruption to 
a certain extent.  As the  House  is 
aware, Government is very anxious 
that the purity  of  administration 
should be maintained by the Govern
ment servants.  They should work in 
a spirit of service and duty and not 
out of considerations other than those 
to which they are entitled to either by 
way of pay or by way of allowances. 
Apart from this, while a person is in 
Government service, he could not take 
undue advantage of his position.  He 
could not exercise his  influence in 
other than legitimate  ways.  If he 
does, naturally, it is a matter which 
should bring him within the criminal 
taw.

For this purpose, this Act was pas
sed.  Government had a  machinery. 
The Central and the State Govern
ments have been taking advantage of 
these new provisions and, to a certain 
extent, this  corruption  has  been 
brought under control.  Subsequently, 
the provisional Parliament considered 
this question of corruption and a com
mittee was appointed to find out  to 
what extent this law has been effec
tive, and whether  any  legislative 
changes are necessary; if so, on what 
lines.  Their report was received by 
Parliament, and whatever they had 
stated was accepted to a large extent 
by Government as a result of which 
certain changes were made.

When thin Act was passed in 1947, 
the period of this  particular  new 
offence remaining in force was first 
«ut at three years.  Section 8 was the

important provision which dealt with 
the new offence, namely, criminal 
misconduct Then it was stated that 
that section should be in operation for 
a period at three years.  Afterwards, 
on the recommendation  of the Tek 
Chand Committee, if I mistake not, 
the period was extended from time to 
time until early this month when the 
Parliament was not in session and the 
period was to have expired.  As I 
have already stated, the provision re
garding the offence as also the provi
sion regarding the prosecution were 
very important.  Therefore, as the 
Parliament was not in  session  an 
Ordinance was issued by the Presi
dent and now, as the Parliament is 
meeting, this Bill has been brought 
forward.

The object of this Bill would be to 
make this a permanent  feature of 
this Act.  It is not sufficient if U re
mains on the statute-book for three 
or five years.  During the last ten 
years, it has helped the Government 
to a very large extent in checking 
crime, becadse the circumstances under 
which this offence can be committed 
have been laid down and it has been 
stated that it will amount to criminal 
misconduct; not merely ordinary mis
conduct, civil misconduct or retort, 
but criminal misconduct.  Therefore, 
it has to be properly punished and 
this has had a very salutary effect.

During the last ten years there has 
been  recourse  to  the  provisions 
of this Act on a number of occasions, 
and I find that on the whole these 
provisions have been of great use. 
Therefore, it is considered that these 
provisions, Section 5, should continue 
for all time to come, so long as this 
Act, namely, the Prevention of Cor
ruption Act is there.  This is the pur
pose for which this Bill  has  been 
brought forward, and if this Bill is 
oasaed into law the Prevention of Cor
ruption  (Amendment)  Ordinance 
would naturally be repealed.

Sir, I have explained the provisions 
and I am confident that the hon. Mem
bers would accept the provisions th%t
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are already on the statute-book. I am 
sure they would agree that, if corrup
tion has to be eradicated  then  the 
Government must have a machinery, 
must have certain powers for the pur
pose of proving in a court of law that 
a certain officer has committed crimi
nal misconduct.

There are also other steps that the 
Government  have  already  taken. 
Whenever it is found that in a parti
cular case the matter cannot be prov
ed or the prosecution cannot be sus
tained, there are other ways in which 
the conduct of the Government officer 
is taken into account; that is by means 
of departmental proceedings.  If the 
case is strong enough for conviction 
in a court of law prima facie,  the 
matter is taken to a court; otherwise, 
if i* is found that there is an element 
of moral turpitude, though according 
to the strict technical interpretation 
of sections it cannot  be proved to 
amount to an offence, it would be a 
wrong and then, naturally, the other 
machinery is used by  the Govern
ment. The Government in that case 
avails themselves of the departmental 
proceedings. As the House  is aware 
the  House  has already  taken  a 
number of steps  in that direction. 
The Government have  appointed a 
new division known as the Adminis
trative Vigilance Division.

( fw  ntrmx,

$  # ■BTSfT’T % fafl#  sr# I I

Shri Datar: I would invite the hon. 
Member’s attention  the report that 
was placed on the Table of the House. 
So far as this Administrative Vigilance 
Division is concerned,  it deals not 
only with the question of punishment 
or detection of crime,  it also deals 
with the prevention of circumstances 
under which such crimes can be com
mitted. The environments are taken 
into account, and Government  are 
taking very strong action so far as 
vigilance is concerned. Therefore, the 
House will agree  that Government 
are extremely keen on the complete

removal or eradication of corruption, 
to the extent that they can do, by 
such Acts and also by means of the 
general rules that they have issued so 
far as departmental  proceedings or 
other actions, are concerned.  I  am 
confident,  Sir, that  this BUI will 
commend itself to the approval of the 
House.

Mr.  Deputy-Speaker:  Motion
moved:

"That the Bill further to amend
the Prevention of Corruption Act,
1947, are passed by Hajya Sabha,
be taken into consideration."

Mr. Depnty-Speaker: Hon. Members 
must be aware that the House got 
only one hour as the  limit  within 
which the Bill has to be passed.

Pandit  Thakur  Das  Bhargava
(Gurgaon): I am aware of it, and it, 
and it is only because the time is very 
inadequate that 1 have Tabled the first 
motion. It is the result of my decision 
that the time allowed for this motion 
is very inadequate.  Since  we are 
adjourning today, there is not enough 
time to deliberate upon this Bill.

Mr. Deputy-Speaker: It is not only 
that we are adjourning today, but it 
is impossible to extend it even by a 
few minutes. There is another motion 
by Shri Kamath. That is also, per
haps, very important and of interest 
to the Members.  That  has to be 
discussed for at least half  an hour. 
Then the hon. Speaker wants to make 
certain observations  at 16-30 hours 
before we part. Therefore, we have 
to finish this by at least four o’clock.

Pandit Thakur Das Bhargava: That
means, instead of one hour we will 
have only half an hour.

Mr.  Depnty-Speaker:  The  time
taken by the Minister must also be 
included against this Bill.

Pandit Thakur Das Bharfava: So
far as I am concerned, I will try my 
very best to give  all the reasons 
that I can to see that this motion is 
not  taken up today.  II the  hon.
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Minister fgrees,  I think  all  other 
business  can  very smoothly  pass 
through.

Mr. Deputy -Speaker: If that is the 
object of the amendment, then I shall 
have to rule that it is dilatory.

Pandit Thakur Das Bhargava:  It is
not dilatory.

Mr. Depaty-Speaker:  I have not
ruled it out, but  the hon. Member 
said that he will give all the reasons 
30 that the motion is not taken up 
today.

Pandit  Thakur  Das  Bhargava:
Because the time is short; if the time 
was  there  I  would  not  have 
brought  such  a  motion.  As 
the hon. Minister himself said, it is 
an important measure, and  the im
portance of the measure entitles me 
to apneal to the House that it should 
consider the Bill fully and on merits.
My difficulty  is, half  an he :r  is 
absolutely insufficient for me even to 
mak" out a case for full deliberation 
being bestowed on on such a Bill. As 
a matter of fact,  this should  be 
postponed.  I am saying  this very 
seriosuly. I have gone through  the 
proceedings of Rajya Sabha on this 
Bill  and I find that  it was  not 
properly considered there. I am very 
sorry to say that it was passed in a 
rather hasty way there, and I do not 
want that this may  be said about 
this House also.

I leave it to you, Sir. I will give 
all the reasons. If you are satisfied 
that there is a case then  you may 
allow me to proceed with the other 
arguments;  otherwise  you may rule 
it as dilatory.

Mr. Depaty-Speaker: I am not in
clined to rule it out as dilatory, but 
my difficulty is, how will this motion 
be made adequately and in a lawful 
manner when these Members cease 
to be Members at all. As far as I am 
aware there will be no Members 
on the 4th.  How will they work  on 
the Select Committee?
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Pandit  Tkakar Dm  Bkifftn:
Today they are Members. The House 
is not  going to be dissolved  for 
several days. We have changed our 
rule and we can certainly go on when 
the House is not dissolved.

Mr. Depnty-Speaker:  That is pro
rogation and not dissolution.  Now 
the House is going to be dissolved.

Pandit Thakur Das Bhargava; The
House will be dissolved  after four 
days. The Select Committee can meet 
for a day in between and finish  the 
job.

Mr. Depaty-Speaker: Where is the 
report to be made?

Pandit Thakur Das Bhargava: The
report can be made subsequently.

Mr. Deputy-Speaker: By whom?

Pandit Thakur Das Bhargava:  My
humble  submission  is that  I am 
really concerned by the action of the 
Government. The Government  have 
made it impossible for me to move 
this motion. Therefore, this is another 
ground on which this Bill should be 
postponed.  It  comes to this.  This 
motion cannot  be made  which is 
lawful under the law. This, in plain 
English, means that it is impossible 
for me to move it. Therefore,  there 
is no other course except to see that 
this Bill is postponed.

Mr. Deputy-Speaker:  That  is  an
argument which the Minister  could 
consider.

Shri Datar: May I point out  that 
Government  are  considering  the 
general question of having  further 
amendments  in the Prevention  of 
Corruption Act.  The Government 
are now actually  considering  that 
question. They are preparing a Bili 
so as to incorporate the other amend
ments that the Government have in 
view. They have to consult the State 
Governments and  after considering 
their views,  the Government  will 
place it before the new Parliament 
That will be a full and comprehen
sive Bill.

1*87  Corruption (Amend- 1350
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Mr,  -Speaker: That is quite
A distinct and different thing. The 
objection taken ia that the Govern
ment are bringing forward a Bill to 
be considered  and passed  by  this 
House.  There are options  for the 
Members to move certain amendments 
or motions under this  Bill, but the 
Members find that it is not possible 
to  make them,  because  we are 
adjourning today sine die and so far 
as we know, the House is being dis
solved. The hon. Member’s objection 
is that it is lawful for him to move 
that the Bill be referred to a Select 
Committee and that it is allowed by 
our  Rules  ' of  Procedure.  It  is 
impossible for him now to make that 
motion because, as I pointed out to 
vhim,  there would  be no  Select 
Committee for, there  would be no 
Members of Parliament. He says that 
he is handicapped to make a motion, 
which is allowed by law and pro
cedure, that this Bill should not be 
proceeded with. The Minister should 
•consider this point. I  think I have 
made clear what the objection of the 
hon. Member is.

Shri Da tar: All that the hon. Mem
ber has in view in that there should 
be a Select Committee which should 
go into the  merits  of such  Bills 
Including the present Bill. So far as 
the general principles  laid down in 
the Prevention  of Corruption  Act 
are concerned, I have stated just now 
that  Government  are  considering 
amendments  and  they  would 
bring  forward  a  Bill.  When 
that Bill comes and is placed before 
Parliament, then, it may be considered 
by the Select Committee; if my hon. 
friend desires that it should be con
sidered by a Committee of both the 
Houses, it could also be done then.

So far as section  of the Act is 
concerned,  I submit  that  if, for 
example, this Bill is not passed into 
law, naturally certain difficulties will 
be created. There are  cases pending, 
and the difficulties will be there, and 
a presumption cannot  be drawn in 
certain cases by the courts. Therefore, 
a number of difficulties arise. All that

we desire at present is that section S 
should continue to be a provision la 
this Act This is the only thing that 
we want I believe that  the hon. 
Member can have  full opportunities 
for considering  other  amendments 
including, if necessary,  a provision
like the present one, and the Select 
Committee can go through them.

Pandit Thakur Das Bhargava:  May
I submit a reply? I am quite cons
cious that the hon. Minister himself 
is conscious of the fact that this Bill 
is very defective.

Shri Datar: I have not said so. (

Pandit Thakur Das Bhargava: That
is the reason why a new Bill is being 
brought. 1 have been in the House for 
a sufficiently long period, and I know 
it.

Mr.  Deputy-Speaker:  The  hon.
Minister has advanced this argument 
that section 5 is already there.  If 
we do not pass  this  Bill now we 
cannot extend its existence and that 
provision is necessary.

Pandit Thakur Das Bhargava: I am
also conscious that so far as section 5 
is concerned it may be continued for 
sometime.

Shri Sinhasan Singh: On a point of 
order. The hon. Member says that he 
wants a particular section  to conti
nue. An ordinance  had been passed 
and it will lapse, and so a measure 
was brought into the House to over
ride that difficulty. Now, what is the 
intention of my hon. friend? Does he 
want that section to continue or not?

Pandit Thakur Das Bhargava:  He
only wants to know my intention. It 
is not a point of order.  When  an 
ordinance  is  there,  it  continues. 
Suppose, this Bill is not passed, what 
happens? The ordinance itself conti
nues. It shall continue for six months. 
The ordinance does not lapse.

Shri Sinhasan Singh:  It lapses.

Pandit Thakur Das Bhargava:  No.
According to the Constitution, the 
ordinance shall continue for  some
time.



l*« Prttwweton of » MARCH l*W  Corruption (Amend-  xaS4
. mcnt) BiU

Mr. DefBtf-Sfeaker: If we do not
meet end If it expiree, then 't goes. 
If the Parliament does not meet, then 
the ordinance would have gone.

Pandit Thakur Dae Bhaiftn:  Phe
ordinance can be made again.  What 
is the difficulty? They have  got the 
powers to make an ordinance again. 
The Minister has expressed the diffi
culty that there are some cases which 
will be affected adversely if this pro
vision in the Act is not allowed to 
continue.  Suppose, some new cases 
are brought in—

Mr. Depaty-Speaker: I would bring 
to “the notice of the hon. Member one 
fact.  If he agrees to a new  ordi
nance being enacted, then why not 
he give up his position? Suppose that 
ordinance is passed or extended  and 
this clause is continued for  another 
period of six months, or whatever he 
likes, then, perhaps the hon. Minister 
feels htat there is no harm in pas
sing this Bill for the present,  and 
having the continuance of the parti
cular section.  Then, he is bringing 
a comprehensive Bill when all these 
and other matters can be considered 
by this House.

Pandit  Thakur  Das  Bhargava: 
Where is the guarantee that it will 
be brought within six months or one 
year? I was a Member of the Com
mittee—the Tek Chand Committee.  I 
am the person who got this amend
ment  made which is  the subject 
matter of this discussion.

Mr. Deputy-Speaker: If the  non 
Member gets a sufficient  guarantee, 
then, is he prepared to agree?

Pandit Thakur Da* Bhargava: I
believe that the Minister says that he 
will bring a new  Bill as soon  as 
possible—perhaps in May or June— 
during the coming session.  But, after 
all, I do not want that such  cases 
which have to be decided should be 
decided adversely by the High Court 
or the Supreme Court on the  basis 
that this law does not exist.  I do not 
want that.  If the Minister says ihat 
he will bring the new Bill in May or 
June, I shall not oppose this measure. 
But, suppose, after a year, he brings 
in the Bill—

Shri Datar: I am prepared to oun- 
ftne it to months, and not a year. We f 
shall have to consult the State Gov
ernments and it will take some time. 
But I am prepared to give a pro* 
miee to my hon. friend that at  the 
earliest opportunity, I shall bring the 
Bill—not early but earliest.

Pandit  Thakur  Das  Bhargava:
By ‘earliest’, I mean May or June, 
or in the next session.

Shri Datar: I mean it in terms of - 
months and not years.

Pandit  Thakur  Das  Bhargava:
In the next session, I mean. If he % 
brings it during the next  session, 
there is no harm. I am agreeable. You 
may bring the measure in Che next 
session.  I shall have no objection.

Shri Datar: I shall try my best to 
see if we can bring it.

Mr. Depaty-Speaker: Let us  leave
it now.  I would request  the  hon. 
Member to have that much guarantee 
and leave it to the House.

Pandit  Thakur  Das  Bhaigava:
If the hon. Minister says that 1 e will 
do his best to bring the new Bill in 
the next session, I shall accepi it.  I 
take it that he will bring it during the 
next session.  Under these  circum
stances,  I do not want to presi my 
amendment.

Pandit S. C. Mlshra (Monghy North- 
East): At least on one occasion,  we 
find ourselves in consonance with the 
Government, though it be on the last 
day.

Mr.  Depaty-Speaker: It  is  very 
unfortunate that it so  happens  on 
the last day of the term.

Pandit S. C. Mishra: This is the last 
day of our existence in this Parlia
ment and my own term here. There
fore, I am glad to support the Gov
ernment on their  introducing  this 
Bill.  I was saying  that at least on 
one occasion. Government would take 
the right decision and we fully appre
ciate that they have taken this mea
sure.

Mr. Depaty-Speaker: All’s well that 
ends well.
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Paadfi S. C. MQahnu At least  on 
thift point we support the  Govern
ment, and we hope that Government 
will  take  adequate  steps  in  this 
regard.  But I think that even  with 
this law as it stands Government  is 
not taking adequate steps. This  law 
jem powers the Government and gives 
•them enough opportunities and pow
ers to haul up all corfupt officers, but 
even then, the action that the Govern
ment takes under the existing  law 
is always lukewarm. They could have 
checked corruption to a large extent. 
I do not say that I support this mea
sure fully, but I would impress upon 
the Government that they should be 
more energetic towards taking action 
Tinder this law.  With these words, I 
support the Bill.

jtt wm fwf (tftare) : 
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TÔn «Pt ft̂ft  wft wr* *tT 
<fa ̂-»n r| £ i  fra $ 

vpe *rr*rr fpffH; i  f̂ tFjpfc 
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vr tot f.’̂rr 'rrr ̂ t  Tt 
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•phrrfxift#, wf <t cr*rr  ««TT<(»1i # 

*rr»r fwr 11  n̂r arwf vt *ft 4 «T̂r*: 

% TO sfRT  "ft i <r̂ aft A 
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?t 13T3r ̂rr «m «̂ r ?nft wtt ̂r̂ftft 

 ̂TttR ̂ to  ?t ̂ >T ŴTtn vrff I

Shri  S&dt&â Gaptsi  (Calcuttâ  
South-East): -/Mr.  Deputy-Speaker. 
while I undoubtedly support this BiU 
without much reservation,  I  have 
something to remark about  ccrtaiii 
fundamental aspects of this  matter- 
No one would refuse to support f the 
BjJI because corruption is so rampant 
in the country that it needs to be 
checked with a firm’ hand,  and th£ 
extraordinary provisions of the/ Pre
vention ot Corruption Act are  un
doubtedly necessary for this purpose- 
But, to what I want to draw the otten- 
tiorv o* the House more vs the mos* 
fundamental problem of putting/down 
corruption  through  improving  the 
social  atmosphere,  particularly 
through improving the tone of  rhe 
bureaucracy by certain measures.  It 
is undoubtedly true that corruption 
is rafnpafit.  But not very mucly/wjjl 
be affected by merely enacting penal 
laWs, by' merely providing for pre
sumptions or things of this kind. What 
is necessary today is a radically out
look by which corruption  will j be 
eradicated  and  stamped out wher
ever it exists.  Of course, the  best 
way to do it is to encourage honest 
officials to come forward with  in- 
lormation  about  corrupt  officer*, 
whether they/are their inferiors,  or 
let me remind the Government, whe* 
ther they are their superiors. I em
phasise the word superior  berauS© 
by a strange  continuance  of i the 
bureaucratic heritage which we | had 
inherited from our erstwhile  Britijh 
misters, -we think it a crime that &n
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inferior government servant  should 
report against a superior, , however. 
corrupt the superior may be.  A very// 
sensational case took place in  my 
State just after Independence, when 
one gentleman, one officer  reported 
against his immediate superior to the 
Minister with unimpeachable proof of 
corruption and lie! was dismissed  on 
the ground that he did not go through 
the  proper  channel.  The  proper 
channel was the officer against whom 
the allegation was made. These things 
are absurd]  I believe this thing still 
goes on.  'mere is no encouragement 
given to officers to bring forward or 
expose the corruption of their supe
riors.  It is quite patent, it is [well 
known that the whole bunch of gov
ernment officials  is not  dishonest. 
There are quite a few honest officers 
who do not dare to speak out, dare to 
reveal the/corruption because the con
sequences will be hard on them.

I know in the police service there 
is a veritable organisation by which 
all money received by way of  bribes 
is distributed [ according to a certain 
proportion.  If, in this  organisation, 
an honest officer happens to come in 
by way of transfer or by way of re
cruitment, life becomes very difficult 
for himJ because he is suspected by 
every  one  interested  in  making 
money, gradually, what  happens  is, 
false reports are made against  him 
concertedly and he finds it very diffi
cult to continue/ in service.  If he 
happens to report against any of his 
superiors, it would go ill against him 
from the highest to the lowest. Every 
one would persecute himUThat has to 
be ended.  This bureaucratic  men
tality has to be ended if corruption is 
to be stamped out.  No amount  of 
punishment will stamp out  corrup
tion, because if thej corrupt  officers 
are protected  from  disclosures by 
their underlings who are best able 
to detect their corruption,  however 
many penal laws you may enact, they 
may easily be evaded. That is  one 
thing to be kept in mind.  '

The other thing to be kept in mind 
that the Government must  take

care that honest officers  are  not 
persecuted by (their corrupt  collea
gues in order to secure their cor
ruption.  I have drawn attention to 
many  cases  where  in prima. facie 
appeared, in the Customs for ex imple, 
that certain officers were// reported 
against, their promotions stopped and 
all that, because they refused to -fall 
in line with their corrupt colleagues, 
to accept bribes themselves and - to 
facilitate acceptance  of bribes  or 
illegal! gratification by their superiors.
I have made representation in some 
cases and the reply has been uniform 
that the case has been carefully con
sidered and after due enquiries it is 
be in ground that he was guilty of such 
and such an offence. Undoubtedly, if 
you enquire from his superiors all the 
charges against him would be borne 
out.  But, that is# not the way to pro
ceed.  Some device must be invented, 
must be put afoot by whioh  there 
would be some machinery to investi- 

, gate corruption cases  independently 
 ̂of the officers who!) are accused  of 
being guilty of corruption.  That is 
very necessary. Unless these  things 
are done, it is useless to enact  laws 
regarding prevention of  corruption. 
It is useless tojf raise presumptions be
cause corruption  itself  will not be 
proved and presumptions will be use
less. It is very urgent, it is very neces
sary  that  real  effort  should  be 
made for stamping;  out  corruption 
because corruption Is eating into  the 
vitals of our administration  whether 
at the Centre or in the States.  I do, 
not know what amount of money it 
is responsible for wasting.  The poor 
tax-payer today pays Rs. 23 per head 
m taxes, at least in Bengal.  This is 
an unbearable burden and it revolts 
against one’sl ppirit to think that all 
that money is going to waste. Much 
of that money is being  misappro
priated by  certain  officers  or  by 
certain contractors or others, through 
corruption.  To/ check it, no  honest 
effort is being made.  Therefore,  I 
would once again appeal to the Gov
ernment to undertake and  persuade 
the State Government  to undertake 
radical measures by which I the  ex
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posure of corruption is  encouraged 
at every level." We need not be afraid 
of spoiling discipline in the  officers 
corps.  Corruption is so  widespread 
that we must encourage honesjr offi
cers to expose  corruption,  without 
fear of any loss of discipline. That is 
the thing I would ask the Government 
to keep in mind.

Pandit  Thaktr  Das  Bhargava
rose. [

Mr. Deputy-Speaker: I apologise to 
hon. Mefnbers; I j hope they  would 
appreciate my difficulty.

Pandit  ThakuJ-  Das  Bhargava:
After all, we are finishing at  Five. 
Shri Kamath will only take half  an 
hour. j

Mr. Deputy-Speaker: From 4 to 4-30 
Shri Kamath ikill take and  from 
half past  foul:  to Five, the  hon.
Speaker.  /

Shri Datar: / Two points have  been ̂ 
raised which require/Jan answer: one 
by Shri Nand Lai Sharma, who made 
reference to section 6 of the Preven
tion of Corruption Act.  His conten
tion appears to be that there shall be 
no sanction of/the Government at all. 
That is one view.  The other view also 
has to be taken into account.  Often
times allegations are made with  a 
view to  blackmail.  Oftentimes,  if, 
for example, an/immediate action has 
been taken and prosecution started, it 
is quite likely that an officer would be 
subjected to uncalled for or unmerit
ed harassment.  That is  the  reason 
why even/in the Code of  Criminal 
Procedure, as you are aware, we have 
got section 197 which deals with  the 
need for sanction in respect of certain 
offences.  Similarly also i here we are 
dealing with offences of corruption or 
criminal misconduct.  In such  cases, 
oftentimes, when charges are  made 
without properly having  them  sub
stantiated or when  on  mala fide/ 
grounds, with a view to to harass an 
■'officer, with a view to prosecute  an 
officer, certain charges or  allegations 
are made it would not be proper  to 
have the/matter taken  immediately 
before a court of law. That is tha

reason why the preliminary enquiry 
is theri' always

Shri Nand Lai Sharma:  Section 7
will help him irj that respect.

Shri Sinhasan {Singh:  May I know
whether Government have got with 
them any data toj show that false and 
frivolous prosecution have ben laun
ched by individuals against  Govern
ment servants?

16 hrs.

Fliri Datar:  Not only are  there
data., but there are  very  sufficient 
data. I In a number of cases, we re
ceived complaints, and in a large num
ber of these cases,  the  complaints 
were unfounded.  That is the  reason 
why a preliminary enquiry is always/ 
made, when certain  allegations  are 
received by Government.  I  would 
point out that in all such cases,  the 
enquiry is carried  on  through  an 
independent agency.  If it is found/ 
that there is a prima facie case for 
launching a prosecution, then  sanc
tion is granted. That is what I would 
say so far as the first point is con
cerned.

Shrij Sadhan Gupta pointed out that 
there ought to be a radical  outlook 
in regard to this matter.  Government 
have already got a radical  outlook. 
Government  are dealing with  this 
question/ not only from the point  of 
view of cure but also from the point 
of view of prevention

Babu Ramnarayan Singh: (Hazari-
bagh West):  Doubtful.

Shri Datar: That is the reason why 
we have got the Administrative Vigil
ance DivisionjlXwhich has been doing 
very good work for the purpose  of 
preventing all possibilities of corrup
tion; the object is to remove all temp 
tations and to keep up an  environ
ment in which it would not be possible 
for a man to indulge in corruption. 
That radical outlook is there in Gov
ernment.

Bata Ks— rayaa Slagk: No.
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Shri D&t&r:  And we are  having
good results.

I am happy that on the whole this 
Bill has received the general consen
sus of opinion in Its favour. . I .. am 
happy laso that Pandit Thakur .Das 
Bhargava has agreed not to press his 
motion for reference to a Select Coin-' 
mittee.

ghri Sadhan Gupta: May I ask whe
ther the  subordinates  may  report 
about the corruption of the superiors 
without having to go through those 
superiors?

Mr. Deputy-Speaker: That question 
might be better answered if we con
sult the rules and other things.

Now, I shall put the motion before 
the House.

The question is:
i ...

“That the Bill further to amend 
the Prevention of Corruption Act, 
1947, as passed by Rajya Sabha, 
be taken into consideration.”

The motion was adopted.

Mr. Deputy-Speaker:  There are no
amendments to the Bill.

•The question is:

"That clauses 1 to 3, the Enact
ing Formula and the Title stand 
part of the Bill.”

The motion was adopted.

Clauses 1 to 3, the Enacting Formula 
and the Title were added to the Bill,

Shri Da tar: I beg to move:

“That the Bill be passed.”.

Mr. Deputy-Speaker:  The question
la:  •

“That the Bill be passed.”.

The motion was adopted.

DISCUSSION RE: ELECTION OF 
PBESIDENT AND CONSTITU
TION OF NEW EOK SASHA 

ETC.

Mr. Depnty-Speaker:  The,  House
will now take up the half-an-hour dis
cussion to be raised by Shri Kamath.

. Shri Kamath (Hoshangabad):  Is it 
only for half an hour?

Mr. Deputy-Speaker:  We have not
got more time than that.

The hon. Member may raise the dis
cussion now.

Shri Kamath':  I believe I am  not
guilty of an  exaggeration or  over
statement when I say that it is in the 
fitness of things. that the last subject 
to be discussed. by  this  Parliament 
should be one which is intimately re
lated to Parliament itself, and to the 
precedents to be set up by this Parlia
ment.

This, as the House is well aware, is 
the first Parliament elected under the 
Constitution.  Therefore, at the very 
outset, let me make it clear that any
thing that was done in  connection 
with the Provincial Parliament  will 
not have correct bearing on the ques
tion before us.

The question before, us, as has been 
stated in the notice of the  discussion 
is the proposed election of the Presi
dent and the constitution of the new 
Lok Sabha before the general elections 
have been completed in the country. 
I am aware that there is a third aspect 
of the matter also, namely the dissolu
tion of the present Lok Sabha. But I 
am going to concentrate, for the sake 
of driving home my argument, on the 
Mat. two aspects of the matter, that is, 
the election of the President and the 
constitution of the new Lok  Sabha 
before  the  general  elections 
have been completed in the country. 
But because all these three are Unlra 
in a chain, the third aspect, namely 
the dissolution of the new Lok Sabha 
cannot escape out notice.  Therefore, 
It inevitably forms the third link  in
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this one chain. So, all these three as
pects of the matter should be discussed 
by this House, as to  what  exactly 
should be done in regard to each of 
these.

The precedent set up by thî House 
will have validity for all time to come, 
cause it is the first Parliament, as I 

■aid  I' would, therefore,  turn  my 
attention to various provisions of the 
Constitution, which  dictate to us—I 
am using the word ‘dictate’, because 
those provisions  are  mandatory—a 
particular course of action.

The Minister,—the senior  or.  the 
junior Minister; I do not  remember 
■who—the other day, in the course of 
answers to questions, referred to cer
tain provisions in the Representation 
of the People Act and said that they 
provided for such and such contingen
cies. . But, may I submit in all humi
lity that no Act of  Parliament  can 
override the  Constitution?  1  shall, 
therefore, dismiss that observation of 
the Minister in that manner, and  I 
shall take up the Constitution only for 
the. purposes, of this .discussion.

I shall invite your attention  first 
to Article 54 of the Constitution which 
lays down the procedure for the elec
tion of the President in the following 
terms:

‘‘The President shall be elected 
by the members of an  electoral 
college consisting of—

fa) the elected members of both 
Hdruses of Parliament; and

(b) the elected members of the 
Legislative  Assemblies  of 
the States.”

I submit that the electoral college 
-will not be complete till all the terri
torial' constituencies in the  country 
have elected their representatives  to 
Parliament and to the State Legisla
tures.

1*.» hr*.

[Mil Spkakxb in the Chair]

It. may be argued, as was sought to 
Ijt'.done  by the  Minister the  other

day, that there may be certain vacan
cies, but that will not affect the elec
tion of the President. But may I sub
mit again that the Constitution envi
sages vacancies- created  only  tinder 
certain -circuhtstances, Which are laid 
down in article -101' of the Constitu
tion. Article 101 envisages four or five 
circumstances in which vacancies can 
occu£. One is that a Member is elect
ed to more Houses than one, either in 
the State or-at the Centre. The Mcond 
is that he-may be disqualified on vari
ous grounds, one or other of the 
grounds ■ mentioned in clause (1) of 
article 102: The third is  when  the 
Member resigns  his seat.  Lastly,  a 
vacancy  can  arise  if  a  Member 
is- absent • for  sixty  days  or more 
from  the  sittings ‘ of the  House; 
in that case, his seat -may be declared 
vacant.  This is- clear from article 101. 
These vacancies which are now pend
ing in the country are a creation  of 
the ' Government itself.  The Govern
ment have to blame  themselves for 
the vacancies that have arisen. It is 
not -the people who are responsible 
for that.  Nor are the constituencies 
to “be penalised for this Mfcmefer of the 
Government.  ’’ •  ■*

You might remember that-, in  the 
last general elections, these constitu
encies elected their representatives in 
October  1951,  andv therefore,  the 
general elections were complete  be
fore the presidential  -election  took 
place in 1952.  It may be argued that 
it was not possible this time to elect 
representatives from these  constitu
encies earlier, as was done in October
1951, because  various  factors  had 
arisen, but, Sir, are  these constitu
encies to be penalised for that?

I humbly submit that these consti
tuencies cannot be penalised in  this 
manner, for a blunder committed by 
the  Government  themselves. How 
can we  dis-enfranchise  these six 
would be Members from  these  six 
constituencies—parliamentary consti
tuencies in Himachal Pradesh and ia 
Kangra?  How can they be deprived 
of their right to take  pert in. me 
Presidential election?
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The answer given by the  Minister 

is interesting in one respect.  He  is 
concerned with people not being dep
rived of the opportunity to elect their 
representatives.  But should he not be 
equally concerned, should this House 
not be equally concerned, should you, 
Sir, not be equally concerned that the 
members of Parliament, of the whole 
Parliament,  of  the entire  country 
assembled in this Parliament, should 
not be deprived of their opportunity 
or right to take part or participate in 
the election of the President? If we 
constitute the Lok Sabha to elect the 
President before elections are held in 
these six constituencies,  we deprive 
these 6 members of their right, I may 
almost say, fundamental right, cons
titutional right, parliamentary  right 
and legal right, to participate in the 
election of the President.
Then there  is another  difficulty. 

That is with regard to the constitu
tion of the Lok Sabha itself. It needs 
no argument for me to stress  this 
point, no particular argument, because 
you are aware, and  the  House  is 
aware, that the business of the  Lok 
Sabha cannot be transacted without a 
Speaker, before the Speaker is elected. 
Now, what will happen if the  Lok 
Sabha is constituted before these six 
elections take place in these half a 
dozen parliamentary  constituencies? 
What will happen is that 493 Members 
will have been elected; six will not 
have been elected  to  Parliament. 
While I wish you. Sir, success in the 
forthcoming election that might take 
place to the office of Mr. Speaker, you 
must also realise that if we hold any 
election to the office of Mr. Speaker 
before these six Members have taken 
their seats, we deprive those  Mem
bers of offering themselves for elec
tion to the high office of Mr. Speaker. 
Every Member of the House is entitled 
to seek election or to take part in the 
election to the office of Speakership. 
So if the-election is held before they 
'take their seats, we deprive those she 
Members of offering themselves  for 
election to the office of Mr. Speaker. 
Thereby, another  blunder,  another

constitutional  impropriety,  another 
violation of the Constitution, is com
mitted.

Now, may I invite the attention of 
the House and your attention to two 
or three other Articles of the Consti
tution which have a bearing on  this 
matter?  Here is article 79 which says 
clearly:

“There shall be a Parliament for 
the Union which shall consist of 
the President and two Houses to 
be known  respectively  as  the 
Council of States and the House 
of the People”.

The Constitution envisages no point 
of time, no period of time when there 
is no Parliament in this country. We 
cannot go to precedents in the  U.K. 
because, as the House is aware, the 
U.K. has no  written  Constitution 
whereas we are here bound—almost 
hide-bound—by  the  Constitution. 
Therefore, we  cannot  override  the 
provisions of the Constitution.  The 
Constitution says clearly that  there 
shall be a Parliament of the Union 
and that Parliament is not complete 
unless there is the President plus th? 
House of the People and the Council 
of States.

Now, what will happen if this House 
is dissolved sometime in  the  near 
future, next week or a week after that, 
whenever it comes, and the new Lok 
Sabha is not convened  at all, say, 
till the first week  of  May?  That 
means there will be no Parliament 
m this country during the interreg
num.  You will see that even in an 
emergency Parliament is not suspend
ed; Parliament continues to exist, Par
liament continues to function.  The 
State legislatures may be suspended, 
but not Parliament, even in an emer
gency. Therefore, is it not relevant to 
say, is it not necessary to say, on this 
occasion, that if you have an inter
regnum, a gap, a hiatus, between the 
dissolution of this Lok Sabha and the 
constitution of the new Lok Sabha, 
that will be a clear violation of arti
cle 79 of the Constitution which pro
vide* that there shall b* a Parliament,



IZjl Discussion re 23 MARCH 1957 Election of President 12721
and Constitution of new

Lok Sabha etc.

because even though one House will 
be there, the other House will be lack
ing and, to that extent, there will be 
no Parliament in this country?

Then I will briefly refer to article 
81. It refers to the constitution of the 
House of the People, that is, the L0V1 
Sabha, from the representatives of the 
States and from the Union Territories. 
I need not read it because the provi
sions are clear.

I will Anally refer to article 100.  I 
have already referred to article 101. 
There is a provision in article  100 
which Government might invoke in 
this matter :

"Either House of  Parliament 
shall have power to act notwith
standing any vacancy  in  the 
membership thereof....”

But vacancy is defined in the very 
next article, article 101.  It  defines 
how vacancies can arise in  Parlia
ment. The vacancies that are now to 
be filled will not be filled till  June 
next, long after the expiry of  the 
tenure of  this  Parliament.  These 
vacancies have not arisen or will not 
arise on account of any of the contin
gencies envisaged in article 101.

May I, therefore, submit that  the 
constitution of the new Lok Sabha and 
the election of the President before 
elections have been completed in the 
country will be a clear violation of 
the constitutional provisions by which 
we are bound, and which it is  our 
task as the sovereign legislature  of 
this country, the supreme task, to up
hold and to ensure that they are al
ways obeyed and respected by those 
in power. I therefore submit that the 
election of the President cannot take 
place till after the general elections 
have been completed. The Lok Sabha 
cannot be constituted till  after the 
general elections have been completed. 
The elections in these six constituen
cies have been postponed till the end 
of  June. So the Presidential election 
cannot take place till the end of June

and the Lok Sabha cannot  be sum
moned or constituted till the end at 
June or early July.

But there is an article which pro
vides that the term of the President 
shall be five years and, therefore, the 
President must be elected at the latest 
on, perhaps 13th May, if not the 12th 
May. As I have shown clearly to the- 
House, there is no other course left to- 
Government but to bring in a Bill to- 
amend the Constitution.  That should 
have been done. I do not know what 
the legal advisers of Government told 
Government.  That should have beea 
done by Government in this session. 
It could have been done in one day. 
A Bill to amend the Constitution in 
this respect, to extend the life of this- 
Parliament or to extend the life of 
the President beyond 5 years  could 
have been passed. That has not been 
done.  That is a grave lacuna in the 
action taken by Government in this 
regard.

I would only appeal to this House to 
take this matter seriously because the 
future Parliaments of this  country 
would be bound by what we do to
day.  As the first Parliament, let us 
consider it seriously and ponder over 
it and not decide the matter in haste 
or in a hurry.  If necessary—I would 
not force you to do It—I would cer
tainly appeal to you, if necessary, we 
might meet for an hour or two tomor
row when  the  Government  might 
think over the matter and take a deci
sion.  The Attorney-General may be 
summoned to give his views in  this 
matter tomorrow morning. The other 
House is sitting and I do not see why 
this House could not also sit tomor
row.  This is a question of national 
importance,  overriding  importance ■ 
and constitutional importance and I do 
not think that even a minute that la 
spen* by this House over this matter - 
would be wasted.  I would, therefore, 
earnestly appeal to this House once- 
again to consider this question care
fully and to see that no wrong prece
dent is set up by this  House.  Any 
precedent set up by this House is bound 
to be an important precedent becauM
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it is the precedent of the first Parlia
ment.  The first Parliament  should 
take care to see, to ensure that cor
rect precedents are set up in this re
gard and that no  violation  of  the 
Constitution in any manner takes place 
with regard to any of these matters. 
Because there cannot be a hiatus bet
ween the constitution of the new Lok 
Sabha and the dissolution of the pre- 
. sent Lok Sabha, I submit that the pre
sent Lok Sabha cannot be dissolved 
tin almost the'very day on .whi<;h the 
cow Lok Sabha is summoned.  It may 
not  be constituted but the summons 
by the President must issue .on the 
very day, on the very day this Lok 
’Sabha is dissolved, the new Lok Sabha 
may be ■ summoned for some future 
date; but the sommons must issue on 
the very day that the present Lok 
Sabha is .dissolved.

The HinlkUr of Legal Affairs and 
Civil  Aviation  (Shri  Pataskar):
There are two points that have been 
Taised in this discussion by the hon. 
Member Shri Kamath.  One is with 
respect to the election of the President 
and the other is with respect to the 
dissolution of this House.

So far as the question of election 
of the President is concerned, under 
.the Constitution, as per article 54—

“The President shall be elected • 
by the members of an  electoral 
college consisting of—

(a) the elected members of both 
Houses of Parliament; and«i

(b) the elected members of the 
Legislative Assemblies of the 
States.”

What is to be noted in this connec
tion with respect to (a) is this.  So 
far as the other House is concerned, 
it is a continuing House and so far 
as the House of the People is con
cerned, we will have to see that for

purposes of thi» election  it  is 
duly constituted: - That is the only 
t$)ing which is necessary for comply
ing with the provision in the Con
stitution.

Lok Sabha etc.

Then, a reference has  been made 
to article 82.  It says:

“An election to fill a vacancy 
caused by, .the  expiration of the 
term of office of President shall 
be completed tiefofe the expira
tion of the term.”

So, it is laid down that the election 
of the new President will have to be 
done before the expiration  of  the 
term of office of the present President 
and it is 12th or  13th  May,  1957. 
Therefore, th*t election has  to  be 
held.  What is necessary, therefore, 
is that for tfie purposes of that elec
tion, there should be a duly consti
tuted House of the People and there 
should- be the Council -of States. Then, 
there would be -no difficulty, consti
tutionally or otherwise so far as this 
matter is concerned.  For that pur
pose, what are the provisions in the 
law which we have  enacted  with 
respect to these matters in the Repre
sentation of the People Act, 1951?

In that conneftjop, I will say this. 
Thftre is section 14.

“A general election  shall  be 
held for the purpose of constitut
ing a new 'House of the People on 
the expiration of the duration of 
the existing House or on its dis
solution.” ~ •

That election has been held.  It has 
not been disputed that the election 
was to be completed before the 31st 
March.  What has happened in the 
present-case is that the elections are 
not completed in 6 of the Parliamen
tary constituencies.  So, the  simple 
point is whether the new House could 
be constituted before the election in 
these 6 constituencies are held.  For 
that purpose, I will draw your atten
tion to section 73 of the Representa
tion of the People Act, 1951. It reads:

"Where a general  election  is 
held for the purpose of constitut
ing a new House of the people 
or a new State Legislative Aa~
. sembly, there shall be notified by 
the appropriate authority in the
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Official Gazette, as soon as may 
be after the date originally fixed 
4or the  completion of the elec
tion under clause (e) of section 
30, the names of  the  members 
elected for the various constitu
encies by that date together with 
the names of  persons,  if  any, 
nominated by the President,  or 
Governor to that House or As
sembly, as the case may be; and 
upon the issue of such notifica
tion  that  House  or  Assembly 
shall be deemed to be duly con
stituted: ”

Therefore, what is  necessary  for 
the due constitution of this House is 
the issue of the notification contem
plated in this section.  If  we only
superficially look at the problem, one 
may say that within the date fixed 
the election has not been completed 
with respect to 6 of these constitu
encies.  There is a provision further 
<Jown in the same Act which says: 

“Provided that the  issue of
such notification  shall  not be
deemed—

(a) to preclude the completion of 
the election in  any  Parlia
mentary  or  any  Assembly 
constituency  or  constituen
cies for which time has been 
extended under the provisions 
of section 153;”

This is section 153.  It lays down: 

"It shall be competent for the 
Election Commission for reasons 
which it considers Sufficient, to 
■extend the time for the comple
tion of any election by making 
necessary  amendments  in  the 
notification issued by  it  under 
section 30 or sub-section (1) of 
section 39.”

As soon as this notification is issued 
wider section 73, naturally, the House 
-will be taken as having been duly 
constituted in spite of the fact that 
the election has not been completed 
1n 6 constituencies.

1 for myself would have personally 
liked that if it were possible any- 
Ibody even from those constituencies

where the elections have not been 
held should be enabled to exerclM 
his vote in the election of the Presi
dent.  The principle is all right; bui, 
so far as matters go, we are circums
cribed, on the one hand, by the date 
when the President has to be elected 
and, on the other, by the fact that 
it is not possible  to  complete  the 
elections before that date. Naturally, 
instead of resorting to the method of 
amending the Constitution, we  can 
Dike advantage of this section and 
see that, in spite of the fact that ia 
all these 6 constituencies elections are 
not held, the new House is constitut
ed duly by the issue of this notifica
tion and the election of the President 
can take place. So, I do not see there 
is any difficulty so far as the election 
of the President is concerned.

As regards the dissolution of  the 
House, I think the hon. Mover  has 
not pressed the point.

Shri Kamath: I have pressed It.

Shri Pataskar: Then, so far as that 
matter is concerned, under the Con
stitution, the President has got  the 
right to dissolve the Parliament  at 
any time.  I believe that so far, no 
such notification has been issued.  I 
do not know when he will think it 
fit to issue such a notification.  But 
it is a different matter altogether.  It 
has nothing to do with the question 
of the election of the President, as I 
have just explained-  I would certain
ly say that if it were possible,  we 
would certainly have seen that, this 
being the general election, elections 
in all the constituencies were com
pleted before  the  election  of  the 
President.  I  understand  <hat  the 
report is that the elections in those 
few places would  be  held  before 
June.  But I would like to say this 
much that although I am as keen and 
eager as the hon. Mover, I have not 
examined the position because it is 
not a matter for the Government, but 
it is a matter for the Election Com- 
mission to decide.  So far as the elec
tion of the President is concerned, all 
I can say is that there  is  nothing 
wrong in the procedure that is pro
posed to be followed.
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Sardar Hukam Singh: It has been 
argued that the House would be com
plete or would be considered as duly 
constituted as soon as a notification 
is issued that the House  has  been 
constituted.  But that would be  a 
risky interpretation if we were  to 
accept it.  If the srx seats now having 
not been filled, we can assume that 
the House is complete and a notifica
tion can be issued that the House has 
been duly constituted, then where is 
the bar for such a notification being 
issued if 60 seats have not been filled? 
Would it be correct then to assume 
that even when 60 or 100 seats are 
not filled up, and a  notification  is 
issued, that the House is duly consti
tuted?  Would it be complete?

Babu Ramnarayan Singh (Hazari- 
bagh West):  No.

Sardar Hukam Singh:  We have to
consider whether this notification is 
to issue when all constituencies have 
been asked to fill up the vacancies 
and they have done that job, or whe
ther the notification  can  be  issued 
even earlier. Article 100 is very clear 
when it speaks of the vacancies that 
are there.  The House can transact 
its business though there might be 
certain vacancies.  But vacancies can 
only occur in a body  if  the  body 
exists.  If it has not been even con
stituted, if it is not completed, then 
those vacancies are  not  conceived 
there.  And it has been argued  by 
the hon. Mover  as  to  how  those 
vacancies occur—that is also provid
ed in the Constitution.

I only want to put this point to the 
hon. Minister of Legal Affairs so that 
he may consider whether it is safe to 
accept this interpretation that even 
if  some ■ constituencies  have  not 
chosen their representative  or  cast 
their votes and the seats have  not 
been filled, be they 6, 60 or 100,  a 
notification can be issued  that  the 
House is duly constituted and whe
ther such a notification is warranted 
by the provisions of law.

Fudtt n*ku Dm Bhargava (Gur- 
(100):  According to the Constitu-
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don, the President has the right to 
dissolve the House at any time.  It ia 
not only after five years that a dis
solution can take place but it can take 
place also at any time.  Suppose the 
President had dissolved the House ia 
December or November lart, is it then 
contended that as lot.g as all the con
stituencies in the  country  do  not 
elect their representatives, no House 
can be constituted?  My submission ia 
that after all, in the Representation 
of the People Act we have made  a 
provision that a notification to  that 
effect can be issued, and then  the 
House can be taken as duly consti
tuted. This is a practical proposition. 
Does it mean that because six seat* 
cannot be filled in certain snow cov
ered hilly areas, no House can meet? 
This is  an  impossible  proposition. 
That is why, in the Representation of 
the People Act, the Election Commis
sioner has been authorised to issue a 
notification.  When we enacted that 
measure, the question was considered 
that the general elections cannot take 
place for the whole of the country at 
one time.. ..

Shri A. M. Thomas (Emakulam): 
But the problem is whether the pro
vision is intra vires or ultra vires.

Pandit Thakur  Das  Bhargava:
Where is the provision in the Con
stitution that unless all the general 
elections take place and all the con
stituencies elect their representatives, 
the President should not be elected? 
The only provision is that the elected 
Members should be able to elect the 
President.

Some Hon. Members: No, no.

Pandit Thakur Das Bhargava: This 
uproar cannot settle the point.  We 
have to look to the Representation at 
the People Act and to the Constitu
tion and we should read them toge
ther.  I do not understand this ‘No, 
No’.  We have to take both of them 
together and not half of one thing 
and half of another.

Sardar Hnkain Siagh:  Would lot
be the position the same even whan 
100 seats have not been filled 19?
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Pandit Thakur Das Bhargava:  As
« matter of fact, we must take the 
things in the  country as they  are.
That situation has not arisen,  and
when such a situation arises, we shall 
see what we should too. But it is now 
a hypothetical question.  The  only 
point now is that today elections have 
not taken place only in certain places 
which are covered with snow.  The 
Parliament has passed the Represen
tation of the People Act and it is not 
an extraneous measure and not com
ing from the  heavens.  Does  the 
Ĉonstitution  require that?  The
answer  is  that  it  does  not.
I will ask  the  hon.  Mover  and 
our friends to point out any provision 
in the Constitution that the  House 
will be taken as duly constituted  if 
only all the constituencies have sent 
in their representatives.  It is not so. 
On the contrary, we find in the Act 
(Representation of the People  Act) 
which was passed by this House, it is 
provided that after the issue of the 
notification, the House will be deemed 
to be as duly constituted.  Therefore, 
my humble submission is that we are 
making an unwarranted assumption. 
The Constitution does not say so.

Shri Pataskar: There need not be 
any heated protests on this question 
lor the  simple reason that nobody 
desired or would desire normally that 
there should be an election of  the 
President at a time when some of the 
constituencies have not elected their 
representatives.  I made that already 
clear.  Unfortunately what has hap
pened in this particular case was that 
some six seats could not be filled yet 
owing to climatic reasons  in those 
regions.  My friend, Sardar  Hukam 
Singh puts the question that even if 
€0 seats were not filled up, the posi
tion would remain the same.  If really 
40 representatives  had yet  to be 
chosen, it was worth while consider
ing..........

Sardar Hukam Singh:  Let me put
it again to the hon. Minister.  Sup
posing there were two parties, balanc
ed almost, or with a difference of two
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or three.  Would the party  having 
that small majority be justified  in 
having the House constituted when a 
number of seats have not been filled 
up?

Shri Pataskar:  I  believe  hon.
Members will give me a patient hear
ing.  The point now is whether there 
is a duly constituted House under the 
Constitution until all the  seats are 
filled.  In this case, the point Is whe
ther in the  absence  of election  to
these six seats, it can be said  that 
there has been a House which  has 
been duly constituted.  I referred to 
section 73 of the Representation  of 
the People  Act,  which makes  the
position clear.  It says:

“Provided that the issue of such
notification shall not be deemed—

(a) to preclude the completion of 
the election  in any Parlia
mentary  or  any  Assembly 
constituency or constituencies 
for  which  time  has  been 
extended  under the  provi
sions of section 153;"

The time fixed in this*  case was 
31st March.  For reasons which the 
Election  Commissioner  thought It 
necessary, in respect of six constitu
encies, he has extended that  date. 
Therefore, in spite of the  fact  that 
the election has not  been concluded 
it is an unfortunate occurrence—I say 
that we can duly  constitute a new 
House.  That is the legal and consti
tutional position.

With respect to the  point as to 
whether it is ultra vires the Consti
tution, the point Sardar Hukam Singh 
suggests, so far as I can find, there is 
nothing to show in the Constitution. 
As the hon. Member pointed out, it 
is necessary that there  should be 
election in every single unit  of the 
constituency before the House is con
stituted.  Normally, we  take it for 
granted.  But, in this particular case, 
owing to different  conditions in the 
country, it was not possible to do and 
I think there is nothing unconatitu-
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tional in that  Naturally,  it would 
be the desire of everybody that the 
elections should be held  before the 
President’s election.  So far as elec
tions are  concerned,  the  Election 
Commission is  the  final  authority 
Under the Constitution.

Shri Sinhasan Singh  (Gorakhpur 
Distt.-South): Under the  articles of 
our  Constitution,  the  President 
is  elected  by  an  electoral 
.college.  That  college  consists  of 
Members of the House of the People, 
the Council of States and the mem
bers of the local assemblies.  Is that 
electoral college  complete or  not? 
Unless that is  complete,  can  the 
election of the President be held?.... 
(Interruptions.)

Mr. Speaker:  Very well.  Half an
hour is over.

Shri Kamath:  May I invite your
attention to rule 338?  I have- got to 
reply to the motion.  But, I  would 
take only a minute and a half  and 
ask a question  about  the  future 
arrangements.

Mr. Speaker: There is no question 
of any motion here.

Shri Kamath: I leave it to you.  I 
will only ask a question.  So as to 
enable the hon. Members to  make 
their future arrangements, I  would 
request you to direct the Government 
to tell the House as to whether they 
have taken a decision,  tentative or 
otherwise, about the  dissolution of 
the Lok Sabha and also, if possible, if 
they can do it today, about the con
stitution of the new Lok Sabha.  At 
any rate, we should be informed as 
to when this Lok Sabha is going to 
be dissolved—on what  date—so as 
to enable us to make future arrange
ments.

The Wne Minister and Minister of 
External Affairs and Defence  (Shri 
Jfawaharial Nehru): I speak with some 
diffidence about these legal matters. 
But, in this matter, it is really not 
the Government that is  responsible

lor th£ dates fixed.  It is the Election 
Commission which does not function 
under the Government.

Shri Kamath: About dissolution?

Shri Jawaharlal Nehru: 1 am comirig
to that.  We can of course draw the 
attention of the Election Commission 
to any point that deserves considera
tion.  That of course we can do and 
we shall 9o.  That relates really to 
the question of the  election of the 
President.  It does not relate to the 
dissolution of the House at all.  The 
dissolution of this House will normal
ly take place early in April.  “ ’  •

Shri Kamath: The  date is not yet
decided?

Shri  Jawaharlal  Nehru: 1 do not
know the exact date.

An Hon. Member: 4th.

Shri Jawaharlal Nehru:  Is it the
4th?

Mr. Speaker: I do not want to parti
cipate in this question whether it is 
ultra vires or not.  We pass a legis
lation and is it proper that we should 
go- on impeaching our own legisla
tion?  That is what strikes me.  The 
High Court or the Supreme  Court 
has to decide it.  We have passed a 
legislation expecting such a contin
gency as this and have made a provi
sion in the  Representation  of the 
People Act.  We thought that this dis
cretion ought to be exercised in the 
case of six or six hundred or hund
red.  It is a matter for the Govern
ment.  The discretion has  been de
liberately left by the House in the 
hands of the Government.  It is open 
to this House to vest the discretion 
in the hands of the Election  Com
mission.  There is no good questioning 
the right of the Election Commission 
after discretion has been given under 
an Act passed by this  House.  It is 
open for others to challenge the vali
dity of this legislation as ultra circa 
the Constitution.

1887  Election of Prutkdmt  safe
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RESIGNATION OF MEMBERS

Mr. Speaker: I have to inform the 
Home that Shri P.  Kakkpn.hps re
signed his seat in Lok  Sabha with 
effect from the 28th March, 1957.

Another hon. Member has also re
signed.  I have also to  inform the 
House that Shri Nand Lai Joshi has 
resigned hi# seat in Lok Sabha with 
effect from, the 28th March, 1957.

VALEDICTORY REFERENCES"

Mr. Speaker: Leader of the House, 
Leader of the various  Groups, and 
Members of Parliament !  Today’s is 
the last sitting  of  the  Fifteenth 
Session of the First Parliament under 
the Republican  Constitution. .  This 
Parliament which is  drawing to..a 
close was elected on the basts of uni
versal adult franchise and c’me into 
being on 13th May, 1952.  As  many 
as 173  millions  of our  population 
were  enfranchised  and  nearly 88 
million people went to the polls last 
time and there was. not a single un
happy incident:  This in itself is a 
proof that democracy has taken deep 
roots in our soil.  The  ̂wcrk'ng of 
the first Parliament  has ' ’reassured 
our faith in democracy further.

The working of our First Parlia
ment, has earned unanimpus - acclaim 
from- experienced Indian and foreign 
observers who have watched its func
tion.  They have held that this Par
liament deliberates and legislates on 
questions of national importance in a 
manner which should  characterise a 
much more mature body than the one 
which was just five years old. Fvery 
Parliament has its parties  end is 
divided mto groups.  The Opposition 
usually functions  through cnHciging 
and  opposing  . proposals  of  the 
majority party and it is norma', to all 
Parliaments. But, it. is. given only to 
few Parliaments to rise above party 
considerations in dealing  with groat 
issues of national interest and foreign 
policy.  It is a matter of gratification 
that the parties in the fLst Parlia
ment of India have on many occasions

subordinated their  party  considera
tions to the interest of the  nation 
at large, particularly while  debating 
questions of Parliamentary procedure, 
foreign  policy  and  constitutional 
amendments.  It  is a good  augury 
for the future of democracy and for 
preservation of the liberty  of indi
vidual citizens in this  country that 
in our Parliament,  respect for the 
Constitution has not been confined to 
any one party, but is shared by all 
the parties and groups.

Among the Members of  the first 
Parliament were  men distinguished 
in* law, in science, in  Constitutional 
procedure, in politics, in  economics, 
in agricultural, in social welfare; in 
short, all subjects that the Parliament 
of a country may be called upon to 
consider,  deliberate  and  legislate 
upon.' There  were  about  twenty 
woftien Members of the  House who 
have played*«—prominent role in the 
activities of thi First Parliament, by 
taking active part  not only  when 
social problems " were  before  ttte 
House, but also  contributing in no - 
small measure to debates on serious 
political and economic subjects.

The First Parliament has been par
ticularly fortunate in having  had a 
distinguished pilot in the late Speaker,. 
Shri G. V. Mavalankar, who was an 
outstanding * personality  and great 
Speaker acknowledged not  only in 
this country but by experienced par
liamentarians in many  other coun- 
,?r>es.  He has laid the foundation of 
many valuable conventions and tradi
tions whiclj are bound to ensure the • 
working of Parliament in which both 
majority and ppposition  parties can 
function with proper safeguards, and 
impartial treatment for all.  The most 
distinguished feature of  the  First 
Parliament in India  has  been the 
expression of a singularly  tolerant 
and sporting spirit based on the tem
perament and tradition of the Indian 
people.  Despite heated  debates and' 
even during the bitterest attacks on 
party lines, excellent friendly rela
tions have always existed  between? 
th» Members of various parties.
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Although we  were  faced with 
natural calamities  like  famine in 
South India, floods in  Bengal  and 
■earthquake in Assam and near war 
conditions in Kashmir, the Parliament 
.has successfully overcome  all these 
•difficulties and has worked the Con
stitution in  a  highly  democratic 
manner.

The activities of the  Parliament 
have been diverse and  varied.  In 
fact, there has not been any  fleld 
which has not been touched upon by 
the Parliament, be it economic, politi
cal or social.  When the present Par
liament came into being, the  First 
Five Year Plan had already  been 
launched about a year before.  The 
primary objective of the Plan was to 
overcome certain  urgent  problems 
*uch as shortage of food and  raw 
materials and persistent  inflationary 
■pressure.  A great number of  river 
-valley projects and dams were cons
tructed during this period and nearly 
■completed.  Millions of acres of land 
.have been brought under plough and 
.there had been significant increase in 
agricultural production.  The  yield 
■per acre had also increased considera
bly. by the use of artificial manures. 
To meet the needs of artificial manure 
in the country, fertilizer  factories 
-were set up in different parts of the 
•country.  A reserve stock of  food 
-was also built up to  meet  future 
emergent conditions.

Having achieved substantial success 
in the agricultural sector,  attention 
-was turned to the industrial fleld.  A 
•number of industrial plants,  both in 
the public and private  sectors, had 
been set up.  Mention may be made 
of the Chittaranjan Locomotive Works, 
Integral Coach  Factory,  Hindustan 
Machine Tools,  Oil  Refineries etc. 
The production  of  the  Hindustan 
Shipbuilding Yard and the Hindustan 
.Aircraft was stepped up.

The first Parliament  discussed in 
•detail both the Plans and has always 
been keeping a watch over the suc- 
<cssful working  of the Plan  from 
■year to year.  I am sure the Second

Five Year Plan, like the First Five 
Year Plan, would be successfully exe
cuted and India would be placed on 
the industrial map of the world.

During its term, this Parliament in
augurated the socialistic  pattern of 
society and important pieces of legis
lation have been directed towards thia 
end.  The Imperial Bank of India, the 
largest banking institution in  India, 
was nationalised.  Nationalisation  of 
airlines and  nationalisation of  life 
insurance business took place during 
th.i« period.  The enactment  of the 
new Company Law and  the intro
duction of decimal system of coinage 
and metric system of  weights and 
measures were some of the important 
legislative measures.  All these were 
steps towards economic reconstruction 
which were undertaken by  Parlia
ment during this period.

The most momentous  decision of 
this Parliament is the States Reorga
nisation Act.  By passing this measure 
together  with  the  Constitution 
(Seventh Amendment) Act,  Parlia
ment has effected a re-drawing of the 
political map of India.

On the social plane,  by far the 
most important achievement has been 
the reform of the Hindu Law effect
ed under this Parliament, which now 
grants women the rights  that had 
been denied to them for ages and re
cognises for the first time equality of 
status between the two  sexes.  The 
introduction  of  monogamy  among 
Hindus, the right to divorce, claim to 
a share in  her  father’s  property, 
equality of right in the  matter of 
adoption, these are some of the high
lights of the reforms for which Par
liament can take a pride  of  place. 
While realising the  significant role 
which legislation can play in achiev
ing the ends of social and economic 
justice, Parliament has been wary of 
the new grounds it was treading, and 
in adopting measures it has  taken 
care to see that legislation in its zeal 
does not outrun social urges.

In the  international  fleld, * our 
foreign policy has been  successful.
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We can justly be proud  of having 
contributed to  the  maintenance of 
world peace In the face of military 
pacts and alliances.

Among  Private  Members'  Bills, 
mention can be made to the Parlia
mentary Proceedings  (Protection of 
Publication) Bill which was enacted 
into law.  In view of the  fact that 
the advantage of  publicity  to the 
community outweighs any private in
jury resulting from the publication of 
reports of proceedings of Parliament, 
the Bill was introduced to define by 
law the privilege available  to such 
publication made in good faith.

In the field of national consolida-
* tion, we  have been taking  active 
steps among others,  to bring  into 
existence an  Indian  Parliamentary 
Association to which all the Legisla
tures in India will be affiliated.  The 
idea was first mooted some years ago 
at a Conference of Presiding Officers 
of Legislative Bodies in India.  There 
is now a proposal, which has reached 
an advanced stage, that  an  Indian 
Parliamentary Group has been send
ing delegations to the Annual Con
ferences of the  Inter-Parliamentary 
Union since 1949.  We have  invited 
the  Commonwealth  Parliamentary 
Association to hold its Conference in 
Delhi in December this year.

The record of work transacted by 
the Lok Sabha is indeed impressive. 
The cyclostyled debates of the Lok 
Sabha covered more than  two lakh 
foolscap pages, containing as many as 
6J crore  words.  The  typed  pro
ceedings of Committees covered about 
54,000 foolscap pages,  containing as 
many as 14 crore  words.  If  these 
pages were pasted one  below the 
other, they will be 54 miles  long. 
Notices of 87,675 questions were re
ceived in the Lok Sabha  during the 
14 sessions held  since the  present 
Parliament came into being in May,
1952, and of them 43,562 were asked 
and answered in Lok Sabha.  In the 
year that has just .ended the number 
of questions reached the peak figure 
of 22,651. These  figures  are  im

pressive enough to indicate the signi
ficant place that the Question  Hour 
has come to occupy in our  parlia
mentary proceeding!.

In order to keep the Members fully 
informed of the latest developments 
in all matters coming before Parlia
ment, the Research and Reference 
Services have been enlarged. Creat
ed as a small cell in 1950, the Re
search and  Reference  Branch has 
grown  beyond  recognition. The 
achievements of the Branch have been 
considerable.  The  work comprises 
the preparation of  bibliographies on 
important  legislative measures, 
brochures  on  certain subjects of 
topical  interest,  monthly list of 
selected articles,  abstracting service, 
Digest of Central Acts and the Juri
dical Digests.

Before I conclude I  express  my 
grateful thanks to our beloved Prime 
Minister and Leader of the House for 
his kind co-operation  and goodwill 
towards the  late Speaker  fend me 
throughout the period of the life  of 
this House.  He  is  not  only the 
greatest son of India, but I am sure, 
everyone will accept that he is the 
greatest statesman and politician  of 
the world today.  His  great regard 
for parliamentary  conventions and 
procedures had been really a source 
of strength for me  and contributed 
in no small measure to the success
ful working of parliamentary demo
cracy in this country.  I would also 
like to express my heart-felt thanks 
to the leaders of the various groups 
and to all the Members of this House 
for their kind co-operation in so un
grudging  and generous a  manner. 
But for their co-operation and good
will, it would not have been possible 
to conduct and guide the deliberations 
of this House in a manner befitting 
the reputation of this country. Some 
Members may not be coming back to 
this House, some have gone to the 
other House, some have gone to the 
State legislatures and some have not 
stood for election. There are, how
ever, many fields of work in which 
they can  serve the  country, not 
necessarily in Parliament I am Quite
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confident that  their  experience in 
Parliament and talents will be amply 
availed of in such fields.

I  wish you all good-bye and God
speed.  Jai Hind I

The Prime Minister and Leader of 
the Boose (Shri Jawaharlal Nehru): 
Mr.  Speaker,  Sir,  you have  been 
pleased to say many generous things 
about the Member of this House and, 
to my great embarrassment, about me. 
You have spoken in generosity but, 
anyhow, so far as I am concerned, I 
should like to offer you ray grateful 
thanks,  and I am sure I speak  on 
behalf of the House also, when I offer 
you their thanks for your kind words.

It is befitting that on this occasion, 
when this Parliament stands at the 
edge of its own dissolution,  there 
should be some valedictory references 
to our past.  Since you have been 
good enough to make a reference to 
the w/jrk of this Parliament, I am 
taking the liberty of saying also a 
few words on this occasion, certainly 
on my own behalf and possibly reflect
ing the views and ideas of other Mem
bers also here.

We have gone through, during these 
five years, a tremendous amount of 
work and, as you have said, speeches 
have covered, 1 do not know how many 
millions of pages; questions have also 
been asked  and, altogether a  vast 
quantity of paper has been consumed. 
Yet, the historian of the future will 
probably not pay too much attention 
to  the number of speeches  or the 
hours which the speeches have taken' 
or to the number of questions, but 
rather to the deeper things that go 
towards the making of a nation.

17 hr*.

Here, we have sat in this Parlia
ment, the sovereign authority of India, 
responsible  for  the  governance  of 
India.  Surely, there can be no higher 
responsibility or greater privilege than 
to be a Member of this sovereign body 
which is responsible for the fate of 
t»«* vast number of human beings who

live in this country.  All of us, if not 
always, at any rate from time to time, 
must have felt this high sense of res
ponsibility and destiny to which we 
had been called.  Whether we were 
worthy of it or not is another matter. 
We have functioned, therefore, during 
these five years not only on the edge 
of history but sometimes plunging into 
the processes of making history.

We  have  lived  here,  as  indeed 
people have lived all over the world, 
at a moment of great change, transi
tion, and sometimes of vast upsets and 
revolutionary processes.  We have not 
only been part of that world drama 
but we have had our own drama also. 
And it would be interesting for some
one to take a rather distant view of 
this drama of these five years and 
more  so as not to be lost  in the 
innumerable details  which  confuse, 
but rather to see this broad current 
of history in motion in this country, 
how far has it moved, what changes 
has it wrought, how fcar has it laid 
stable the foundations of this republic " 
of India which we created, which the 
people of India created, a few years 
back.  That is the important question; 
not so much how many speeches we 
have delivered or how many ques
tions we have asked, important, no 
doubt, though speeches and questions 
are as bringing out the method of our 
working* the parliamentary process to 
which we are addicted.

We choose this system of parlia
mentary democracy deliberately; we 
choose it not only because, to some 
—extent, we had always thought on 
those lines previously, but because we 
thought it was in keeping with our 
own old traditions also; naturally, the 
old traditions, not as they were, but 
adjusted to the new conditions and 
new surroundings.  We choose it also 
—let us give credit where credit is 
due—because  we  approved  of  its 
functioning in other countries, more 
especially the United Kingdom.

So, this Parliament, the Lok Sabha, 
became, to some extent—not entirely, 
but to a large extent—rather like the
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British  Parliament or  the  British 
house of Commons whether it is ia 
ngsrd to our question; or our rules 
of procedure or methods of work..

Now,  parliamentary  democracy 
demands many things, demands, of 
course, ability.  It demands a certain 
devotion to work as every work does. 
But it demands also a large measure 
of co-operation, of self-discipline, of 
restraint  It is obvious that a House 
like this cannot perform any functions 
without the  spirit  of co-operation, 
without a large measure of restraint 
and self-discipline in each Member 
and  in  each  group.  Parliamentary 
democracy is not something which can 
be transplanted in a country by some 
wand or by some quick process. We 
talk about it but we know very well 
that there are not many countries in 
the world where it functions success
fully.  I think it may be said without 
any partiality that it has functioned 
with a very large measure of success 
in this country.  Why?  Not so much 
because  we,  the  Members of this 
House, are exemplars of wisdom, but,
I do not think, becaus; of the back
ground in our country, and because 
our people have the spirit of demo
cracy in them.

We have to remember then what 
parliamentary democracy means.  In 
this world of change ard tremendous 
ferment, more so than in ordinary 
times, charge is essential; change and 
adaptation to new ord-n\  Even when 
the old order was good, it has to yield 
place to new lest ono good custom 
should corrupt the world.  It has to 
change.. So, change there must be, 
change there has to be, in a country 
like India which was more or less 
changeless for a long time, changeless 
not only because of the country being 
a subject country under the imperia
list powers,—I do not mean to say 
that there was no change then, but 
basically the dynamic aspect of the 
country was limited, restricted, cabin- 
ned and confined by foreign domina
tion—changeless also because we had 
fallen into the ruts of our own making, 
in mind, in social framework and the 
rest.  So we had to take our souls out

both from the ruts and from the dis
abilities and restrictions caused by 
alien rule.  We had to make rapid 
changes in order to catch up.  So, 
change was necessary even for sur
vival and, of course, for progress.

But, while change is necessary, there 
is another thing that is also neces
sary; that is, a measure of continuity. 
There is always a balancing of change 
and continuity.  Not one day is like 
another.  We grow older each day. 
Yet, there is continuity in us, unres
trained continuity in the life of a 
nation.  It is in the measure that these 
processes of change and continuity are 
balancing that a country grows on 
solid  foundations.  If  there  is  no 
change and only continuity, there is 
stagnation  and  decay.  If  there is 
change only and no continuity, that 
means uprooting, and no country and 
no people can survive for long if they 
are uprooted from the soil which has 
nurtured them and given them birth.

Now, this system of parliamentary 
democracy,  therefore,  embodied,  I 
think, these principles of change and 
continuity, both.  And it is up to th6se 
who function in this system, Parlia
ment, Members of the House and the 
numerous others who are part of this 
system, to increase the pace of change, 
to make it as fast as they like, subject 
to the principle of continuity, because, 
the moment that continuity is broken 
we become rootless and the system of 
parliamentary  democracy  breaks 
down.  Parliamentary democracy is.a 
delicate plant and it is a measure of 
our own success that this plant has 
become sturdier during these last few 
years.  We have faced grave problems, 
difficult problems, and  solved  many 
'of them;  but, many remain  to be 
solved.  Indeed, there is going to be 
no end of the problems that will come 
to us, because problems are inevitable 
when you grow.  It is only those who 
are stagnant that have few problems, 
and if there are no problems, that is a 
sign of death.  Only the dead have no 
problems; the living have problems 
and they grow with problems, fighting 
with problems and overcoming them. 
It is a sign of the growth of this natior
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that not only we solve problems, but 
w« create new problems to solve.

So, these five years have passed and 
we are at the end of this chapter of 
our history; and, the very end sud
denly merges into a beginning and 
we begin afresh, because ends and 
beginnihgs are only of our own con
ception.  There is only continuous life 
of a nation.  We may pass out of this 
Hctuse or pass out of our lives, but the 
nation goes on.  Therefore, here when 
it* stand at this end, which is also a 
beginning, we indulge in retrospect 
and we indulge in prospect.  Again, 
standing on this edge of the present, 
we look back on the past, but we look 
forward even more to the future.  We 
may think of many things that we 
have to do to carry on the great work 
thit we have undertaken and under
take new labours; but, above all, we 
have to remember how stable, how 
deep, are  the foundations  of this 
democracy that we have sought to 
serve and to build up in this country, 
because  ultimately  it  is  on  the 
strength and  depths of those  roots 
that we will prosper, not by the num
ber of  laws we pass, not by  our 
external activities, but on the strength 
of character and grit and the capacity 
of service  that we develop in  this 
country.

p̂arliamentary democracy  involves 
naturally peaceful methods of action, 
peaceful acceptance of decisions taken

and attempts to change them through 
peaceful ways again; it is no parlia
mentary democracy otherwise.  It 3s 
essential that we, who talk and who 
believe in the quest of peace so much, 
should remember that the quest of 
peace and the quest of democracy can 
only be made through methods of 
peace and not through any other. We 
have a great united country, a country 
which is dear to us, and of which we 
are  proud.  But being proud of it 
does not mean that we should close 
our eyes to the grave problems we 
often have to face in the country and 
the disruptive  tendencies that raise 
their heads and challenge the demo
cratic process which this Parliament 
represents.  It is in the measure that 
we put an end even in our thinking 
to these disruptive tendencies which 
divide us and which tend to break up 
the unity of India that we will have 
strengthened our country and laid 
sound foundations for the future. So, 
Sir, I would like to thank you, again.

May I, as Leader of the House, ex
press my respectful thanks to all the 
Members of this House for the great 
courtesy and consideration which they 
have shown me during these past five 
years.

Mr. Speaker: The House now stands
adjourned sine die.

17-16 hrs.

The Lok Sabha then adjourned sine 
d;ie.
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